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LEGISLATIVE ASSEMBLY.
Friday, 16th September, 1932.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Ibrahim Rahimtoola) in the Chair.

QUESTIONS AND ANSWERS.

INCONVENIENCES TO PASSENGERS ON THE BANKURA Damopar RIVER
RaiLway.

287. *Mr. Bhuput 8ing : Are Government aware of the inconveniences
caused o the passengers travelling over the Bankura Damodar River
Railway owing to defective rolling stock ¢ If not, do Government preo-
pose to inquire into the matter and remedy the defects over the Railway
in guestion ?

Mr. P. R. Rau : The Managing Agents of the Railway report that
all rolling stock in use is in good order and repair.’

ABSENCE OF LAVATORIES IN CARRIAGES OF THE BANKURA Damopar RIvER
RarLway.

288. *Mr. Bhuput 8ing : [s it a fact that no lavatory is provided in
wmost of the carriages of the Bankura Damodar River Railway, and, if so,
are Government aware of the inconveniences caused to the passengers due
to the absence of lavatories ? If not, do Government propose to inquire
into the matter and remove the said grievances ; if not, why not !

Mr. P. R. Rau : I understand that lavatory accommodation is pro-
vided only in carriages reserved for women as required by section 64,
sub-section (2), of the Indian Railways Act, 1890. Government recognise
that the absence of such accommodation in other carriages may be a
source of inconvemience. They have brought the Honourable Mem-
her’s question to the notice of the Managing Agents of the Railway.

ABSENCE OF LAVATORIES ON PLATFORMS OF THE BANKURA DamMopar RER
RaiLway.

289, *Mr. Bhuput 8ing : l¢ it a faet that most of the platforms on
the Bankura Damodar River Railway are not provided with lavatories
and, if so, are Government aware of the inconveniences caused to the
passengers waiting for trains over the said railway 1 If not, do Gov-
ernment propose to inquire into the grievances and remove them ? 1t
not, why not ¢

Mr. P. R. Rau: The Managing Agents of the Ruilway report
that latrines are provided on the platforms of all permanent stations,
( 777 )

L208LAD 4
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ABSENCE OF LIGHTS IN CARRIAGES OF THE BANKURA DaAMODAR RIVER
RarLway.

290. *Mr. Bhuput 8ing : Is it a fact that in spite of the provision of
oil lamps in the carriages of the Bankura Damodar River Railway they
are never lighted and are Government aware that the passengers are
inconvenienced owing to pitch darkness prevailing inside the carriage of
the trains running in the night ¥ If so, do Government propose to remove
the said grievance ! 1f not, why not ?

Mr. P. R. Rau: The Managing Agents of the Railway report that
carriages on all trains running during hours of darkness either have
electric lights or are lighted by oil lamps.

LEARAGES DURING RaINs IN CARRIAGES OF THE BANKURA Damopar RiVvERr
RAILwAY.

291. *Mr. Bhuput 8ing : Is it a fact that most of the carriages .of the
Bankura Damodar River Railway leak during the rains and are Govern-
ment aware that passengers are greatly inconvenicnced in shifting from
place to place in the carriage to protect themselves and their kits from
being drenched with rain water ? If so. do Government propose to
remove the said grievances of the passengers ? If not, why not ?

Mr. P. R. Rau: The Managing Agents of the Railway report that
the roofs of all carriages on running trains are kept in good order and
repair and do not leak ; but third class carriages are provided with
jhilmil shutters only and are not glazed, and in heavy storms a cer-
tain amount of water may splash through these shutters.

IRREGULAR RUNNING OF TRAINS ON THE BANKURA Damopar RIVEr
RAILWAY.

292. *Mr. Bhuput 8ing : Are Government aware that the total length
of the Bankura Damodar River Railway line is about 60 miles and that
all trains take more than four hours to complete the jourmey ¢ If so,
is it a fact that the trains are run irregularly without any fixed timings ?
If so, why and do Government propose to remedy the said grievance ¥ If
not, why not ?

Mr. P. R. Rau: The reply to the first part of the question is in
the affirmative.

As regards the sccond part, the Managing Agents of the Railway
report that the trains are run to their scheduled timings. Detentions,
which are rare, are immediately taken up.

Mr. K. C. Neogy : Is this one of the railways which have been
hit hard by motor competition and in whose interest we have been
asked to legislate ?

Mr. P. l..lau: 1 cannot say that definitely, Sir, but it is one of
t}le smaller railways which have not been paying their way for a long
time.
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DoMPING OF JAPANESE PiECE-Goops IN BoMBAY.

293. *Mr. Bhuput BSing : Is it a fact that the Millowners’ Association
of Bombay and the Ahmedabad Millowners’ Association represented to
Government that there is dumping of Japanese piece-goods in Bombay 1
1s it also a fact that they have represented that the cost of production of
such goods in Japan is lower than the selling price of such articles in
India ? If so, have Government ascertained that the facts as stated by
the millowners about the cost of production of such goods in Japan are
correct ?

The Honourable 8ir C. P. Ramaswami Aiyar : Representations
alleging dumping of Japanese cotton piece-goods in India were received,
but no representation contained any reference to the cost of produe-
tion of cotton piece-goods in Japan.

Mr. Lalchand Navalrai : Has any action been taken by Government
against this dumping ?

The Honourable 8ir C. P. Ramaswami Aiyar: The Honourable
Member might perhaps know that action has been faken with regard
to cotton piece-goods.

Dr. Ziauddin Ahmad : Are Government aware that the millowners
in Japan consider that the higher cost of preduction in Indian mills
depends upon their mismanagement > T can quote this fact from their
own speeches.

The Honourable 8ir C. P. Ramaswami Aiyar : The Ionourable
Member apparently informs the House that people in Japan consider
that people in Bombay are mismanaging their affairs ¢ ,

Dr. Ziauddin Ahmad : Yes. -~

The Honourable 8ir C. P. Ramaswami Aiyar : The matter is no
doubt being considered by the proper authorities.

Dr. Ziauddin Ahmad : It will meaun the addition of duty. Tt really
means an increase in prices and that comes from the consumers.
Further. it means that the consumers have to pay for the mismanage-
ment of the millowners in Bombay and Ahmedabad.

The Honourable 8ir C. P. Ramaswami Aiyar : The valuable re-
marks of the Honourable Member and the idea underlying them have
heen already considered. Government came to the conclusion that in
order to give real protection to a protected industry, which cannot
otherwise stand on its own legs in view of the conditions prevailing
with regard to the import of Japanese goods, certain measnres hecame
necessary. The question of the consumers’ inferests was also con-
sidered.

Dr. Ziauddin Ahmed : But have they also drawn attention of the
millowners in India to the fact that they should reduce the cost of
the production and manage their business a little better ?

The Honourable Sir C. P. Ramaswami Aiyar : About the latter
vart of the question. no suggestions have been made by Government
regarding the procedure of the Bombay Cotton Mills and thplr organi-
sation and management. With regard to the former portion of the

24
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Honograble Mgmber’s question, it was alleged that Japanese goods
were imported into Bombay at rates lower than the cost of praduction
of Bombay picce-goods in Bombay.

Dr. Zianddin Ahmad : Is the Honourable Member aware that the
cost of production®of one dhots in Japan is only eight annas and why
cannot they reduce it to some comparable figure ?

The Honourable 8ir C. P. Ramaswami Aiyar : I take it that when
the bigger inquiry, which is now going on, investigates this matter,
the Honourable Member and those having the same views as the
Honourable Member will place their opinions before the Tariff Board
for their very careful consideration.

TRANSFER OF PoLITICAL PRISONERS TO THE ANDAMANS.

294. *Mr. Bhuput 8ing : (¢) Will Government be pleased to stale
whether they had any correspondence between themselves and the Secretary
of State for India on the subject of the transfer of political prisoners to
the Andamans ? If so, do Government propose to place the correspond-
ence on the table ! If not, why not ?

(b) Will Government be pleased to state what class of terrorist
prisoners will be transported to the Andamans

(¢) Will Government be pleased to state whether these terrorists will
be transported to the Andamans for definite periods or for indefinite
periods 1!

(d) Will Government be pleased to state what kind of diet and treat-
ment such prisoners will get in the Andamans and what rate of daily
allowance will be fixed for them during their stay there ¢

(e) Will Government be pleased to state whether they have or had
any proposal of sending the Congress leaders imprisoned for civil dis-
obedience to the Andamans 1

The Honourable Mr. H. G. Haig : (a) The Government of India have
had correspondence with the Secretary of State on the subject of removing
to the Andamans persons convicted of offences in connection with terror-
ist outrages. They do not propose to place the correspondence on the
table.

(b) Persons convicted of offences described in the answer to part (a).

(¢) The prisoners are serving sentences of definite duration. They
will serve those sentences in the Andamans for such period as the publie
interest may demand,

(d) They will receive the diet and treatment admissible to the class
in which they were placed in Bengal. 1 would repeat that the persons to
be sent to the Andamans are convicted prisoners who will serve their sen-
tences as though they were in Indian jails. Daily allowances are not ad-
missible to such prisoners.

(¢) No.
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Mr. Lalchand Navalrai : Will the Honourable Member please give
reasons why the correspondence is not being laid on the table §

The Honourable Mr. H. G. Haig : Because, Sir, it is confidential.

8ardar Sant 8ingh : May I know what is the period fixed by the Gov-
ernment for a person who hus been trausported for life 1

__ The Honourable Mr. H. @. Haig : No definite period, I think, is fixed,
Sir. But after a certain period, their cases are reviewed.

RESENTMENT ON CHANGE OF PROCEDURE IN INTRODUCING CONSTITUTIONAL
REFORMS.

295. *Mr. Bhuput 8ing : Will Government be pleased to state whether
they are aware of the strong resentment caused in India by the recent
statement of the Secretary of State for India in the House of Commons
on the change of procedure in introducing constitutional reforms in this
country § If so, have they communicated the same to the Secretary of
State for India ?

The Honourable 8ir 0. P. Ramaswami Aiyar : Government are aware
of the views expressed in India on the subject. I would invite the Honour-
able Member’s attention to the Secretary of State’s speech in the House
of Commons on the 13th July, 1932, and to the speech delivered to this
House by His Excellency the Governor General on the 5th September,

1932.

WOMEN ARRESTED AND IMPRISONED UNDER THE ORDINANCES OR IN
CONNECTION WITH THE C1viL D1soBEDIENCE MOVEMENT.

296, *Mr. Goswami M. R. Puri : Will Government be pleased
to state how many women have been (a) arrested, and (b) imprisoned
throughout India during the past three months either in connection with
the civil disohedience movement or for alleged offences under any of the

Ordinauces ?

The Honourable Mr. H. G. Haig : I have no information as to arrests.
The number of women convicted, though not necessarily sentenced to im-

prisonment in connection with the civil disobedience movement from the
1st May to the 31st July, 1932, was 506.

ProMoTION OF TELEGRAPHISTS.

297. “Mr. Goswami M. R. Puri : (¢) With reference to unstarred
question No. 291 answered on 29th March, 1932, regarding promotion of

telegraphists, have Government arrived at any final decision ?
"(b) 1f mo, will Government be pleased to state what decision has been
arrived at in this matter ¢
Mr. T. Ryan : (a) Yes.
(b) A copy of the amended rules is placed on the table.
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Manual of Appomtments and Allowances.

Ohapter X, page 101, paragraphs 99—100 :
For the existing paragraphs substitute the following :

90. (A) The Head of a Circle may select telegraphists to draw the following
special pay which has been sanctioned by the Government of India :

(1) A special pay of Rs. 10 a month for charge of a telegraph office in which
the sanctioned staff of operatives, non-operatives and clerks is less than
five (excluding the telegraphist in charge).

(2) A special pay of Rs. 20 a month for performing the duties of a Supervisor
of desk work, the enquiry office, complaints branch, delivery office, publie
counter, paid calls and refund work and press traffic.

(3) A special pay of Rs. 20 a month for holding charge of a telegraph office in
which the sanctioned staff of operatives, non-operatives and clerks ranges
from five to nine, and for performing the duties of Instructor in charge
of training classes, - testing telegraphist. Baundot Supervisor, Repeater
Supervisor and Traffic Supervisor.

(B) Tn selecting staffl to fill the abovewmentioned appointments, other than the
appointments of Baudot Supervisors, the order of preference should be as follows :

(1) telegraphists who have passed onc of the examinations referred to in para-
graphs 315, 324, 326 and 327 of the Posts  and  Telographs Manual,
Volume TV, completed 15 years' service and passed the efficiency bar :

(2) telegraphists who have passed one of the examinations referred to in (1)
above ;

(3) telegraphists who have completed 15 years’ service and passed the efficieney
bar.

(C) In respect of the appointments of Baudot Bupervisors the order of preference
should be : .

(1) telegraphists who have passed the examination referred to in paragraph 324
id ;
(2) telegraphists who have passed the exumination referred to in paragraph 315

In each of the above categories seniority will count from the date of passing the
examination. .

100. In short vacancies or when no Telegraphist with the necessary qualifications
as detailed in rule 99 is available, a Telegraphist who has shown marked practical
ability to perform the duties of an allowanced post may be selected by the Head of a
Circle to draw the special pay attached to that post.

RECOMMENDATIONS OF THE Po8STS AND TELEGRAPHS RETRENCHMENT
SuB-COMMITTEE.

298. *Mr. Goswami M. R. Puri : (¢) With reference to unstarred
question No. 292 of Pandit Satyendranath Sen answered on 29th March,
1932, will Government be pleased to state whether the rccommendations
of the Post and Telegraphs Retrenchment Committee as laid down in
paragraphs 202 (Chaptrer 10) and 164 sub-paragmph B (Chapter VIII) of
their interim report have been finally considered ?

(b) If so, to what exlent ? If not, why not ?

The Honourable 8ir Frank Noyoce : (a) and (b). The syuggestions in
the paragraphs in question arc receiving attention and orders will be
issued in due course : in the meantime Government are adopting in prac-
tice the policy advocated in paragraph 202 ~of the Sub-Committee’s
report.
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DiscHARGE OF EMPLOYEES OF THE GREAT INDIAN PENINSULA RAILWAY.

299. *Mr. Goswami M. R. Puri : (¢) What is the total number of
employees who have been discharged in the Great Indian Peninsula Rail-

way since the last general strike ?

(b, What is the decision of Government about their re-employment 1

Mr. P. B. Rau : (e) 8,739 employees were discharged on the Great
Indian Peninsula Railway as a result of the economy campaign from
April, 1930, to July, 1931. Fourteen employees have been discharged in
the recent retrenchment.

(b) All, except 29 who were discharged on grounds of inefficiency,
are borne on a waiting list and will he preferred to others in filling any
suitable vacancies which may occur in future on the railway.

Export oF GoLp FrROM INDIA.

300. *Mr. Goswami M. R. Puri: Will Government be pleased
to state what gquantity of gold (in weight) has heen exported from India
during the current year till August 31, 1932 ?

Thq Honourable 8ir Alan Parsons : 2,490,753 fine ounces from the
Ist April to 31st July, 1932, The complete figures for August, 1932, are
yet In my possession.

EARNINGS FROM ENHANCED INCOME-TAX FROM GOVERNMENT SERVANTS.

301. *Mr. Goswami M. R. Puri: Will Government be pleased
to state what will be the total earnings through the enhanced income-tax
from the salaries of all Government servants during the current year ¢

The Honourable 8ir Alan Parsons : 1 am afraid that it is impossible
to give an estimate, but the additional income-tax receipt will certainly
hot be substantial.

NEw CoONSTITUTION FOR INDIA.

302. *Mr. Goswami M. R. Puri: With reference to the reply,
dated 3rd February, 1932, of the Honourable the Commerce Member to
question No. 88 of Sardar Sant Singh, are Government in a position now
to state when the new constitution will come into force in this country ?

The Honourable 8ir C. P. Ramaswami Aiyar : I invite the Honour-
able Member’s attention to the reply I gave to Mr. Bhuput Sing’s
starred question No. 100 on the 7th September, 1932.

APPREHENSION FOR DEFICIT IN CENTRAL REVENUES IN NEXT BUDGET.

303. *Mr. Goswami M. R. Puri : Will Government be pleased
10 state whether they apprehend a deficit in the Central Revenues in tl{e
forthcoming budget ? If so, what is the probable amount of such defieit
and what remedies do Government contemplate taking to meet it !

The Honourable Sir Alan Parsons : It is much too early to say what
the results of the year will he.
CREW STAFF OF THE GREAT INDIAN PENINSULA RarLway.

“304. *Mr. Goswami M. B. Puri : Will Government be pleased
to.state (i) the total number of Crew staff, (i) the total annual expendi-
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ture towards the maintenance of the staff and (#4) the total income -de-
rived during the year 1931-32 in the Great Indian Peninsula Railway 1

Mr. P. R. Rau : Information is being collected and will be laid on the
table in due course.
INDIANISATION OF REGIMENTS.
305. *Mr. B. V. Jadhav : Will Government be pleased to state :

(a) the names of the regiments that were selected for Indianisation
under the eight unit scheme ;

(b) the date from which the scheme came into operation ;

(¢) the numbher of King’s and Viceroy’'s Commissioned Officers in
each unit on the date mentioned in answer to part (b) ; and

(d) their number on 30th June, 1932 ¢

Mr. G. R. F. Tottenham : (v), {¢) and (&). T lay on the table a
statement giving the information desired.

(d) 14th March, 1923.

(a) The following eight units were originally selected for Indianisation :

2/1st Punjab Regiment.

5th Royal Battalion, 5th Mahratta Light Infantry.

1/7th Rajput Regiment.

1/14th Punjab Regiment.

4/19th Hyderabad Regiment.

2nd Battalion, Madras Pioneers.

7th Light Cavalry.

16th Light Cavairy.

(¢) and (d).

King’s Commissioned Officers.
Viceroy's
— Commissioned
British. Indian. Officers.
On On On On On On
14-3-23 | 30-6-32 | 14-3-23 | 80-6-32 | 14-3-23 | 30-6-32

2/1st Punjab Regiment .. 20 8 .. 8 20 20
5/5th Mahratta Light Infantry 16 9 2 8 20 20
1/7th Rajput Regiment .. 19 9 2 10 21 21
1/14th Punjab Regiment .. 20 10 .. 8 20 20
4/19th Hyderabad Regiment. . 16 10 10 20 20
#nd Madras Pioneers .. 20 10 .. 8 18 15
7th Light Cavalry .. .. 18 7 .. 0] 19| 1
Wi Light Cevalry . 20 8§ ] rf 0] w0
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DivisioN INDIANISRED UNDER CHETWODE COMMITTEE SCHEME.

306. *Mr. B. V. Jadhav : Will Government be pleased to state :

(a) the name of the Division which is to be Indianised under the
Chetwode Committee Scheme and the units eonstituting it ;

(1) the date from which the scheme came into operation ;

(¢) the number of King’s and Viceroy’s (Commissioned Officers in
each unit on that date ;

(d) the number of King’s Commissioned Officers appointed up tu
the end of June, 1932 ;

(e) the number of Viceroy’s Commissioned Officers appointed in
each unit, if any, during that period ; and

(f) the number of Tndian King’s Commissioned Officers ?

Mr. G. R F. Tottenham : («), (¢) and (d). The 4th Cavalry
Brigade and the 4th Division have been selected for Indianisation, and
sufficient Infantry and Cavalry units have been selected to fill these forma-
tions. T lay on the table a statement giving the remainder of the informa-
tion asked for in this part of the question and in parts (¢) and (d).

(b) 15th April, 1932,

(e) One. He was appointed to complete the establishment of
Viceroy’s Commissioned Officers in the 5/2nd Punjab Regiment.

(f) Tn addition to officers of the Tndian Medical Service there are at
present 109 Indian officers holding the King’s Commission in the Indian
Army.

(a) The Indianising Cavalry Brigade and Division will contain the following units in
addition to those mentioned in part (7) of the Statement laid on the table in reply to starred
question No. 371 :

5/2nd Punjab Regiment.

5/6th Rajputana Rifles.

5/8th Punjab Regiment.

5/10th Baluch Regiment.

5/11th Sikh Regiment.

4/12th Frontier Force Regiment.

6th Royal Battalion. 13th Frontier Force Rifles. -

3rd Cavalry.
(c) and (d).
King’s Commissioned Officers. Yioeroy’s
British. Indian. Officers.
On On On On On
15-4-32 | 30-6-32 { 15-4.32 | 30-6-32 | 15-4-32
5/2nd Punjab Regiment .. 15 15 .. .. 20
5/6th Rajputana Rifles .. 14 14 .. b1 20
5/8th Punjab Regiment .. 17 17 .. 1 20
8/10th Baluch Regiment .. 17 17 .. 1 20
5/11th Sikh Regiment .. 14 14 1 2 »
4/12th Frontier Force Regi- 20 20 .
ment. 20
6/13th Frontier Force Rifles 18 18 . ‘
3rd Cavalry .. .. ‘16 16 . 1 19

" The Bigares for the eight anite originally Indisnised are given in the Statement laid o
the table in reply to started question No. 371.
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ARrRrRANGEMENT FOR Housing AvprrroNal Kine's CoMMissioNED ' OFFICERS.

807. *Mr, B. V. Jadhav : In furtherance of the policy of Govern-
ment to replace in the Indianised units the Viceroy’s Commissioned
Officers by the King’s Commissioned Officers, will Government be pleased to
state what arrangements they have made or propose to make to house the

additional 16 King’s Commissioned Officers that will be appointed to each
umt ¢

Mr. G. R. F. Tottenham : The matter is under consideration and no
final decisions have yet been reached. [t will be some years before the
increase in the number of officers materially affects the housing problem
and, to start with, it is hoped that the existing arrangements for the
accommodation of King’s Commissioned Officers will be sufficient.

STATUS OF SUCCESSFUL STUDENTS FROM MILITARY ACADEMY.

308. *Mr. B. V. Jadhav : Will Government he pleased to state
whether they will give the successful students from the Military Academy
the same status which students from Sandhurst now enjoy or will enjoy
in future ¢ Or is their status ro Le inferior to that of the men from Sand-
hurst 2 Will there be any difference in pay or prospects of promotion ?

Mr. G. R. F. Tottenham : As already anvounced in a Press Com-
muniqué issued on July 8th, the pay of officers commissioned from the
Indian Military Academy will be less than that now given to officers
commissioned from Woolwich and Sandburst. which contains an over-
seas element. ’

The type of their commission, as explained in the Communiqué, will
also be different and will be similar to that now granted, for instance,
to officers of the Canadian forces. Their prospects of promotion will be
precisely the same as those of British officers commissioned at the same
time from Sandhurst.

Dr. Ziauddin Ahmad : Will these officers be eligible for appoint-
ment in all the regiments or only in those regiments which are supposed
to be Indianised ?

Mr. G. R. F. Tottenham : The officers will be appointed in the units
composing the Indianising division.

Mr. B. V. Jadhav : At present the Commissioned Ofticers from Sand-
hurst are appointed first to a British regiment. Will these officers from
the Indian academy be simslarly appointed first to a British regiment ¢

Mr. G. BR. F. Tottenham : They will be attached, after leaving the
Indian academy, to a British regiment for one year.

Mr. Lalchand Navalrai : Why is the distinetion maintained in re-
gard to the Indian officers who come out of the Indian academy and
why are they placed in regiments which are Indianised ?

Mr. G: R. F. Tottenham : That is the policy enunciated by His Ex-
cellency the Commander-in-Chief that, instead of Indianising a certam
number of units, we are going to Indianise a complete division of the

" r PYRR YN
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Dr. Zianddin Ahmad : In view of the invidious distinetion which
the Honourable Member proposes between the officers trained at
Sandhurst and the officers trained at Dehra Dun, it will be a legitimate
inference on our part that we should demand in future that no officer
should be recruited in our Army who is trained st Sandhurst.

Mr. G. R. F. Tottenham : I do not understand what invidious dis-
tinction the Honourable Member refers to.

Dr. Ziauddin Ahmad : There will be two kinds of Commissioned
Officers, one trained at Dehra Dun and the other at Sandhurst and those
trained at Dehra Dun will not be eligible for appointment in the British
regiments ¢

Mr. G. R. F. Tottenham : I can assuve the Ilonourable Member that
there is no intention of making any invidious distinction in this matter.
The change is merely intended to place the Indian army of the future
on exacily the same Dbasis as the armies of the self-governing dominions.

Mr. H P. Mody : Apart from the overseas allowance, will there be
any other difference in pay between these two different eclasses of
officers !

Mr. G. R. F. Tottenham : The rates of pay, as stated in the Com-
muniqué, have not been finally settled. but the main idea on which the
revision is to be based is that the Indian King’s Commissioned Officers
coming out from Sandhurst, at present receive in their pay an eclement
of overseas allowance. This is not considered necessary for officers who
are serving in their own country.

CoMpULSORY JOINING OF OFFICERS’ MESsS.

309. *Mr. B. V. Jadhav : Is it the policy of the Army Department to
compel the officers trained at the Academy to join the officers’ mess even
when iheir salaries are reduced !

Mr. G. B, F. Tottenham : Yes., Sir. Under the King’s Regulations
every officer of a corps must belong to a regimental mess. It should be
understood, however, that the reduction in the rates of pay. to which the
Honourable Member refers, is being undertaken on the ground that it is un-
necessary for the Indian officer of the future to receive the element
to-cover overseas expenses, which is granted to British officers of the
Indian Army serving in India. The new rates of pay will be fixed with
reference to the requirements of an officer serving in his own country,
including the fact that he will be required to belong to his regimental
mess.

Mr. B. V. Jadhav ; Is it not a fact that at present officers on their
first entry into service fiud it very difficult to make hoth ends meet ?

Mr. G. R. F. Tottenham : T have no information to that effeet. -

ProTECTION OF GLASS INDUSTRY IN INDIA.

310. *Bbai Parma Nand : (o) Is it a fact that the Government of
India appointed a Tariff Board in 1931, to examine and report upon,
sntci aliu, the present condition of the glass industry in India, and to con-
sider tho demand for protection to the industry put forth by the Imhgn
glass manufacturers-! o
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(b) If so, has this Board submitted any .report on the ..subject to
Governmcut § o

(¢) If the answer to the above is in the affirmative, will i}ovemn;ant
be pleased to state :

(7) when this report was submitted, and whether Goverument
will please lay a copy of the same on the table ;

(+¢) whether the report has been published for the imformation
of the public ;

(111) whether the subject of the report, and the recommendations
contained therein, will comne up for discussion in this Jlouse
in the ensuing session ; and

(#¢) what action has been taken, or is intended to be taken, by
Government on this report ¢

The Honourable 8ir C. P. Ramaswami Aiyar : (¢) The question of
protection to the Indian glass industry was referred to the Tariff Board
in 1931.

(b) Yes.

(¢) (1) The report was submitted towards the end of March, 1932.
It is not usual to lay copies of the Tariff Board’s reports on the table.
but on publication a, copy is sent to each Member of the Legislature.

(i) Not yet.

(#4¢) and (4v). The report is Leing examined by the Government of
India and until this examination is completed, the action that will he
taken eannot be indicated.

Mr. B. Das: May I enquire why Govermment are taking such «
long time to examine this report and why jt has not been published ?
When is it likely to he published

The Homourable 8ir C. P. Ramaswami Aiyar : The report raises
fairly large issues, and it is hoped that the report and the decision of
Government will be published very shortly.

Mr. B. Das : Before this session closes !

The Honourable 8ir C. P. Ramaswami Aiyar : I cannot guarantee
that.

PAYMENT OF Peishkist IN THE IMPERIAL BANKk OF INDIA.

311. *Mr. B. Rajaram Pandian : (¢) Will Government be pleased
to state if the Imperial Bank could refuse to take deposits made by the
Zemindaries towards the Peishkist payable to Government? If the answer
ig in the affirmative, will Government please gtate the reasons why ¥

(b) Are Government prepared to issue instructions to a1l branelies of
the Iraperial Bank to reeeive payments from Zemindare when made to-
wards the Peishcush of their Femindaries and also: to issue instruetions te
the Taluk Treasuries concerned to recognise such payments ¢ -~ -~ .2
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- The Honourable Sir Alan Parsons : The matter is one for the Local
Government. A copy of the question and of this reply are being forward-
ed to the Government of Madras for such action as they may consider

necessary.

EXEMPTION FROM AGE-LIMIT OF QUALIFIED SONS OF PoSTAL EMPLOYEES.

312. *Mr. B. Rajaram Pandian : Will Government be pleased
to state whether the provincial authorities in the Postal Department or
the Public Service Commission constituted in the Provinces usually exempt
qualified candidates, who are the sons of Postal employees, should they be
overaged at the time of the retirement of their fathers ¥ If not, are
Government prepared to issne the necessary orders for such exemption ?

The Honourable 8ir Prank Noyce : Government have no information -
nor do they propose to issue any such general orders. The Post and Tele-
graph administrative authorities are vested with some discretion in this
matter, which 1 have no doubt they exercise in a reasonable manner.

LanpiNg PLACE FOR AIR SERVICE IN RAMESWARAM ISLAND.

313. "Mr. B. Rajaram Pandian : (a) Will Government be pleased
to state if it is a fact that there was a proposal to have a landing place
for Air Service in the Rameswaram island in South India ?

(b) If so in what stage is the proposal ?

(¢) When will effect be given to it ?

(d) What is the amount of expenditure Government have incurred
s0 far to work out the scheme ?

(¢) What is the total outlay proposed thereon ?

The Honourable 8ir Frank Noyce : (¢) No such proposal has been
considered by the Government of India.

(b), (¢), (d), and (¢). Do not therefore arise.

CREATION oF PosTS 0F JOURNEYMEN IN THE MECHANIOAL WORKSsHOP, NORTH
WESTERN RAILWAY, MOGHALPURA.

314. *Mr. M. Maswood Ahmad : (¢) Will Government be pleased
to state whether it is a fact that 12 posts of the Journeymen were created
in grade Rs. 100—10—170 in the Mechanical Workshop, North Western
Railway, Moghalpura ?

(b) 1f the reply to part (a) above is in the affirmative, will Govern-
ment be pleased further to state whether it is a fact that 27 candidates
were interviewed on the 8th and 9th April in connection with the above
appointinents ?

(e¢) Will Government be pleased to state the necessity which made it
incumbent upon Government to create the above posts in these days of
financial stringency ?

(d) Will Government be pleased to state whether the vacancies in
the above posts were advertised and all the candidates and communities
werc given 4 fair chance for seeking appeintments in this connection %
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.- (e) 1f the reply to part (d) abowve is in the affrmative will Govern-
ment be pleased to state the name and the particular dates of the_issues
of such newspapers in which these posts were advertised §

j;_f ) Will Government he pleased to state the total number of the
candidates called in for interview classified according to their community?

(g) Will Government be pleased to state also whether final appoint-
ments to these posts have been made ! If so, will they be pleased to
furnish the data in the form below *

(h) Will Government be pleased to state to which community the
A. P.O. of the S. M. W.’s office belongs ?

(¢) Has any attempt been made to redress the Muslim paucity in the
Railway Service ¢
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Mr. P. R. Rau: (¢) No posts were created ; 1 understand 12
vacancies were filled.

(b) 37 candidates were interviewed, some on 5th April and some on
Sth July.

(¢) As I have already explained, no new posts were created.

(d) and (e¢). I understand the posts were not advertised for. 1 am
ascertaining the reasons for this and will lay a statement on the table in
duc course. '

(f) and (g). Of the number of candidates interviewed, 6 were Anglo-
Indians, 13 Hindus, 14 Muslims, 3 Sikhs and 1 Parsee. Of the number of
candidates finally appointed, 3 were Anglo-Indians, 3 Hindus, 5 Muslims
and 1 Parsee.‘ .

() I understand he is a Jain.

(1) The position of Government in this matter was explained at length
by Mr. Hayman and Sir George Rainy during the Railway Budget debates
in March last and I cannot add anything at present.

StaTUs OF HEADMASTERS IN RAlLWAY SCHOOLS.

315. *Mr. M. Maswood Abhmad : (a) Is it a fact that the Head-
master of the Qakgrove School gets first elass passes from the East Indian
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Railway, but the Headmasters of the Indian English High Schools d
not get first class passes { )

() What is the scale of pay of the following teachers of the Oak-
grove School arid what class of passes are granted to them :—(i) First
Asstt. Master, (it) Headmistress, Girls School and (#) Ileadmistress,
Junior Scaool ? ‘

(¢) With reference to Mr. Rau’s answer to iy question No, 945 (a) on
the 24t%: March 1932 that the Headmaster of the Oakgrove School is not
in Superior Service, what is the reason for granting him first class passes
and at the same time refusing this privilege to the Headmasters of Indian
High Schools ?

(d) 1s it not a fact that a boy passing out of the Oakgrove School
is admitted to the same class in a College or University as a boy passing
out from the Indian High Schools ?

(e) Is it a fact that the Oakgrove School is of the same standard as
the Indian High Sehools ? If so, why does the administration make
distinction between Headmasters of these institutions in the matter of
passes ?

Mr. P.R. Rau: («) Yes.

(b) (1) First Assistant Master, Rs. 300—25—425, plus Rs. 50 over-
seas allowance. .

(1t) Head Mistress, Girls School, Rs. 250—25—350), plus Rs. 50 over-
seas allowanece.

(7id) Head Mistress, Junior School, Rs. 250-—25—350.
All these get first-class passes.

' (¢) and (e). The matter has been referred to the Agent, East Indian
Railway. T shall lay a statement on the table explaining the position fur-
ther when I receive a reply.

(d) Yes.

Mr. Gaya Prasad 8ingh: Why is it that the Headmaster of the
Oakgrove School gets a first class pass, while the Headmasters of the Indian
High Schools do not get first class passes ? What is the reason ?

Mr. P. R. Rau : That is the point on which I propose to lay a state-
ment on the table later on when I receive the information from the Agent
of the East Indian Railway.

GRANT OF HONORARY RANK OF OFFICERS TO HEADMASTERS OF THE EAST
InDIAN RarLway INpiaN Hiecm ScrHooLs.

316. *Mr. M. Maswood Ahmad : (a) Is it a fact that the llcad-
masters of the East Indian Railway Indian High Schools were given the
scale of pay of Government High School Headmasters ?

(b) Is it a fact that the Headmasters of Government High Schools in
Bengal, Bihar and the United Provinces where these Indian Railway High
Schools are situated are treated as gazetted officers by their employers and
not as subordinates ?
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(e) 1s-it a fact that there are several suberdinates on the East Indian
Ruilway holding honorary rank of officers !

(d) Are Government prepared to grant honorary rank of officers to
the five Headmasters of the Indian High Schools along with the Head-
master of the Oakgrove Sechool !

Mr. P. R. Rau: («) The pay of all teachers in Railway Schools on

the East Indian Railway was assimilated to the pay of teachers in Govern-
ment Schools from 1st April, 1929,

(b) From the Civil List of these provinces it appears that there are
some Headmasters whose posts are not gazetted.

(c) Yes.
(d) The question will be considered.

AMOUNT OF FEES COLLECTED BY THE PusBLic SERVICE COMMISSION FROM
DIFFERENT EXAMINATIONS.

317. *Mr. Gaya Prasad 8ingh : Will Government kindly place on
the table a statement showing separately the amount of fees collected by
the Public Service Commission from candidates for different examina-
tions, year by year, since its establishment ¢

The Honourable Mr. H. G. Haig : 1 place a statement on the tahle
containing the information asked for.

Statement showing the amount of fees realised by the Public Service
Conunission from candidates in connection with the different examina-
tions held by the commission since its inception.

United | Ministerial
Indian Indian Indian | Engineering| Indian |Provinces | Service Ex.
Civil Audit Police and Foreat Civil smination
Financial year. Service. and Service Railway Bervice. | Service. (Govern-
Aoocounts and Services. ment of
Service. |U.P.P. 8. India).
1928-27 .. .. .. *960 .. . . 18,100
1027-28 . 13,940 11,820 1,830 8,020 1,415 5,500 t
1928-29 . 17,610 12,486 2,600 | 5,626 3,225 5,660 t
1929-30 .. 20,880 16,326 5,365 13,295 2,310 6,975 t
1930-31 . 20,755/6 12,746 5,605 15,096 2,185 7,460 17,880
1931.32 . 26,040 1 7,920 | 13,880/4/6 1 6,965 t

* This amount is on account of the fees realised in connection with the Indian Police Bervice (Punjab
Examination only. The Indian Police Service examination was taken over from the Educations! Com-
missioner av the atage at which the soripts, were being roceived from the Examination Centres. Ne
statement of receipts can, therefore, be given in respect of this examination for 1026-27.

4 No examination for these Services were held in these years.
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Paoroszp INVESTIGATION m¥TO THE REORGANISATION OF INDIAN RAlLWaYs
BY 812 HExny THORNTON.

818. *Mr. Gaya Prasad Bingh : (4) Is it a fact that Sir lenry
Thornton who recently resigned the presidency of the National Railwuys,
is coming out to India to investigate the reorganisation of Indian Rail-
ways !

() If so, what are his qualifications, what exactly is the scope of his
enquiry, who-has authorised him to undertake this enquiry and on what

rerms ¥

!r. P. R. Rau: The answer to part (a) of the question is in the
negative and part (b) does not arise.

TRIBUNAL ON CAPITATION CHARGES.

319, *Mr. B. Das: (q) Will Government be pleased to state the
personnel of the tribunal set up {o arbitrate on the question of capitation
charges between India and Great Britain 1

(b) Is the tribunal the final authority or is it merely an ‘‘ advisory '
one ¥

(¢) Will the findings of this ‘‘ advisory »’ tribunal be binding on
the British and the Indian Governincnts %

Mr. G. R. F. Tottenham : I would refecr the Honourable Member
to the Press communiqué on this subject issued on the 1st September and
to the debate that took place in this House on September 6th, 1932.

TerMS OF REFERENCE OF THE TRIBUNAL ON CAPITATION CHARGES.

320. *Mr. B. Das : (a) In regard to the terms of reference of the
advisory tribunal on capitativn charges, vide para. (2), viz.,
¢¢ To examine India’s claim that a contribution should be made from Imperial

revenues towards military expenditure from Indian revenues and to
report the basis on which any contribution should be assessed.’’

will Government be pleased to state if this reference to India’s defence
burden arose out of the deliberations of the Round Table Conference ?

(b) Why was not such a tribunal or such an expert committee appoint-
ed last cold weather simultancously with the appointment of the Federal
Finance Committee and Indian States Finance Committee ?

Mr. @. R. F. Tottenham : (v) aud (b). As explained in the debate
on the subject which took place on September 6th, the function of the
Tribunal will be to consider, and assess the value of, certain claims and
counter claims of a financial nature. These claims had their origin many
years before the Round Table (onference came into being and did not
arise out of the deliberations of that Conference. The Conference made
no recommendation with regard to them, and there was therefore no
question of appointing a Committee of the Round Table Conference to
deal with them last cold weather.

L208LAD »



™ LEGISLATIVE ASSRMBLY. [16TH SEPTEMBER 1932.

. M. B. Das: Has the attention of the Honourable Member been:
drawn to the Statesman of this marning where the military correspondent
of the Statesman writing from london says this :

¢¢ The advisory tribunal will also consider ‘India’s claim that a contribution should
be made towards her military expenditure, and the War Office claim that India
should pay a direct contribution towards the cost of the Regular and Supplementary
Reserves.’’

Does not that show that the views of this side of the House are also

held by the military correspondent of the Statesman in London ?

Mr. G. R. F. Tottenham : 1 have not seen the statement to which
the Honourable Member referred. 1 did not quite understand the last
part of his question,

Mr. B. Das . Does not this correspondent confirm the statement
which we made on this side of the lHouse ?

(No reply was given.)

INDIA’S DEFENCE EXPENDITURE.,

321, *Mr. B. Das: (a) Are Government aware that the Federal
Financc Committee in their so called ‘‘ expert findings '’ based India’s
military expenditure, excluding those of Burma, at Rs. 47 croves ?

{b) Were not the Government of India alive early this year to the
fact that India’s incidence of defenec burden requires revision ?

(¢) Will Government be pleased to lay on the table all relevant papers
they submitted to the Federal Finance Committee supporting or diflering
from the basic figure of Rs. 47 croves as India’s defence expenditure ?

The Honourable 8ir Alan Parsons : (a) 47 crores is the figure
given in paragraph 10 of the Report.

(b) 1 presume the Honourable Member is referring to the recent
appointment of an advisory tribunal to examine, among other things.
India’s claim for a contribution from lmperial revenues towards military
expenditure. [ shonld like to invite the attention of the IHonourable
Member to paragraph 7 of the report of the Federal Finance (‘ommittee
in. which the Committee have stated that the data on which their proposals
are based should he reviewed immediately hefore the establishment of the
Federation in the light of the information then available and that their
conclnsions should be held to he subject to the results of such a review.

(¢) 'l‘]l."l“(_‘(]('l‘ill Finance (Committee decided not to publish any
papers submitted to it. Government therefore regret that they cannot
comply with the request of the lonourable Member. ’

REPORT OF THE TRIBUNAL ON INDIA’S DEFENCE.

322. *Mr. B. Das: (a) Will Government be pleased {o state
when they expect to receive the report of the Advisory Tribunal on India’s
defence ?

(b) Will Government be pleased to state if this report will be con-
sidered by the Consultative Committee or the Federal Structure Committee
or the Round Table Conference or the substitutes of such commmittees and
econferences ?
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(c?,‘ Are Gwemmaqt; prepared to eonvey to the British Government
the. desirability of expediting the work ef this Advisory Tribumal ¢

Mr @ R F Tottenham: (¢) T am unable to say when the
Capitation Rates Tribunal is likely to report.
~ (b) For the reason given in the reply to the Honourable Member’s
question No. 320, it is not proposed to refer the report of the Tribunal
to the Round Table Clonference or any corresponding body.

(¢) His Majesty’s Government are fully aware of the desire of the
Government of India that this question should be speedily settled.

MEeETING OF THE CONSULTATIVE COMMITTEE IN INDIA.

323. *Mr. B. Das : (¢) Will Government be pleased (o state
whether there is any likelihood of the Consultative Committee meeting
in India and, if so, when ¢

(b) Will Government be pleased to state if their attention has been
drawn to the press news that the Consultative Committee has been
seratched ¢

(¢) If the reply to part (b) be in the affirmative, will Government be
pleased to state what modus opcrandi will be adopted to discuss issues as
detailed in their communiqué of 13th April last ¢

The Honourable 8ir C. P, Ramaswami Aiyar : (a), (4) and (¢)
I would invite the Honourable Member’s attention to His Excellency the
Viceroy’s address to the Members of this House on the 5th instant.

SALE oF JAPANESE CorTON YARN AND PIECE-GOODS IN INDIA.

324. *Mr. B. Das: (¢«) Will Government be pleased to state
if they have received an ‘* S. 0. S.”” from the Bombay millowners alleging
that Japanese cotton yarn and piece-goods are being sold in India at un-
cconomic prices ¢

(b) Is it a fact that Government have asked the Tariff Board to hold
an immediate enquiry on the subject f

The Honourable Sir C. P. Ramaswami Aiyar : () and (b). The
attention of the Honouratle Member is drawn to the Resolution of the Gov-
ernment of India in the Department of Cfommerce, No. 341-T.-(161), dated
the 25th July, 1932, which was published in the Gazette of India of the
30th July, 1932, a copy of which is in the Library.

GOVERNMENT CONTROL OVER BOMBAY MILLOWNERS AGAINST
MISMANAGEMENT.

325. *Mr. B. Das: (a) Will Government be pleased to state
if after the last Cotton Yarn Protection Act, 1930, they have applied any
check or eontrol over Bombay millowners regarding their alleged mis-
management ?

(b) Did they institute departmental enquiries before referring teo the
Tariff Board a fresh enquiry, if the Bombay millowners have improved
their management as required by the Noyee Comumittee :

L20SLAD B8
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> (o) Are Government aware that even very recently the President of
the Bombay Stock Exchange made similar charges of inefficiency and un-
sound finances against the Bombay millowners and their managing agency
system !

The Homourable 8ir C. P. Ramaswami Aiyar : (a) and (b). It is
presumed that the Honourable Member is referring to the Cotton Textile 1n-
dustry (Protection) Act, 1930. ’'i'he answer to parts (a) and (b) of his
question is in the negative.

(¢) Government have seen a press report to that effect.

Mr. B. Das : With reference to the answer to parts (a) and (b)
being in the negative, may 1 inquire if it is not the intention of the State
to enforce the earrying out of the Noyce Committee’s recommendations by
the mill-owners ¢

The Honourable 8ir O. P, Ramaswami Aiyar : The Noyce Com-
mittee’s recommendations had really nothing to do with the particular item
of mismanagement which had a wide publication in the newspapers. The
alleged mismanagement consists of what is called the managing agency
system and that is & matter which has not been the subject of any Resolu-
tion of the Government of India or any report of the Tariff Board.

Mr. H P. Mody : Is it the intention of Government to extend an
invitation to my Honourable friend, Mr. B. Das, to appear before the Tariff
Board and give them the henefit of his views ?

Mr. B. Das : I shall be quite prepared to appear before them if
they want any information fromm me. But in view of the fact that the
Honourable Sir Frank Noyce is now a Member of the Governor ({eneral’s
Executive Council, and in view of the fact that his recommendations re-
ceived the total sanetion of this side of the 1Jouse, will Government now
devise means for these recommendations being given effect to by the
Bombay millowners ?

~ The Homnourable 8ir C. P. Ramaswami Aiyar : Any recommenda-
tions emanating from an authority as competent and as well-instructed as
my Honourable colleacue will receive the attention that they merit.

Mr K. C. Neogy : Whatever may be done in the matter, will the
Honourable Member bear in mind the supreme consideration that the mental
equilibrium of the Bombay managing agents must not be disturbed on any
account ?

The Honourable 8ir C. P. Ramaswami Aiyar : Government do not
consider it as part of their duty to maintain the mental equilibrium of any
one including that body of wen, the managing agents of the Bombay mills.

ALLEGED INEFFICIENCY AND UNsSOUND FINANOES OF BoMBAY MrLLS.

26. *Mr. B. Das: (a) Do Government propose to ask the Tariff
Board to inquire into (i) the causes of inefficiency ; and (+) unsound
finances of the Bombay mills and how far these Bombay millwalas have
improved their management since the Noyce report was published ?

(b) Are Government also prepared to direet the Tariff Board to pre-
pare statements of costs of production of cotton yarns, piece-goods, ete.,
on territorial basis, e.g., Ahmedabad, Delhi, Calcutta, Coimbatore, Bombay
Island South Bombav Pr., cte. ?
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~ {c) Do Government also propose to direct the Tariff Board to pre-
pare statements of Managing-Agency-owned mills as to the benefits enjoyed
by these Managing Agents in buying and selling commissions, in office allow-
ances, in agency fees, in speculation over cotton purchases, etc., ete.

(d) Do Government also propose to ask the Tariff Board to report
on the effect of high prices of cotton yarns on the income of the hand-loom
weavers and the present distress amongst handloom weavers in India ¢

The Honourable 8ir C. P. Ramaswami Aiyar : I understand that
the Honourable Member is referring to the emergency enquiry which the
Tariff Board was directed to make in July last. As that enquiry has
concluded, the question of what should be the terms of reference to the
Tariff Board does not arise.

Mr. B. Das : May I inform the Honourable Member that my question
also applies to the present inquiry as well only to the emergeney inquiry ?

The Honourable 8ir C. P. Ramaswami Aiyar : That is also about
three-quarters way through and the report may be expected at no distant

date.
Mr. B. Das : But is it not a fact that the Tariff Board is at present

in Calcutta and making inquiries into the matter ¢
The Honourable 8ir C. P. Ramaswami Aiyar : That is so, of course.

Mr. B. Das: Will it not be better if the Honourable Memher
forwards these questions to the Tariff Board to take a note of them ?

The Honourable 8ir C. P. Ramaswami Aiyar : The members of the
Tariff Board will not be unalive to the importance of the questions asked
and answers given in this Honourable House.

Mr. H P. Mody : Are Government aware that every single one of
the points covered by these numerous questions of my Honourable friend
has been the subject of an inquiry by the Tariff Board in the questionnaire
that they have issued ?

The Honourable 8ir C. P. Ramaswami Aiyar : Very few questions
appertaining to the industry have cscaped the attention either of the wit-

nesses or of the Tariff Board.

CorroN MiLLs IN INDIA.

327. *Mr. B. Das : (¢) Are Government aware that most of the cotton
mills in India are working double shift and are understood to be making
huge profits ?

(b) Will Government be pleased to state :

(¢) the number of workers in all the cotton mills in India ;
(¢#¢) the number of handloom weavers ; and
(¢%1) the production of cotton piece-goods in each case {
(¢) Will Government be pleased to lay on the table a statement for
the two years 1928-29 and 1931-32, giving :
(1) the total cotton yarn produced in Indian mills ;
(2) the total piece-goods manufactured in Indian mills ; and
(8) the total cloth produced by handloom weavers
(¢) from mill spun yarn, and
(¢) from hand spun yarn !
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(d) Are Government aware also that handloom weavers, owing to
high prices of cotton yarns and low level of prices of cotton goods, are
getting most uneconomic wages !

The Honourable 8ir Frank Noyce : (¢) A number of cotton mills
are working on two or more shifts ; but I do not think that the majo::ity
are so working, and I am not aware that all those so working are making
substantial profits.

() ({) The number in British India in 1931 was 363,576. Figures,
for the whole of India are not available.

(b). (47) and (d). Government have no information.
(117) For 1931-32 the figures were :

by mills 2,990 million yards,

by handlooms 1,500 million vards.

(¢) A statement is laid on the table giving the information avail-
able.

Btatement showing the production of cotton yarn and piece-goods by Indian mills and
of cloth by handloom weavers. '

1928-29. 1931-32.

(6) (1) Total eotton yarn produced in Indian mills.

Million pounds 648 966

(2) Total piece-goods manufactured in Indian mills.
Million yards .. . 1,893 2,990

(3) (¢) Total cloth produced by  handloom
weavers from mill spun yarn.
Million yards .. .. 1,080 1,500

(%) Figures are not available.

PowERS oF THE GOVERNOR GENERAL IN REGARD TO THE RENEWAL OF THE
ORDINANCES.

328. *Bardar 8ant 8ingh : (q¢) Will Government kindly state whether
the Government of India or the Secretary of State for India consulted their
law officers in England or in India as to the powers of the Governor
Gencral of India under section 72 of the Government of India Aect to
renew the Ordinances before the Ordinance of the 30th June last was
renewed !

(b) If so, will Government lay on the table the text of the opinion ?
If not, will Government please state why the opinion of the law officers
was not taken when the validity of the Ordinances has been questioned
in the press ?

(¢) Are Government prepared to take this opinion now ?

The Honourable Mr. H. G. Haig : {7) Yes.

(b) I regret I am unable to lay the text of the opinion on the table.

(¢) Does not arise.

Mr. Gaya Prasad Bingh : May 1 know if the opinion of the Law

Officers in England was that Government have ant the nower to renew the
Ordinances !
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‘" """Fhe Hesourable Mr. H. G. Haig : I am afraid it is the invariable
rule that the opinion of the Law Officers of the Crown is not to be published.
But as I have already stated that it was taken, it is perhaps a reasonable
inference that the general effect of it was not what the Honourable Member
snggests. ' o
__ Bardar 8ant 8ingh : May I know if the Law Officers of the Crown
differed on this point, or were they unanimous ? .
The Honourable Mr. H. G. Haig : There was no difference of

opinion,

SikH REGIMENTS IN THE PUNJAB.

829. *Bardar 8ant 8ingh : Will Government kindly state the nember
of the Sikh regiments stationed in the Punjab during the years 1930, 1931
and till September, 1932 ¢

Mr. G. R. F. Tottenham : The Corps Headquarters of the Sikh
Pioneers is permamently stationed at Sialkot. In each of the years men-
tioned by the Honourable Member one Battalion of the Sikh Pioneers was
also stationed at Sialkot. '

No battalions of the 11th Sikh regiment were stationed in the Punjab
during the three years in guestion. There are only two Sikh Regiments,
but, if the Honourable Member will refer to the Army Lists he will find
that there are a number of other units which recruit Sikhs and that many

of them were stationed in the Punjab.

SiKHS BROUGHT UNDER REDUCTION ON DISBANDMENT OF INDIAN REGIMENTS.

330, *8ardar Sant 8ingh : () Is it a fact that Government are con-
templating to disband eight Tndian regiments ¢

(b) If so, how many Sikhs will be brought under reduction ?

Mr. G. R. F. Tottenham : (a) Government have come to the conclu-
sion that it is no longer possible or necessary to retain a separate organiza-
tion of Pioneers. This decision will involve the disbandment of the present.
7 Pioneer Battalions and 3 Corps Headquarters.

(b) T am not at present in a position to give the information desired
by the IHonourable Member. I can assure him, however, that endeavours
are being made to retain in the army the largest possible number of men
now serving in these battalions, and it is hoped that it may be possible_'to
offer employment to a large proportion of them in other units.

Dr. Ziauddin Ahmad : May I ask whether this action is being taken
in order to secure retrenchment ?

Mr. G. R. F. Tottenham : The action is being taken partly in view
of the consistent and urgent pressure to reduce the cost of the army and
partly because the army have come to the conclusion that the Pioneer
organisation is no longer absolutely essential.

- Mr. F. E. James : Will the Honourable Member state roughly how
much he expects to save by this disbandment ?

‘Mr. G. B. F. Tottenham ;: An accurate estimate of the savings has
not yet been made ; but I think it will be between 20 and 25 lakhs of rupees
4 year. o ‘ '
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Mr. B. V. Jadbav : Will there be any reduction in the Europoan
forees 1 .

Mr. G. B. F. Tottenham : That is a matter which is the subject of a
separate inquiry.

Mr. F. E. James : Will the Honourable Mcmber state whether it
will be possible for any of the personnel of these pioneer regiments on dis-
bandment to be absorbed in the Sappers and Miners ?

Mr. @. R. F. Tottenham : Yes, Sir : that is what we hope : that a
large proportion of the Pioneer personnel which will be disbanded as &
result of this decision will be enlisted in the Sappers and Miners, which we
hope to increase in strength.

Mr. M. Maswood Ahmad : What will be the total number of Indian
regiments whom you are going to retrench ?

Mr. G. R. F. Tottenham : The whole of the Pioneer organisation is
going to be disbanded : that is to say, the three Pioneer corps—the Madras,
Bombay and Sikh Pioneers—and also the Hazara Pioneers.

Mr. Gaya Prasad 8ingh : May I know what will be the net saving
to the Government after the personnel of these Indian regiments have been
absorbed into the Sappers and Miners ¢

Mr. G. R. F. Tottenham : I have just given all the information I
have to my Honeurable friend. Mr. James : we hope that the saving will
be between 20 and 25 lakhs of rupees.

Mr. Gaya Prasad Singh: Net saving ?
Mr. G. R. F. Tottenham : Yes.

PrOPOSED ADDITIONAL BRITISH REGIMENTS.

331. *8ardar Sant 8ingh : Is it a fact that three British regiments
will be added to the existing number of British troops ¢ If so, why ¢

Mr. G. R. F. Tottenham : There is no proposal under consideration
to add 3 British regiments to the strength of the Army in India.

Mr. B. V. Jadhav : Is there any proposal to reduce the number of
British regiments ?

Mr. G. R. F. Tottenham : As T have just replied to the Honourable
quber, that is a maiter which is the subject of a separate expert in-
quiry.

INADEQUATE REPRESENTATION OF SIKHS IN OERTAIN OFFIOES.

332, *8ardar Sant 8ingh : Will Government be pleased to state :
(a) the total number of clerical appointments in the office of
the Director General, Posts and Telegraphs, Postmaster
General, Punjab and North-West Frontier Circle and
Dead Letter Office, Lahore, separately ;
(b) the number of such appointments held by Sikhs, Hindus and
Muslims, separately ;

(¢) the number of such appointments filled up dﬁring the last
six years from each of the above communities ;
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(d) if the answer to the part (c) shows an inadequate recruit-
ment from among the Sikhs, whether Government will be
pleased to give reasons why no Sikh has been taken in the
above clerical establishments during the last six years ; and

(¢) whether Government propose to take action to ensure that, in
future, orders for the redress of communal inequalities and
about the recruitment in every third vacancy of a member
of the minority communities or community not propecrly
represented and more particularly of the Sikhs are proper'y
observed in future ?

The Honourable 8ir Frank Noyce : (¢) to (¢). The information has
not been called for as its collection would involve an expenditure of time
and labour not commensurate with the value of the result.

(e) Government have no reason to suppose that the existing orders
for the redress of communal inequalities, to which the attention of all
concerned has frequently been drawn, are not being properly observed
and, do not, therefore, propose to take any special action in the matter.

APPOINTMENT OF SIKHS AS ASSISTANT DEPUTY DIRECTORS GENERAL OF PosT
AND TELEGRAPHS.

333. *Bardar Bant 8ingh : (q¢) Will Government be pleased to state
the total number of appointments of Assistant Deputy Director Geucral
in the Office of Director General, Posts and Telegraphs, and how many of
them are held by Sikhs, Hindus and Muslims ?

(b) Are Government aware that Sikhs are not represented in these
appointments ¢ If so, do Government propose to take action to give
them representation in future ?

The Honourable 8ir Frank Noyce : (¢) 7, of which 5 are at present
held by Hindus, onc by a Muslim and one by an Anglo-Indian, none is

held by a Sikh.

(b) The reply to the first part of the question is in the aﬁnpativp.
As regards the second part, the posts are filled by selection and in this
connection the Ilonourable Member’s attention is invited to part (b) of
the reply given to his starred question No. 731 on 9th March, 1932.

INADEQUATE PROPORTION OF SIKHS IN THE P0o8TS AND TELEGRAPHS
DEPARTMENT.

334, *Sardar Sant 8ingh : (a) Is it a fact that the Sikh Rights Pro-
tection Society made a representation (vide its letter No. 3-F.T.(21, dated
15th January, 1932) to the Director General, Posts and Tplegraphs, about
the extremely inadequate proportion of Sikhs in the various branches of

the Pousts and Telegraphs Department {

(b) If the answer to part (z) be in the affirmative, ‘will Government
be pleased to state what action has so far been taken or 1s proposed to be
taken now to redress this grievance of the most important minority com-
munity of the Punjab and to ensure that their claims are not neglected.

like this in future !
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. The Honourable Sir Frank Noyee : (a) and (b). The Henourable
Member is referred to the reply given to his own similar starred guestion
No. 728 in this House on the 9th Mareh, 1932.

Bardar Bant 8ingh : May I know if any action has been taken since
that reply was given in March last ?

The Honourable Sir Frank Noyce : The attention of heads of circles
has been drawn to the matter.

NUMBER OF SIKHS RECRUITED IN CERTAIN CADRES OF THE PosTs AND
TELEGRAPHS DEPARTMENT.

835. *Sardar Bant Singh : Will Government he pleased to state the
number of Sikhs recruited in the following cadres of the Posts and Tele-
graphs Department sinee the issue of their orders contained in Director
General’s letter No. A.M.-516[12{27, dated 22nd November, 1927, viz.,
(that where there is a preponderance of any one community in any unit,
i.c,, division, office, section, ete., a third of the vacancies must be reserved
for the communities not adequately represented) :—(1) Superintendents,
(2) Clerks, (3) Postmen, and (4) Inferior servants ?

The Honourable 8ir Frank Noyce : Government have no information
and are not prepared to call for it as they consider that the time and
labour which would be involved in collecting it, would not be commen-
surate with the value of the result.

PLACE oF A MEMBER OF THE LEGISLATIVE ASSEMBLY IN THE ORDER OF
PRECEDENCE.

336. *S8ardar G. N. Mujumdar (on behalf of Kunwar Raghubir
Singh) : Where do the Members of the Legislative Assembly come in the
Order of Precedence !

The Honourable Mr. H. G. Haig : Members of the Legislative Assembly
are not included in the Warrant of Precedence. This Warrant 1s intend-
ed primarily to regulate the position of officials holding appointments in
India.

Dr. Ziauddin Ahmad : Was not this list prepared at a time when the
Legislative Assembly had not come into existence ?

The Honourable Mr. H. G. Haig : The present warrant has been
revised certainly once vince the Legislative Assembly came into existence.

Mr. Gaya Prasad 8ingh : Is it not a fact that the practice in demo-
cratie institutions is not to inelude members of the popular house in any
order of precedence ?

The Honourable Mr. H. G. Haig : I think so far as England is con-
eerned that the IHonourable Membcr is quite correct : T understand that
Members of the TTouce of Commons in England have no place in the table
of precedence there.

CHANGE OF PROCEDURE IN THE _CONSTITUTION-MAKING.

-337. *8ardar G. N. Mujumdar (on behalf of Kunwar Raghubir
Singh} : Will Government lay on the table the correspondence that passed
between the Government nf India and the Secretary of State in conneetion

with the change of procedure in the constitution-making 1 i
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The Honoarable Bir 0. P. Ramaswami Adiyar © Governmetit are not

able to lay on the table any correspondence on the subject mentioned in

the question. : .

REINTRODUCTION OF QUARTER ANNA PosTCARDS AND HALF ANNA ENVELOPES
AND INCOME FROM TELEGRAMS.

338. *S8ardar G. N. Mujumdar (on behalf of Kunwar Raghubir
8ingh) : (a) Is it a fact that there has been a fall in the income of post

offices !

(b) Do Government propose to consider the question of quarter anna
post cards and half anna envelopes in view of the fall in the income of
post offices ¢

(¢) Has the income from telegrams inercased since the increase in
rates ?

The Honourable 8ir Frank Noyce: (a) Postage and Message
Revcenue has been falling since the year 1929-30, but the rate of declime

has been considerably reduced since the introduction last year of enhanced
charges.

(b) No. Government have every reason to believe that such a redue-
tion would result in a heavy loss in revenue.

(¢) No. because the volume of traffic has continued to decrease.

PLoTS OF LAND LYING VACANT ON THE BENGAL NAGPUR RaILwAY.

339. *Mr. Nabakumar Sing Dudhoria : Will Government be pleased
to state :

(a) the number of plots of more than 5,000 acres that have been
lying vacant and unused ever since their acquisition on the
Bengal Nagpur Railway ;

(b) the names of localities (reference to stations will do) where
such plots are thus lying ;

(¢) the respeclive amounts at which each of such plot was first
acquired ;

(d) whether the Company have any project for the utilisation of
those plots in the near future ;

(¢) whether the Company have cver prcjected to utilise them in

any way ; and

() whether the Company are prepared to restore those vacant
plots to the original owners on return of the compensation
money ! e

Mr. P. R. Rau : There are no plots of more than 5,000 acres lying
vacant and unused since acquisition sn the Bengal Nagpur Bailway -

.,



804 LEGISLATIVE ASSEMBLY, [16TH SEPTEMBER 1932.

PRESENT PosiTION oF INDIAN SETTLERS IN S80UTH AFRIOA.

340. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) the specific benefits for the Indian settlers that have come out
of the Fazl-i-Husain Delegation to South Afriea ;

(b) the modifications that the I'ransvaal Land Alienation Act has
undergone to the benefit of Indian settlers as the result of
representations of the Government of India ; and

(¢) the modifications that the Repatriation Scheme of the South
African Union has undergone in econsequence of public
agitation in India ?

Mr. G. 8. Bajpai : (a), (b) and (¢). The attention of the Honourable
Member is invited to the statement made by me in this House on the 12th
September, 1932.

DEATHS ON A SHIP OF 80ME REPATRIATED INDIANS FROM SOUTH AFRICA.

341. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) whether they are aware that some repatriated Indians from
South Africa were landed dead from board the ship when
the boat arrived at Madras in May last ;

(b) the causes of their death on board the ship ;

(¢) the number of days they suffered ;

(d) the name and qualifications of the doctor by whom they were
treated on board the ship ;

(e) the respective ages of the dead persons ;

(f) if any enquiry or inquest was held over their dead bodies ;

(g) if so, the result of such enquiry ;

(k) the number of repatriated Indians that were in the ship ; and
(f) the tonnage and passenger-carrying capacity of the boat !

Mr. G. 8. Bajpai: (a) No ship carrying repatriated Indians from
South Africa arrived at Madras in May last.

(d) to (¢). Do not, theréfore, arise,
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ExqQuirY INTO THE DEATE oF MRINAL KaNTI ROoY CHAUDHURY, A DETENU IN
THE DEOLI DETENTION CAMP.

842. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) whether any representation was made to them to hold an
enquiry by a committee of officials and non-officials into the
death of Mrinalkanti Roy Choudhury the detenu who is
said to have committed suicide at the Deoli Detention Camp ;

(b) if the answer to part (e) is in the affirmative, whether the
request was acceded to ;

(c) if the answer to part (b) is in the negative, the reasons
therefor ; and

(@) the chief points from the report of the enquiry which was held
after the incident by their own officials ¢

The Honourable Mr. H. G. Haig : (¢) Yes.

(b) No.
(¢) An inquest had been held : the Government of India were satisfied

as to the facts and did not consider amy useful purpose would be served
by a further enquiry.

(d) The finding of the Magistrate who held the inquest has been
laid on the table.

1 give a finding of suicide by fracture of the spinal column of the neck by
banging with a rope, while in a temporary unsound mind.

I would add that I consider that the jail authorities did all in their power to
alleviate thce condition of the deceased at all times, and that I consider the chief
cause of his act was apprehension of his bodily safety at the hands of his fellow
detenus, if sent back to live amongst them in the jail.”’

REORUITMENT FOR VARIOUS SERVIOES BY THE PuBLIC SERVICE COMMISSION.
343. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(@) the services for which there will be absolutely no recruitment
this year by the Public Service Commission ;

(b) the services for which there will be indifferent or restricted
recruitment this year by the Public Service Commission ;

(¢) the services for which no public examination will be held this
year but there will still be recruitment ; and

(d) whether announcement of their restricted activities will dt}ly
be made by the Public Service Commission in the chief

papers of the country ?
The Honourable Mr. H. @. Haig : I lay a statement on the tabls.
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Indiun Civil Service

Indian Police Service

3. Indian Forest Serviee ..
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Indian Service of Engineers

Indian Railway Service of Engineers
Imperial Customs BService

Indian Audit and Accounts Service
Military Accounts Department
Indian Railway Accounts Secrvice ..

Transportation (Traffic) and Com-
mereial Department of the SBuperior
Revenue Establishment of State
Railways.

Special Class Apprentices for the
Mechanical Engineering and Trans-
portation (Power) Departments
of the Superior Revenue Estab-
lishment of State Railways.

Medieal Department of the Superior )

Revenue Establishment of State
Railways.

Mechanical Engincering and Truns-
portation (Power) Departments of
the Superior Revenue Establish-
ment of State Railways.

Superior Telegraph  Engineering
and Wireless Branches of the
Indian Posts and Telegraph De-
partment,

. Geological Survey of India (Class 1)

Indian Meteorological Service

Ministerial Service of the Govern-
ment of India Secretariat and
Attached Offices.

Indian Military Academy

Royal Indian Marine ..
Mint and Assay Departments ..

rmce Commhdon in 1982
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An, examination bas alread,y been hold
“for 1989,

An examination
month,

to, Ihe i reoruiiment: Df the

is to be held this

There will be no recruitment to these

services in 1832, The necessary
> announcements have been made in
the Press.

|
J

It is proposed to recruit two officers of
non-Asiatic domicile for Burma Rail-
ways through the Secretary of State,

> one for the Medical Department
and the other for the Mechanieal
Engineering and Transportation

(Power) Departments.

An examination will be held in Decem-
ber, 1932,

No regular annual recruitment is made
to this service. Owing to reduction
in its cadre, it is not expeeted that
any vacancy will arise within the next
few years.

No regular recruitment is made to this
service. On account of retrenchment,
it is net antlcnpated that any recruit-
ment to this service will be necessary
in the near future.

An examination for the Third Division
will be held in November next.

An examination was held in July and
another will be held in October.

An examination will .he held in October.

A R. E. officer is being recruited for
the Mint. Department which consists
of 3 po-tc
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2]. Mines Dgpartment (Class, I) .. No regular anoual recruitment is made
‘ to this serviee. It is mot expected that
any vacancies will oceur within the next

few years.

22. Zoological Survey of India .. No examination is held for recruitment
to the Zoological Survey. Reecruit-
ment is made when occasion arises by
inviting applications and selecting the
most suitable candidate. Tt is unlikely
that any officers will be recruited for
the Survey in the near future.

23. Bengal Pilot Bervice .. Two Leadsmen Apprentices have already
been recruited this year. The question
of further recruitment during the year
is. still under consideratiou.

24. Imperial Beeretariat Service (Class One post of Assistant Secretary to the
. Government of India is likely to falf
vaeant in the Finance Department. It
is not proposed to ask the Public
Service Commission to fill the vacancy
by direct recruitment.

25. Archeeological Department .. No examination is held for recruitment
to this Department, recruitment being
made by inviting applications from
suitable candidates and selecting the
most suitable of the applicants. Ome
officer is likely to be recruited for the
Department this year.

RETRENCHMENT EFFECTED BY THE RETRENCHMENT CoMMITTEE

344. *Mr. Nabakumar 8ing Dudhoria : Will Government he pleased
to state :

(a) the particular directions in which the Retrenchment Committec
of the Government of India have effeeted retrenchment since
the Assembly broke up in April last ;

(b) the results achieved by such retrenchment ;

(¢) the total amount that is proposed to be saved by such retreneh-
ment ; and

(d) whether the (‘entral Retrenchment Committee are yet fune-
tioning ?

The Honourable 8ir Alan Parsons : (a), () and (¢). Part 111 of the
report of the General Purposes Sub-Committee of the Retrenchment
Advisory (ommittee publizhed at the end of July shows the directions
in which retrenchments have been recommended by that Committee since
the Assembly hroke up in April last. Copies have been supplied to the
Members of the Tlonse. The recommendations of the Committee are still
under the consideration of the Governnient of India ; and the information
asked for in (b) and (¢) is thus not available at present.

(d) Yes.
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‘A8 AND OBJECTS OF THE ‘ KADIANT MOVEMENT .

345. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) whether they are aware of the existence of a Muslim movement
that is gaining ground particularly in the Delhi province
and generally in the Punjab and is known as the ‘‘ Kadiani
Movement "’ ;

(b) if the answer is in the affirmative, whether they are in a
position to state the definite aims and objects professed by
the Kadiani sect ?

The Honourable Mr. H. G. Haig : (¢) and (3). The Honourable
Member is no doubt referring to the Ahmadiya Community. This is a
well-known religious ecommunity which publishes a considerable literature,
and the Ilononrable Member will have no difficulty in finding out what he
wishes to know about it without making a reference to Government.

Mr. K. Ahmed : Are Government aware that the Quadianis have got
a different understanding of the Prophet and the followers of the Prophet
whom the Government of India acknowledge to be of the Muhammadan faith
and religion in India, because they grant holidays on the Birthday of the
Prophet and also on the Day of the Recovery, on which days the Govern-
ment allow public holidays to be observed for the Muhammadan festival ?
Do Government propose to give an answer whether, on account of these
differences ketween the Quadiani sect and the other sects, there is a dispute
going on among the Muhammadans in this country ?

Maulvi Muhammad Shafee Daoodi : On a point of order, Sir. Is
this House to be a place where the faith of different sects of the Muslim
community is to be brought under controversy

The Honourable Mr. H. G. Haig : I would like, Sir, to reinforce the
point made by the Honourable Member opposite.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : These
questions are not relevant hefore the House. Government cannot be
expected to go into details as regards the differences between colour, caste,
creed or religious sects prevailing in the country.

8ir Cowasji Jehangir : Will the Honourable Member make a calcula-
tion as 1o the length of thne taken by the Honourable Member in asking
questions in this House ?

Mr. K. Ahmed : Will the Honourable Member be pleased to see his
narrowmindedness ,

INTEREST TAKEN BY NON-BRITISH FOREIGN CAPITALISTS IN SUGAR INDUSTRY

346, *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state : .
(a) whether they are aware that foreign capitalists, not British,
are interesting themselves in the indigenous sugar industry ;
and '



QUESTIONS AND ANSWERS. 809

(b) whether they are also aware that some Dutch sugar experts
from Java or their agents have already engaged themselves

in the indigenous sugar industry !

Mr. G 8. Bajpai : (a) and (b). Government have no information
beyond the fact that several parties from Java have visited India with
the object of studying sugar conditions or of enquiring into the possibility
of establishing sugar factories in this country.

Dr. Ziauddin Ahmad : Will Government make inquiries now about
the matter and see whether it is a fact ¢

Mr. G. 8. Bajpai : I have already stated that Government have in-
formation that some parties from Java have visited this country. Govern-
ment have no further information in their possession to justify further
inquiries.

Rao Bahadur B. L. Patil : Is it a fact, Sir, that these people have
approached the Government of Bombay for certain facilities ?

Mr. G. 8. Bajpai : We have had no communication with the Govern-
ment of Bombay. If my Honourable friend opposite is aware of any, I
should be glad to have access to it.

IRREGULARITIES IN RaiLway FINANCES.

347. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state : ‘

(a) whether their attention has been drawn to the serious irregn-
larities that have recently been brought to light by the report
of the Accountant-General for Railway Audit on all-India
railway accounts ;

(b) how these irregularities escaped the notice of the railway chief
directly responsible for railway finances ;

(¢) whether the Financial Commissioner of Railways has been
asked to offer an explanation for the unfortunate state of
things disclosed by the report of the Accountant-General ;

(d) the resolution that the Government of India in their Railway
Departmént have adopted on that report ; and

(e) the steps that they propose to adopt to prevent such irregulari-
ties in the future ?
The Honourable Sir C. P. Ramaswami Aiyar : (a) and (e). I would
refer the Honourable Member to the reply given to my H'onourable friend
Dr. Ziauddin Ahmad’s question No. 122 on the same subject.

(b) The object of the report is to bring these irregularities to the
notice of the heads of the railway administration and of the Government

of India.
(¢) Explanations have been obtained from the various ra.il?v'ay ad-
ministrations, and suitable action taken. Obviously the responsibility for
the irregularities lies on the administrations concerned and not on the
Financial Commissioner of Railways. :

L208LAD
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(2) ¥ place on the table a copy of a general letter addressed by the

ernment of India to all railway administrations on questions arising
out of the report. Individual irregularities have been taken up separately
with individual administrations.

No. 1728-B.
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT.
(RAILWAY BOARD.)

Simla, the £9th August, 1982.

Tae AGENTS, ASSAM-BENGAL, BENGAL anxp NORTH-WESTERN ;
BENGAL-NAGPUR, BOMBAY, BARODA ANp CENTRAL INDIA,
BURMA, EASTERN BENGAL, EAST INDIAN, GREAT INDIAN
PENINSULA, MADRAS axp SOUTHERN MAHRTTA, NORTII
WESTERN, ROHILKUND axp KUMAON anxp SBOUTH INDIAN
RAILWAYS ; tHE MANAGER, JODHPUR RAILWAY ; tHE AGENT,
H. E. H. Tne NIZAM'’S STATE RAILWAY ; TrE CHIEF MINING
ENGINEER, RATLWAY BOARD ; axp tHE CENTRAL PUBLICITY
OFFICER, INDIAN STATE RAILWAYS.

DEear S,

I am directed t> address you on the Appropriation Accounts of Railways in
India for 1930-31 and on the report of the Director of Railway Audit thereon.

While the Railway Board are confident that these have already been carefully
studied by vour administration in order to take necessary action to prevent in future
the occurrence of irregularities similar to those noticed therein, they wish to com-
municate to you some general observations on them.

2. The Railway Board have noticed with concern the large number of instances
in which an excess of expenditure over allotment is explained in the Appropriation
Accounts as due to the absence of budget provision. They attach great importance
to the principle that, except in cases of immediate urgency, no expenditure should
be incurred without funds having been provided in the budget or found by reap-
propriation, and they trust that in future years such irregularities will not occur
with any frequency.

3. The Board have been disappointed to note the large number of cases where
provision has been made in the budget under wrong heads (paragraphs 59 and
64 of the Director of Railway Audit’s report). A list is attached giving
extracts from the Appropriation Accounts relating to your railway. The Board
consider that these irregularities can be avoided altogether by the exercise of carc
in the preparation of the budget, and they expect that you will take such steps as
are necessary to ensure that they do not occur in future.

4 Among the various irregularities that the Director of Railway Audit has
brought to notice in his report, all of which deserve careful study, the Railway
Board desire to mention a few to which they consider special attention might be
profitably directed.

Paragraph 34. Delay in the preparation of the Appropriation Aoccounts—The
Railway Board regret to note the delay in the grepamtion of the Appropriation
Aceounts both for individual railways and for all railways as a whole and hope
that steps have been taken to ensure greater punctuality in future. '

Paragraph 48. Irregular resppropriations—The Board desire to emphasise
the importance of sanctioning reappropriations as and when necessary. You will
no doubt agree that mg{:ol)ﬁatim, sanction to which is F“tponed till the end
of the year, reflect on adequacy of the arrangements for comtrol of expendi-
ture on the railway. -
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8ection B, of Chapter V of the Report.

Paragraphs 94 and 96.—The Railway Board desire particularly to draw the
attention of your internal check organisation to the remarks in these paragraphs.
They comcur with the Director of Railway Audit as to the necessity for close eo-
operation betweem accounts offices and executive offices and the desirability of
carrying out a definite programme of accounts imspections. They are also in full
agreement with him that the duties of the Chief Accounts Officer of a railway should
not be cenfined merely to the business of accounting and internal check, but that
he should, as the financial adviser of the railway, devote special attention to u
general examination of the finances of the railway in order to be in a position to
make suggestions for reduction of expenditure or for increase of revenue.

Paragraph 95 (e) (£).—The Board conmsider that it canmot be too strongly
impressed on :uccounts officers that certificates, such as those referred to in con-
nection with suspemse bualances, should never be treated as a mere matter of routine.

Section C.

Paragraphs 100 and 103.—The advantages of periodical inspection, particularly
an occasional surprise inspection, should be impressed on aceounts and administrative

officers.
Section D.

Paragraphs 104 et seq—The Board trust that the instructions contaimed in
their letter No. 6254-F. of 17th July, 1930, have put an effective stop to this type
of irregularity and that no cases of the sort will find a place in the Director of Rail-
way Audit’s report for 1931-32.

Scetions E, F and G.

Paragraphs 108 to 116.—The Railway Board desire to draw the special attention
of railway administrations to these sections of the Director of Railway Audit’s
report. They wish to emphusise the necessity.

(i) of settling, before a work actually let out on contract is commenced, the
terms on which it is let, and of expressing these in the form of a con-
tract drawn up where neccessary on legal advice ;

(ii) if and when necessity arises to modify such terms, of reducing these
modifications to writing in proper form ; aud

(#4) of scrutinising most curefully in consultation with the financial adviser
of the administration any payments which are not admissible on a strict
interpretation of the terms of the contract before such payments are
sanctioned. Your attention is invited to the principles enunciated in
Government of lndia, Finance Department Resolution No. F. 22-XII1-Ex.-
11|27 of 12th August, 1929, a copy of which was forwarded with this
office endorsement No. 2692-8., dated the 25th September, 1929. The
Railway Board expect to issue very shortly in elaboration of thesc
principles, definite rules dealing with the preparation of contracts.

Chaptcr V1.

Paragraphs 124—186.—The Railway Board are aware that the reduction of
stores balances is a question which is always exercising railway administrations at
present. They nced not, therefore, say more on this point than express their full
agrecment with the Director of Railway Audit as to the necessity for special vigilanee
on the part of purchasing officers. They trust that all railway administrations arc
restricting purchases to urgent requirements and with due regard to existing stocks.
Even though the artiele required is not in stock, the possibility of using a substitute,
which is in stock, as far as practicable must not be lost sight of.

Chapter VII.

Seotion A. Paragraphs 144 and 146.~The Railway Board regret to notice the
large number of cases in which the extent of variation between estimates and
actuals is high and hope that you have taken steps to improve estimnating.

Seotion D.—The large number of cases reported in which inordinate delays have
occurred in settlements between railways is also a matter of grave concern. They
are writing separately to individual railways with regard to particular cases Where

o2
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delays have been most marked, but, while they do not wish to minimise the diffi-
BﬂtL that may in practice tend to delay the drm a final agreement, they
wish here to emphasise the necessity of a railwa ration taking all possible
steps to see that such delay is reduced to a m:lninnm. )

Yours faithfully,
: T. 8. SANKARA,

Direotor, Bailway Board.

No. 1728-B., paTeD THE 29TH AUGUST, 1932,

Copy forwarded for information to the Chief Accounts Officers, East Indian,
Eastern Bengal, Great Indian Peninsula, North Western and Burma Railways ; the
Director, Railway Clearing Accounts Office ; the Controller of Railway Accounts ;
and the Director of Railway Audit.

By order,
T. 8. SANKARA,
Direotor, Railway Board.

PrEseNT PosrrioN oF CusToms, INOOME-TAX AND PosTaL REVENUES.

348. *Mr. Nabakumar Sing Dudhoria : Will Government be pleased
to state :
(a) whether the customs revenue has shown some signs of revival
of late ;
(b) to what extent the proceeds from Income-tax revenue have ful-
filled the expectations of the Finance Department ; and
(¢) whether it is a fact that the postal revenue has of late unusually
gone down {
The Honourable 8ir Alan Parsons : (a), (b) and (¢). The Customs
returns are now somewhat better than the budget forecast and the postal
figures are worse although still higher than the corresponding figures for

1931-32. The income-tax figures show no material variation, but it is far
too early at present to attempt to arrive at any exact estimate.

Deor1 DETENTION CAMP.

349. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :
(a) the cost per head per month on a detenu detained at the Deoli
Detention Camp ;
(b) the number of detenus that are at the present moment detained
at Deoli ;
(c) the establishment costs of the Deoli Detention Camp in
month ; and
(d) the initial expenses incurred prior to the starting of the Deten-
tion Camp *

The Honourable Mr. H. G. Haig : (a), (¢) and (d). The whole cost
of the Deoli Camp Jail is being borne by the Government of Bengal, and
I have not, therefore, accurate information on these parts of the Honour-
ahle Member’s question.

(b) Ninety-two.
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REPORT OP THE ORIssA BoUNDARY (OMMISSION.

~ 850, *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(¢) what resolution the Government of India have passed on the
Orissa Boundary Commission’s Report ; and

(b) the names of associations and local bodies that have repre-
sented to Government for the separate province scheme ?
The Honourable 8ir 0. P. Ramaswami Aiyar : (a) The Government
of India have passed no resolution on the report, which is still under their
consideration.

() Omitting notices of resolutions passed at public meetings the Gov-
ernment of India have received during the current year representations
from five publiec associations favouring the separation of Orissa.

SIND SEPARATION COMMITTEE.

351. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :
(a) the recommendations of the Sind Separation Committee ;
(b) the resolutions of the Government of India thereon ; and
(¢) the names of associations and bodies that have addressed the
Government either supporting or opposing the separation
scheme ?

The Honourable Sir C. P. Ramaswami Aiyar : (a) The Honourable
Member is referred to the report itself, a copy of which has been supplied

to him.
(b) The Government of India have passed no resolution on the report,
which is still under their consideration.

(¢) Government have received during the current year copies of reso-
lutions passed by a number of public meetings in Sind and by the Sl.nd
Azad Committee in favour of separation and by the Sind Anti-Separation

Conference against its separation.

INDIANS RESIDENT, AND APPOINTMENT OF AN INDIAN TRADE COMMISSIONER, IN
Japan.
352. *Mr. Nabakumar 8ing Dudhoria ;: Will Government be pleased
to state :
(a) the approximate number of Indians that are staying in Japan
engaged either in business or service at the present moment ;
(b) the number of the different communities into which the Indians
residing in Japan fall ;
(c) the name of the particular community to which the largest
number of Indians residing in Japan belong ;
(d) the British officix]l who advances the business interests of
Indians in particular in Japan ; and
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(e) whether the appointment of an Indian Trade Commissioner as
posted in London and Hamburg has sometimes been insisted
upon for better safeguarding of Indian commercial interests
in Japan ?

Mr. H. A. F. Metcalfe : (¢) Approximately 279 Indians are residing
in Japan.

(b) They are composed of Hindus, Moslems and Parsees.

(¢) Hindus predominate.

(d) His Britannie Majesty’s Consuls, Tokio, Yokohama, Osaka and
Kobe are chiefly connected with Indian business interests.

(e) The Government of India received a suggestion from the Indian
Merchants’ Chamber, Bombay, in February, 1931, regarding the appoint-
ment of an Indian Trade Commissioner in dJapan. The Chamber was
informed in reply that since further progress even with the sanctioned
scheme for the appointment of such officers had been postponed owing to
financial stringency, the question of extending the scheme so as to include
additional posts could not be considered.

INDIANS AND EUROPEANS RETRENCHED FROM SUPERIOR ENGINEERING SBERVICE
ON THE East INDIAN AND EASTERN BENGAL RalLwAYS.

363. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) the number of Indians (excluding statutory Indians) that have
been discharged from service from the superior Engineering
services on account of retrenchment on (1) the East India
Railway, and (2) the Eastern Bengal Railway ; and

(b) the number of Europeans that have been discharged from the
Superior Engineering Services on (1) the East Indian Rail-
way, and (2) the Eastern Bengal Railway, for the same
reason in 1931 and 1932 ?

Mr. P. R. Rau: (¢) and (b). No permanent members of the Supe-
rior Engineering Services have been discharged. As regards temporary
Engineers, the numbers discharged on account of retrenchment are as
follows :

East Indian Railway.

Indians .. 9

Statutory Indians 2

Europeans .. . Nil,
FEastern Bengal Ratlway.

Indians .. oo .o 1

Statutory Indians .. . .

Europeans .. .. .. . 2
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ResThicTIONS IN BURMA AND BENGAL FOR GERMAN AUTOMATIC REPEATENT
AvArM PisToLs. '

1354. *Pandit Satyendra Nath 8en : (¢) Are Governme
A, Ii. & Co. post Box 5001, Bombay Post No. 9 have adver?i:ezw?x;e t&?
Zamindar of Lahore in its issue dated 31st July 1932 that they have for sale
genuine German automatic repeatent alarm pistols for which no licence
is required in the whole of India with the exception of Burma and Bengui 1

‘ (b) Will Government be pleased to state why restrictions have been
imposed by the Governments of Burina and Bengal ¢ Are Government
prepared to remove the said restrictions forthwith ¢ If not, why not ¢

LiceNcCE For TELL AND D1aNA BRAND GERMAN AIR PISTOLS IN BENGAL.

1355. *Pandit Satyendra Nath 8en : (¢) Will Government be pleas:d
to state why Tell and Diana brand German air pistols require licence in
Bengal while they are exempt from the operation of the Arms Aect in
Bombay, Punjab and some other provinces 1

(b) Are Government prepared to remove these restrictions for Bengal f
If not, why not ¢

Prosecurions UNDER THE CHILD MARRIAGE RESTRAINT AcCT.

356. *Pandit Satyendra Nath Sen : (a¢) Will Government please
state how wmany prosecutions there have been in connection with the Child
Marriage Restraint Act in the different provinces of India ?

(b) How many of those have ended in conviction ; how many with im-
prisonment ; how many with fine ; and how many with both ¢

The Honourable Mr. H. G. Haig : (¢) and (D). The information at
present available shows that there have heen 33 prosecutions. Fifieen cases
ended in conviclion. In two cases simple imprisonment was awarded, in one
of which the Local (Government remitted the sentence. TIn 10 cases fines
were imposed.  Three cases were dealt with under section 562 of the Code of
Criminal Procedure. In no case was a sentence of fine and imprisonment
awarded. I am taking steps to obtain complete figures and the result will
be communicated to the Ilouse in due course.

Pandit Satyendra Nath 8en : May | know the maximum amount of
fine imposed in these cases !

The Honourable Mr. H. G. Haig : My information does not exteand
to that.

RELEASE oF ORDINARY CRIMINALS TO MAKE RooM FOR PoLiTicAL PRISONERS
IN JAIL.

357. "Pandit Batyendra Nath 8en : Is it a fact that ordinary criminals
are often being released prematurely in order to make room for pohticwl
prisoners ¢ If so, will Government please state the reason for this {

The Honourable Mr. H. G. Haig : I would refer the Honourable
Mewmber to the reply given by me to Mr. Lalchand Navalrai’s starred

question No. 105.
S {For answer to this question, ssc answer to question No. 214.
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DuouriNg oF INDIAN MARKET BY CHEAP JaPaNESE GooDS.

358. *Mr. B. 0. Mitra (on behalf of Mr. A. Das) : (a) Has the atten-
tion of Government been directed to the letter of the Delhi Piecegoods’
Association published in the Leader of 22nd July, 1932 regarding Indian
markets being dumped by cheap Japanese goods !

(b) What action do Government propose to take to protect the interest
of Indian mills ¢

The Honourable 8ir . P. Ramaswami Aiyyar : (a) Yes.

(b) The attention of the Ilonourable Member is invited to the
Government of India, Commerce Departmment Resolution No. 341-T. (164),
dated the 30th August, 1932, and to the Notification bearing the same
number and date imposing additional duties on cotton piece-goods. This
Resolution and Notification were published in a Gazette of India Extra-
ordinary on the 30th August.

AnNvUAL REeLIEFS OF BRriTisH TROOPS.

359. *Mr. 8. C. Mitra (on behalf of Mr. A. Das) : (a) What is the
annual cost to the Government of India in the Military Department of the
annual relicfs of British troops from England to India and from India to
out of India which includes Burma and Egypt ¢

(b) Does the Military Department propose to consider the advisability
of ordering that there are to be no reliefs from India or the moving of
British and Indian regiments in India till such time as the financial crisis
has passed away 1

Mr. G. BR. F. Tottenham : (a) A little over 63 lakhs.

(b) The matter has already reccived carcful consideration. It
must be remembercd that India is only a link in the chain of Imperial
reliefs and that the decision does not therefore rest with the Government
of India. The authorities at home have. however, decided on financial
grounds gradually to extend the term of service of a British battalion
abroad, from 18 to 21 years ; and the result is that there will be a small
decrease in the numbers of hattalions entering and leaving India every
second year.

AERODROME AT SITAPUR.

360. *Mr. 8. C. Mitra (on behalf of Mr. A. Das) : (g¢) Did the Mili-
tary Department not long ago decide to have an aerodrome at Sitapur and
for this purpose acquire villages and a very large area of land ¢

(b) What was the cost of this acquisition of land 1
(¢) What was the cost of the aerodrome ?

(d) Ts it a fact that after all this expenditure of Government money
two mounted Transport Corps have been stationed at Sitapur and for that
purpose the barracks have been remodelled for the motor transport and
bridges constructed for practice ¥ What has been the total cost of this 1

Mr. G. R. F. Tottenham : There has heen no recent decision to
have an aerodrome at Sitapur. Some time before the war, in abont
1913. there was a scheme for the formation of a Central Flying School
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at that station : but whether any money was ever spent on the execution
of that project I have not been able to discover. A reference has been
made to the local military authorities and a further reply to the questions
will be laid on the table in due course.

WITBDRAWALS FROM THE GENERAL PROVIDENT FUND FOR INVESTMENT IN
STERLING INSURANCE PoLICIES.

361. *Mr. 8. 0. Mitra (on behalf of Mr. A. Das) : (a) With reference
to the reply to starred question No. 81, dated the 3rd Fcbruary, 1932, will
Government please state what amount of money from the Provident Fund
of officers has heen paid for single sterling policies (4.¢., one single payment
to get at the present time a policy in pounds sterling) ?

The Homnourable 8ir Alan Parsons : A statement containing the
information promised by the Honourable NSir (George Schuster in the
Legislative Assembly on the 1st February, 1932, in reply to part (a) (s)
of the starred question No. 81, was laid on the table on the 6th September,
1932.

SPECIAL TRAIN FOR CIVILIAN CLERKS BETWEEN SUMMER HILL AND SIMLA.

362. *Mr. Bhuput 8ing : («¢) Is it a fact that the European quarters
in Simla kave been reclassed as quarters for staff ‘‘ living in European
style ”’ and ¢‘ living in Indian style ’’ ?

(b) Is it a fact that since that change a large number of staff of the
Government of India Civil Secrctariats are being allotted quarters in Sum-
mer Hill ?

(¢) Is it a fact that hitherto these quarters were being occupied mostly
by the Army Headquarters staff ?

(d) Is it a fact that a special train is being run from Summer Hill
to Simla for the convenience of the Army lleadquarters staff living in
Summer Hill ?

(e) Are Government aware that this train starts from Summer Hill
at about 9-15 in the morning and returns from Simla at 4-36 in the evening
to suit the office hours of the Armx Headquarters which are from 10 a.uM. to
4 puM?

(f) Are Government aware that the officc hours of the Civil Secre-
tariats and the Attached Offices are from 10-30 a.M. to 4-30 p.M. ¢

(g) 1f so, do Government propose to change the office hours of the
Army HHeadquarters to be in line with all the other Secretariat Departments
and Attached Offices of the Qovernment of India ¢ If not, why not ?

(k) Are Government aware that by changing the office hours for
Army Headguarters the time of the special train may De adjusted in such
a way that the said special train may carry all the tenants of the Summer
Hill quarters belonging both to Army Headquarters and other Civil
Offices ¢ If so, are Government prepared to do so ! If not, do Govern-
ment propose to arrange for another special train between Summer Hill
and Simla with a suitable timing for the convenience of the staff of the
Civil Secretariats and other Attached Offices of the Government of Tndis

living in Summer Hill quarters ! If not, why not 1
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(§) Are Government aware that this sort of special treatment to one
class of Government servants is causing great discontent amongst the differ.
ent classes of Government employees living in Summer Hill quarters !

The Honourable 8ir Frank Noyce : (a) The position 1is that the
yuarters which were previously known as quarters for European and
Indian elerks in Simla have been reclassed respectively as quarters for
clerks who live in European style and for those who live in Indian style.

(b) A number of such clerks have been allotted quarters there. I
would not call it a large number,

(¢), (d) and (e). The replies are in the affirmative.

(f) Yes, except that in the Army Department the hours are from
10 A.m. to 4 p.M.

(g) and (h). 1t is not proposed to change the existing hours for
Army Headquarters as these hours are considered more suitable for the
general body of assistants and clerks employed in that Department. Nor
is it proposed to arrange to start a special train for the convenience of
the clerks employed in other offices, as the number of such men who live
in Summer Hill is not large, and as it is within the diseretion of the
various Departments to allow such of their eclerks as may reside at
Summer IHill and who arrive in office hy 9-45 A.M. to leave office at 4 p.M.
to take advantage of the special train which is run for the Army Head-
quarters staff.

(i) The answer is in the negative.

COMBINATION SCHEME OF PROVIDENT FUND AND PENSION FOR GOVERNMENT
SERVANTS.

363. *Mr. Bhuput 8ing : (a) Is it a fact that in reply to the argn-
ments of the mover of the resolution regarding gratuities to the families
of Government servants moved in the Council of State on the 3rd March,
1932, the Government Member stated that Government have prepared a
combination scheme of provident fund and pension and could bring it into
force for their servants but they have decided to consult local Governments
if they also wish to join ? If so, will Government be pleased to state whe-
ther Loeal Governments have been consulted and if so, whether replies
have been received from them ?

(b) Are Government aware that this uestion has been under the con-
sideration of the Government of Tndia since 1924 ¥ Will they be pleased
to state how much more time they require to come to a final decision in the
matter ?

(¢) Do Government propose to expedite the matter ; and, if so, will
they state by what time approximately they would come to a decision {

(d) Tf the opinions of the local Governments in the matter are divided,
do they propose to bring into force the combination scheme immediatelv
for the Government of India servants * If not, why not ¢

The Honourable Sir Alan Parsons: (a) Yes. We have not yet
received the replies of Provincial Governments.

(b) and- (¢). T think it should he possible to come to a decision
fairly soon after the replies of Provincial Governments are received.

(d) T am afraid T eannot answer this hypothetieal question.
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-~ MoPLARS 0ONVIOTED DURING THE MaLABAR Rameriion v 1921.

364. *Mr. M. Maswood Ahmad : (a) How many Moplahs, who have
been convicted of offences connected with the Malabar Rebellion 1921, are

ring imprisonment f

(b) How many of them are in the jails in Madras Province and how
many of them are in the jails outside Madras {

(¢) How many of them have been transported %

(d) Did the release of such prisoners in the past few years disturb the
peece of the district concerned 1

The Honourable Mr. H. G. Haig : (a) All these prisoners, except
about 335, have now either been released or are under orders of release.

(b) and (¢). The information is being collected and 1 will lay a
statement on the table in due course.

(d) The releases have so far had no bad effect on the peace of the
district concerned.

NUMBER OF MOPLAHS WANTED BY POLICE AND DETAINED UNDER DIFFERENT
Laws.

365. “Mr. M. Maswood Ahmad : (a) What is the number of those
Moplahs who are even now wanted by the Police under the State Regula-
tion 111 and Moplah Outrages Act and in connection with the Malabar
Rebellion 1921 ?

(b) How many Moplahs have been detained under State Regulation
III and Moplah Outrages Act ?

The Honourable Mr. H. G. Haig : The information in my possession
is that 73 Moplahs implicated in the Malabar Rebellion of 1921 are now
restricted under the Madras State Prisoners Regulation, 1T of 1819, as
against 245 originally under restraint. Three are in jail, and the
remainder are at large under police surveillance. The latest informa-
tion 1 have shows that only one Moplah implicated in the Malabar
Rebellion of 1921 is under restraint under the Moplah Outrages Act.
No Moplahs have been detained under Regulation 111 of 1818.

GENERAL AMNESTY FOR MOPLAH PRISONERS OF THE MALABAR REBELLION OF
1921.

366. *Mr. M. Maswood Ahmad : (a) Have Government received
appeals for mercy on behalf of the Moplahs who are still suffering imprison-

ment in connection with the Malabar rebellion 1921 ¢

(b) Are Government considering the question of granting a general
amnesty, to release the Moplahs who are still sufferi'ng in that connection
and to permit the detained Moplahs to return to their homes ?

The Honourable Mr. H. G. Haig: The Government of India have
received no recent appeals from or on behalf of these prisoners ; but the

Local Government are following a liberal policy of removing .restra.int
wherever possible. Those released are at liberty to return to their hoeines

if they so desire.
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INoONVENIENT TIMINGS OF PassENGER TRAINS BETWEEN MRERUT AND
Lucknew.

367. *Khan Bahadur Haji Wajihuddin : Are Government a
that passengers by every train between Meerut and Lincknow are suffefin;
great inconvenience and waste of time by halting for several hours at both
the changing junctions, v12., Hapur and Muradabad, for want of conneet-
ing trains there ! If so, are Government prepared to remove the
grievances forthwith ¢

Mr. P. R. Rau: Goverminent recognise that the connections at
Hapur and Moradabad are not quite convenient for passengers travelling
between Meerut (ity and Lucknow. I am bringing the Honourable
Member's question to the notice of the Agent, East Indian Railway, for
such action as he may consider it possible to take to remove the
inconvenience experienced.

AMOUNT SPENT ON AND PERSONNEL OF THE FRANCHISE, CONSULTATIVE AND
RETRENCHMENT ('OMMITTEES.

368. *Khan Bahadur Haji Wajihuddin : Will Government be pleased
to lay on the table a statement showing total amounts spent on the Franchise
and Consultative Committees and also various Retrenchment Committees
respectively with the names of the members of each of the said committees,
constituencies each of them represented, and the amount of travelling and
daily allowances drawn by each member ¢

The Honourable 8ir Alan Parsons : T lay on the tahle a statement
showing the total amounts spent up to 31st July, 1932, on these Com-
mittees, with the names of the members of each. The ecolleetion and
tabulation of the amounts of travelling and daily allowances drawn by
each member of the Committees would involve an unjustifiable expendi-
ture of time and labour.

Statement showing total amounts spent on the Franchise, and Consultative Commitvees
and the various Retrenchment Committees.

(i) Franchise Committee .. £17,500
(ii) Consultative Committee .. .. Rs. 50,300
(#i) Various Retrenchment Committees .. .. Rs. 1,74,064

(It is not possible to give the figurcs for the various Retrenchment Sub-Committees
separately.)

Btatement showing the names of the members of the Franohise and Consultative Com-
mittees and the various Retrenohment Committees.

INDIAN FRANCHISE COMMITTEE.
The Marquess of Lothian, C.H., Parliamentary Under Becretary of State for Indis,

Bir John Kerr, K.C.8.1,, K.C.I.E., Deputy Chairman.
_.Ppr. B. R. Ambedkar, M.L.C. .
_Khan Bahadur Maulvi Acgis-ul-Haque, M.L.C.

Mr. B. R. Bakhale, M.L.C.
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Sir Ernest Bennett, M.P.

Mr. B. A. Butler, M.P.

Mr. C. Y. Chintamani, M.L.C.

The Marquess of Dufferin and Ava.

The Honourable Mr. E. Miller,

Major J. Milner, M.C, M.P.

Diwan Bahadur A. Ramaswami Mudaliyar, M.L.A.
The Honourable Mary Pickford, C.B.E., M.P.
Mrs. P. Subbarayan.

Bardar Bahadur Bir Sundar Singh Majithia, Kt., O.LE.
Mr. 8. B. Tambe.

8ir Mohammad Yakub, Kt., M.L.A.

Bir Zulfigar Ali Khan, Kt., 0.8.I, M.L.A.

OONSULTATIVE OOMMITTEE.

(Indian States.)
The Raja of Sarila.
Rao Buahadur V. T. Krishnama Chari, C.LE.
Nawab Liaqat Hayat Khan, O.B.E.
Bir Manubhai Nandshankar Mehta, Kt., C.8.1.
Nawab Sir Muhammad Akbar Hydari, Kt.
8ir Mirza Muhammad Ismail, Kt., C.I.E. O.B.E.
(British India.)
Mr. E. C. Benthall, M.L.C,
Mr. A. H. Ghuznavi, M.L.A.
*Mr. M. R. Jaykar.
*Mr. N. M. Joshi, M.L.A.
Dr. B. S. Moonje.
Rao Bahadur Sir Annepu Parasuramadas Patro, Kt.
t8ir C. P. Ramaswami Aiyar, K.C.L.LE.
*Bir Tej Bahadur Sapru, K.C.8.1.
Dr. Shafaat Ahmad Khan, M.L.C.
Capt. Sher Muhammad Khan, M.B.E., M.L.A.
M. R. Ry. Rao Bahadur Srinivasan,
*Sardar Saheb Sardar Ujjal Singh, M.L.C.
t+Mr. Zafarullah Khan.
Names.
Army Sub-Committee.
1. Diwan Bahadur T. Rangachariar, CI.E., M.L.A. (Chairman),
2. The Honourable Major Nawab Sir Mohammad Akbar Khan, C.L.E.
3. The Honourable Sardar Bahadur Shivdev Singh Uberoi,
4. Maulvi S8ir Mohammad Yakub, M.L.A.
5. Diwan Bahadur A. Ramaswami Mudaliar, M.L.A.
6. Mr. E. C. Benthall
7. Mr. F. C. Bovenschen, C.B.
Mr. A. F. L. Brayne, CLE. I.C.B. (Becretary).

821

“Bince resigned. .
tNow officiating as Members of the Governor General’s Executive Couneil,
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Raiways Sub-Committee.
Mr. R. K. Shanmukham Chetty, M.L.A. (Chairman).

. The Honourable Khan Bahadur Hafixr Mohammad Halim.

Dr. Ziauddin Ahmad, CI.E., M.L.A,
Mr. N. M. Joshi, ML.A.

Mr. N. R. Sarkar.

Mr. E. F. Sykes, M.L.A,

Mr. Balaram Ayar.

Mr. P. R. Rau (Secvetary).

Posts and Telegraphs Sub-Committee.

. 8ir Cowasjee Jehangir, K.CIE, O.B.E., ML.A. (Chairman).

The Honourable Mr. B. K. Basu.

Mr. Amar Nath Dutt, M.L.A.

Mr. Muhammad Yamin Khan, C.ILE., M.L.A.
Mr. F. C. Anesley.

Mr. N. V. Raghavan.

Mr. 8. P. Varma (Secretary).

Stores Department (Stationery and Printing).

. The Honourable Mr. G. A. Natesan (Chairman).

Mr. 8. C. Lyttelton.

Mr. B. Dass, M.L.A.

Mr. A. H. Ghuznavi, M.L.A.

Mr. Jagannath Agarwal, M.L.A.

Mr. V. K. Aravamudha Ayangar, C.I.LE. (Becretary).

General Purposes Sub-Committee.

. Bir Abdur Rahim, K.C.8.I., Kt., M.L.A. (Chairman).
. The Honourable Lala Ram Saran Das, CI.E.

Mr. Rangaswamy Ayangar.

. Mr. 8. C. Mitra, M.L.A.
. Mian Mohd. S8hah Nawaz, C.ILE., M.L.A.

Mr. K. C. Roy, CLE, ML.A. (Died on 7th SBeptember, 1931).

. Rai S8ahib Harbilas S8arda, M.L.A.

Mr. Ramsay Scott, M.L.A.

. Khan Bahadur Hafiz Walayat Ullah, 1.8.0., ML.A.
. An officer of the Finance Department.

Mr. 8, P. Shah, I1.C.8. (Secretary).
Public Works Accounts and Audit Sub-Commilice.
Mr. K. C. Neogy, MI«A. (Chairman).
The Honourable Mr. Hussain Imam,
Mr. G. Morgan, O.L.E.,, M.L.A.
Diwan Babadur B. N. Arogisawamy Mudaliar.
Bai Bahadur Bishan Sarup.
Mr. C. V. 8. Bao (Becretary).
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RECOMMENDATIONS OF THE RETRENCHMENT COMMITTEES AND THE AMOUNT
AGREED TO BY GOVERNMENT FOR RETRENCHMENT.

369. “Khan Bahadur Haji Wajihuddin : Will Government be pleased
to lay on the table a statement showing the amounts of retrenchmeit
recoramended by various retrenchinent committees and the amounts of
retrenchment agreed to by Government in each Department respectively ¢

The Honmourable Sir Alan Parsons : Statements have already becn
laid on the table. I would refer the Honourable Member to the papers
circulated with the current year’s budget and the statements which the
Financial Commissioner of Railways laid on the table on the 4th
November, 1931, and 25th February, 1932.

DEPUTY POSTMASTER GENERAL AND OTHER STAFF IN THE BIHAR AND ORISsa
AND THE CENTRAL PROVINCES PosTaL CIRCLES.

370. *Mr. 8. C. Mitra : (a) Will Government be pleased to state
how many Departmental Telegraph Officers there are in the Bihar and
Orissa and Central Provinces ?

(b) How many officers, Telegraph Masters, Telegraphists and other
subordinates are there in each of these circles ¢

(¢) Will Government please state what is the justification for retain:
ing one Deputy Postmaster-General in each of these two circles ?

Mr. T. Ryan: () I presume that the word ¢ Officers’ ig a
misprint, for ¢ Office . There are three Departmental Telegraph Offices
in the Bihar and Orissa Circle and six in the Central Circle.

~(b) In the Bihar and Orissa Circle there are 2 gazetted officers, 7
Telegraph Masters, 67 Telegraphists and 53 other subordinates,

In the Central Circle there are 6 gazetted officers, 13 Telegraph
Masters, 145 Telegraphists and 125 other subordinates.

(¢) The posts of Deputy Postmasters General, Telegraph Traffic, in
these two Circles have been abolished.

TrANSFER OF HEAD CLERES TO SUPERINTENDENTS OF PosT OFFICES AND
INSPECTORS TO SELECTION GRADE PosTS IN THE GENERAL LINE.

371. *Mr. 8. C. Mitra : (a) Is it a fact that Inspectors and Head
Clerks to Superintendents of Post Offices and Inspectors R. M. S. are
treated as a class of officials different from the selection grade officials
drawing pay of Rs. 160—-250 according to the Director-General’s recent
orders ?

(b) Is it a fact that during the last few months several Head Clerks
to Superintendents of Post Offices or Inspectors have been transferred to
selection grade posts drawing the same pay ?

(¢) If the reply to part (b) is in the affirmative, will Government
please state why they have been transferred to the general line 1 Has this
resulted in a block of promotion from the ordinary line ?

(¢) Do Government propose to arrange to transfer these men to the
Inspectors’ line as soon as vacancies arise both due to leave amd retire-
ment ¢ If not, why not ¢
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Mr. T. Ryan : (z) The fact is substantially as stated by the Honour-
able Member.

(b), (¢) and (d). Government have no precise information, but if
any official considers that his prospects of promotion have been preju-
diced by such transfers it is open to him to represent his case through
the proper official channcl.

STAFF OF DIFFERENT CLASSES IN CERTAIN DIVISIONS OF THE RATLWAY MAIL
SERVIOE.

372. *Mr. 8. C. Mitra : (a¢) Will Government please furnish a state-
ment showing the total number of staff belonging to different classes in
each of the following Divisions of Railway Mail Service :—(1) C.-Division,
(2) P.-Division, (3, K.-Division, (4) J.-Division, (5) B.-Division, (6)
0.-Division and (7) S.-Division ¢

(b) Is it a fact that N.-Division has since been added to C.-Division
resulting in reduction in expenditure, and if so, do Government propose
to take necessary action to abolish similar divisions of Railway Mail Ser-
viee ¥ If not, why not ¢

Mr. T. Ryan : (a) Government regret that they are unable to fur-
nish the statement called for as the time and labour involved in its
compilation could not be justified.

(b) The reply to the first part of the question is in the affirmative ; as
regards the second part, Departmental enquiries are in progress with a
view to securing all possible economies in the Railway Mail Service,

C. aAND P. DrvisioNs oF THE RArLway MAIL SERVICE.

373. *Mr. 8. C. Mitra : (a) Is it a fact that the Railway Mail
Service C.-Division, whose headquarter is at Calcutta, and P.-Division,
whose headquarter is at Benares, have been placed under the control of
the Postmaster General, Bihar and Orissa Circle ¢

(b) If so, will Government please state what is the reason for placing
these two divisions under the control of the Postmaster Genera!, Bihar
and Orissa Circle !

(¢) How many clerks, sorters and other officials are attached to the
Head Record Offices of Howrah and Benares !

(d) What was the total amount expended for travelling allowances
in visiting headquarters of the old N.-Division and P.-Division during the
last year ?

(e) Do Government propose to place the C.-Division under the con-
trol of the Postmaster-General, Bengal and Assam and the P.-Division
under the control of the Postmaster-General, United Provinces Circles to
avoid travelling expenses ?

Mr. T. Ryan : (a) and (»). The fact iz that formerly the P.
Division with headquarters at Benares and N. Division with headquarters
at Calcutta were under the control of the Postmastcr-General, Bihar
and Orissa, and C. Division with headquarters at Howrah was under the
Postmaster-General, Bengal and Assam. On administrative grounds and
a3 s measure of economy, N. Division has recently been amalgamated
with C. Division. The headquarters of the combined division has been
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retained at Howrah, but it has been placed under the control of the
Postmaster-General, Bihar and Orissa, as the area served lies mostly
WAtHH the jhrisdiction of that offieer. P. Division continues to remain
under the Postmaster-General, Bihar and Orissa, but it has been decided
to transfer its headquarters from Benares to Patna to avoid extra ex-
penditure in supervision.

(¢) 328 in all.

(@) Rs. 577-3-0.

(e) In view of the reply to parts (a) and (b) above, Government do
not propose to make any change.

SELECTION GRADE PosTs 1N PosT OFFICES IN BENGAL AND ASSAM.

374. *Mr. 8. C. Mitra : (a) Will Government please state if it is a
fact that selection grade posts in Post Offices in Bengal and Assam
Circle were kept unfilled for some years while selection grade posts were
%ronll.pﬂy filled in the offices of the Postmaster-General, Bengal and Assam

ircle ¢

(b) If so what is the reason for it ?

(c) What is the percentage of selection grade posts in the office of
the Postmaster-General in Bengal and Assam Circle and what is the per-
centage in Post Offices ¢

(d) Is it a faect that while some selection grade officials of
Superintendent’s Offices and in the office of the Postmaster-General, Bengal
and Assam have been allowed extension, a selection grade official has been
transferred by the Post Office to fill up a vacaucy there ? If so why?

Mr. T. Ryan : (a), (b) and (d). Government have no information,
but if any person connected with the Department considers that his
Jegitimatle interests have been prejudiced in the way that the Honour-
able Member suegests, it is onen to himn to represent his case through
the proper official channel.

(¢) The percentages are 16.8 for the Postmaster-General’s Office and
6.02 for Post Offices.

CorNwaLLIS STREET TowN Sus-Post OFFICE, CALCUTTA.

375. *Mr. 8. C. Mitra : (a) Is it a fact that the Cornwallis Street
no-delivery T. S. O. of Calcutta is opened at 7 A.m. in the morning f Is
it also a fact that it is very near to Barabazar and Beadon Street delivery
Post Offices ¢

(b) What is the average sale of postage stamps in the moyning before
10 .M. and how many registered articles are booked at that time f

(¢) Who remains in charge in the morning and what is his pay 1
(d) Ts the work sufficient to keep the office open in the morning 1 If
riot, why is the office kept open in the morning ¢ Why is no other no-

’deli'véty post office kept open from 7 A.M. _ R

Mr. T. Ryan : (v) The reply to the first part of the question is in
the affirmative. The Bendon Street and Barabazar post offices arve each
about a mile from the Cornwallis Street post office.

L20SLAD
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() Rs. 15 during the slack season and Rs. 50 during the remainder
of the year. 60 registered articles on an average. -

(6) The senior clerk, designated Head Clerk. The present inc -
is an official on Rs. 160 in the time-scale of Rs. 50—160.

(d) (s) Yes, in view of answer to part (b).
(s¢) Does not arise.

(#%) Should there be any public demand for extending this arrange-
ment to any other no-delivery town sub-offices it will no doubt be con-
gidered by the Postmaster-General, Bengal and Assam.

LocaTioN oF PosTAL OFFICERS’ ASSOCIATION IN A GOVERNMENT BuUILDING
¥ CALOUTTA.

376. *Mr. 8. 0. Mitra : (a) Is it a fact that the Association of the
Postal Officers is located at 1 Council House Street, Calcutta which is a
Government Building ?

(b) If so, will Government be pleased to state whether any rent is
paid by the Postal Officers’ Association for the accommodation ?

(¢) If the answer to part (b) be in the negative, will Government
please state whether the Association has been allowed free accommodation
there and whether Government allow free accommodation to other Postal
or Telegraph Uinions or Associations in post office premises !

Mr. T. Ryan : (a) No.

(b) and (¢). Do not arise, hut I may say that the only Union or
Association that has been given free accommodation in post office pre-
mises is the Calicut Branch of the all-India Postal and Railway Mail Ser-
vice Union. The question of recovery of rent from that Branch has been
taken up by the Postmaster-General, Madras.

INTEREST ON PosT OFFICE SAVINGS BANK DEPOSITS.

377. *Mr. 8. C. Mitra : (a) Is it a fact that the amount deposited
in the Post Office Savings Bank of England is invested at the current
rate of interest, which is higher than the interest paid to the depositors ?

(b) Is it a fact that the amount deposited in the Post Office Savings
Bank of the Imperial Post Offices of India is taken over by Government
and interest is paid at a fixed rate of 3 per cent. and not at the prevailing
rate of interest for loans {

(¢) Will Government please state whether they have considered the
question of adopting the principle followed in England and thus making
a profit in the Postal Department by crediting the balance between the
3 per cent. paid to the depositors and the higher rate obtained by prevailing
Government loans ?

The Honourable 8ir Alan Parsons: (a) In England all monies
deposited in the Post Office Savings Banks in excess of the sums withdrawn
by depositors are paid over to the Commissioners for the Reduetion of
National Debt and invested by them in securities in their names to the credit
of the Post Office S8avings Banks Fund. When the interest accruing from
such securities in any year is insufficient to meet the interest required to
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bs paid durmg_the year to depositors and the expenses incurred during that
year, the deficiency is made good out of monies provided by Parliument.
Similarly when there is a surplus, the surplus is paid out of the Post
Office Savings Banks Fund into the Exchequer.

(b) Yes.

. (c) Savings Bank deposits are utilised by the Government of India for
their general ways and means purposes and the benefit of the difference
between the rate paid to depositors and the prevailing borrowing rate of
f‘.he Goxfemmen'g of India accrues to general revenues as in England. Both
in India and in England the Post Office does this work merely as an
agent and is paid for the work done. There is no question in either case,
of their making a banking profit out of this business.

STATEMENTS LAID ON THE TABLE.

The Honourable 8ir Alan Parsons (Finance Member) : Sir, I lay
12 Noon, OU the table the information promised in reply to star-
red questions Nos. 1025 and 1026 asked by Khan Baha-

dur Haji Wajihuddin on the 29th March, 1932,

NEW APPOINTMENTS IN THE INCOME-TAX DEPARTMENT IN THE PUNJaB,
NorTH-WEST FRrRONTIER PROVINCE AND DELHI

1025. No new appointments of Income-tax Officers were made in the Punjab
North-Woest Frontier Province and Delhi. 28, 3 and 6 Assessing Officers were sanctioned
for the Punjab, North-West Frontier Province and Delhj, respectively of which 27,
3 and 5, respectively have been filled by appointment of members (Inspector
Accountants) of the existing staff who get an allowance of Rs. 25 per mensem for
the additional responsibilities involved in addition to their substantive pay.

2. 25, 1 and 4 new appointments of Inspectors were sanctioned by the Government
of India for the Punjab, North-West Frontier Province and Delhi, respectively. Out
of 24 posts filled in the Punjab, 12 were made by departmental promotions and 12 by
direct recruitment. Two posts were fillled up by promotion of two Mohammadan
officials already in the Department and 6 Mohammadans were directly recruited. In
the Delhi Province out of 4 posts two have been filled up by Mokhammadans directly
recruited. In the North-West Frontier Province only one post was sanctioned and that
was fllled up by a Mohammadan by direct recruitment.

3. No, new appointments in the grade of Head Clerks and Head Assistants were
:anctioned by the Government of India in connection with the lowering of the taxable
imit.

4. 112, 9 and 20 appointments of Assistant Clerks were made in the Punjab, North-
West Frontier Province and Delhi, respectively out of which 57, 9 and 7 were fllled

up by Mohammadans.
EMPLOYMENT OF MUSLIMS IN THE INCOME-TAX DEPARTMENT.
1026. Details of the number of temporary Assistant Clerks employed for surcharge

and ordinary work and attached to Assessing Officers arc as follows :
No. of posts sanctioned for.

Surcharge. Ordinary Assessing Total.
work. officers.
Punjab 24 60 28 112
N.-W. F. Province 2 4 3 9
Delhi 7 18 . 20
38 77 81 141 ,
2

L208LAD
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Tho total number of 141 posts were distributed as under :

'Moliatmedans .. .. .. 78 or 52 per cent.
Hindus .. . . .. 41 or 20 per eent.
Bikhs and Others . .. 27 or 19 per cent.

2. Of the 38 clerks sunctioned for surcharge work only 17 were filled by Moham-
#8duns. The distribution given above was made with reference to the total number of
Pposts sanctioned and not by taking into account the purpose for which they were

ctioned. All the Assistant Clerks employed on surcharge work alone will be dis-
m by the end of March when the work for which they were engaged will be
od.

8. Does not arise.

The Honourable Mr. H. G. Haig (Home Member) : Sir, I lay on the
ble the further information promised in reply to starred question No.
412, asked by Mr. Lalchand Navalrai on the 17th February, 1932.

RE-EMPLOYMENT oF MEN RETRENCHED FROM OFFICES UNDER THE CENTRAL
(GOVERNMENT.

412. The Army and the Commerce Departments have issued no orders in regard
to the re-employment of retrenched personnel. The former, however, have left the
matter to be dealt with by the heads of Departments under their control.

2. The Education, Health and Lands, Foreign and Political Railway, Finance and
TiMtistiies and Labour Departments have instrueted Departments und offices under
it ©dntrol to pive preferencc to retrenched persomnel when filling vacancies. The
kftra! Board of Revenue have asked Commissioners of Income-tax to give preference
£ the retrenched staff of Accounts Offices and in the ense of the Commissioner of
Ifhcome-tax, Bombay, to the retrenched staff of the Bombay Customs and Salt Depart-
wontas also. There is no scope for the re-employment of retrenched staff in the
B6nrds’ other subordinate offices. In the casc of the Military Finance Department,
the question does not arise becnuse the retrenchment of incfficients only was carried out
dm that Department.

. Mr ® A P Metealfe (Foreign Seeretary) : Sir,1lay on the table the
information promised in reply to part (¢) of starred guestion No, 961
asked by Rao Bahadur B. [, Patil, on the 29th Mareh, 1932,

BrAziLIAN TMMIGRATION SCHEME.

£61. (¢) (i) The number of Indians now settled in Brazil is stated to be ap-
proximately 300. It is not however known how many of these are British Indians and
how many Portuguese Tndians.

(i1) No Indiuns occupy superior official posts in Brazil. Seven Indians are stated
to he membery of lenrned professions. Of these four are Doctors, all of whom are
Poltitguese subjects. Their names are as follows :

Dr. D. E. Pereira,

Dr. V. Pereira,

Dr. C. Pereira, and

Dr. M. Figueredo. ‘
“The remaining three arc engineers. Two of whom are British Indian subjects belonging
to the North-West Frontier Province and one is a Portuguese subject. The names of

these thres gentlemen are nmot kmowh.

' ¢#f) No official scheme is in existence for the encoursgement of immigration into
Bru& Ly the Brazjlian Government. grati
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(W) No restrigiiens v?n settlers in Prazil are enforced on religio
grounds. A decrée was pu lished by the Bmilin.nBGovernment on the 25th Auglunt.,
1931, providing that in any firm established in Brazil at least two-thirds gf the
employees must be Brasiliddl citizéns. Artiele II of the same decree provides hbwever
that for the purposes of this decree a person shall be regarded as a Bragjlipn gitizen
if he has resided for ten years in Brazil and has Brazilian children or, for a period
of Ave y W bt;?pe Il’i;;‘:w of thg; go‘r):ﬁ,ui: hl:ﬂl:l” resided for the period of ten years

ontipned abgve; b . RO . Brag children. Apart i riotioms
dre enforced on professional gr%ounda. part from this no restristioms

Mr. P. R. Rau (Financial Commissioner, Railway) : Sir, I lay on th§
table the information promised in reply to :

(7) starred questions Nos. 229, 233 235, 236, 237, 238, 240, 244,
245, 246, 249, and 250,

(#) starred questions Nos. 473, 474 and 475, '
(#17) starred questions Nos. 778, 779, 780 and 782.

(ir) starred questions Nos. 843, 844, 845, 847, 848, and 850, and
(v) starred questions Nos. 884 and 885.

DesIGNATION OF TIcKET CHECKERS ON THE EAST INDIAN RAmLway.

229, (a) The designation ‘‘ Travelling Ticket Examiper ’’ wag adopted in plaes
of Travelling Ticket Inspector as it was considered more in keeping with the wazk
done undor the present system.

(b) Yes, to a certain extent.

. (6) T would invite attention to the reply to part (g) of question No. 1188,
They were never known as Travelling Ticket Checkers.

(d) The answer to the first part is ‘‘ owing to exigencies of the service ’’. The
posts of Travelling Ticket Inspectors were abolished on the introduction of the present
scheme which came into force from 1lst June, 1831.

—

ALLOWANCES oF (Guagps AND TICKET EXAMINERS.

233. (a) The following are some of the privileges granted to a Guard aad not
to a Travelling Ticket Examiner :
(¢) Sunday and holiday allowance :
() Mileage allowance ; and
(i4¢) Under rest.
(d) No.

i

(0) Under their conditions of ervice. Their pay represents a fixed element of

their remuneration while mileage is an addition to their pay, its amount varying aceord-
ing to the work performed by them.

(d) This question does not arise as Travelling Ticket Examiners are not Bunning

¢) No, a Ticket Collector on Rs. 32 was paid 12 annas when out of his head-
( alion spd remained awax f£ox aqver 8 hours at a stretch whengas a Tral
7on, Ba. 95,18, ppid o Qongalidated, Allamance.of Ra. 1778:0 pad RERERS
o o cut, Aroapectivy of MRGWAI he o ouk of: Ma: headquiciem ut
o or mot provided he is on GuiX apd mot om leave, - -

R R
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APPEALS OF TrAVELLING TICKET INSPEOTORS.

235. (o) Because no appeals lay to the Railway Board.

(%) Yes.
(¢) Yes, such a reply was given to the appeals made by Trave Tiecket
tors who were absorbed on the maximum pay of the Tra! Ticket »

Grado I or IT as the case may be under the Moody-Ward Report.

(d) The substantive post of Mr. Ahsan was not abolished. He was only
temporarily utilised as Crew Imspector on his substantive pay of Rs. 275 and oot
Ra. 270 as stated.

(¢) Because their services were required.

REDUCTIONS OF PAY AND ALLOWANCES OF TRAVELLING TiCKRT INSPBCTORS.

236. (a) The amount of the loss is considerably less than this.
(b) Yes.

(¢) The deductions have been made on the seale prescribed in the Railways and
Posts and Telegraphs (Emergency Deductions from Balaries) Rules, 1931, which are
applicable to all Railway servants.

(d) Because the Travelling Ticket Inspectors provided for in the Moody-Ward
Scheme are not Running Staff and are ineligible for Mileage Allowance ; conse-
quently their leave salary from 1st June, 1931, is based on their substantive pay only.
The 10 and 124 per cent. reductions made in their pay and consolidated travelling
allowance respectively are based on the rules and orders issued by Government during
the prt]a]aent emergency, and these rules and orders are applicable to Railway servants
generally.

PAy or TRAVELLING TiCKET EXAMINERS.

237. (a) Yes.

(b) The scales of grades have not been reduced, but the pay is subject to the
eut in accordance with the Railway and Posts and Telegraphs (Emergency Deduections
from Balaries) Rules, 1981.

(o) The leave salary of the former Travelling Ticket Inspectors varied according
to their salary and mileage allowance earned. The maximum pay of a Crew-in-Char,
was Rs. 90 and that of a Travelling Ticket Examiner now is Re. 95, reduced by tg:
10 per cent. cut.

PAy AND MILEAGE ALLOWANCE OF TicKET ExaAMINERS ON THB EasT INDIAN
AND NORTH WESTERN RAILWAYS.

288. (a) Yes, but the change was not merely in designation but in duties.

(b) The question of men on the permanent establishment whose substantive pay
was reduced on the East Indian Railway is under consideration.

«u1-(e). The allowance drawn by Special Ticket Examiners on the North-Westera
Reilway is a daily allowanee while Travelling Ticket Examiners on the Fast Indian
Bailway draw a consolidated travel sllowance. The question of replacing the latter
by a system of daily allowances is under consideration, : e
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Suooess AND CosT or THE MoopY-WARD SysTeEM or TioxmET CHBOKING.

240. (a) The system was introduced in June, 1931, and on th riment proving
& success was sanctioned as a permanent meuuré in A’ngust, 19820. expe ‘P

(b) (i) Bs. 5,74,602.

(i) Inspectors .- .. . 17
Travelling Ticket Examine .-+ 626 (representing number of
Travelling Ticket Examiners
actually employed).
Ticket Collectors .2 839
Office staff .. .. 34
(#4) Bas. 3,565,632,
(w) Rs. 66,432,
(v) Ra. 568.
(vi) Number of cases
under section 112 .. .. 1,565
under section 113 .. .. 26,391
under section 114 .. . 8
under section 419, I. P. C. .. 4
under section 420, I. P. C. .. 9

(o) Regarding Ticket Collectors—
The information is not available.
Regarding Travelling Ticket Inspectors
(i) Rs. 1,56,555.

() ‘¢ Officer-in-charge .. .e 1
Divisional Inspectors .. . 6
Travelling Ticket Inspectors .. .. 148
Office Staff .. . . .. 50

(#3) Ras. 2,79,572.
(tv) This information is not available.
(v) Rs. 1,884 per head.

(vi) This information is not available.

RecrurrMENT o TRAVELLING TICKPET EXAMINERS.
244. (a) Until the scheme was sanctioned as a permanent measure in August,
1980, the Agent reported that none of the temporary recruits of the former, and
(0) Crew had bheen confirmed. Government have no later information.

(b) Yes.

Duries oF TRAVELLING TICKEr EXAMINERS.

i i ili icket Col-
245. (a) Yes, a Travelling Ticket Examiner may be utilized as a Tie
leetor whe(n )occasi’:m arises, i.c., at melas. Ticket Collectors are mot utilized to work

48 Guards.

» (d) Travelling Ticket Ex
during big melas or on specia
this is' not a general practice an
records have been kept. )

aminers were occasionally utilized as Ticket Collestors
1 checks in the interest of the Administration. - As
d is as a rule resorted to only at melas, ete., mo
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 Pay or Heao TicREy Coppberong AF CERTAIN STATIONS,

$46. (a) Howrah . .. Ba 22p. -

¥ Benares Qantt. .. .. No Hend Ticket Colleetor employad.
Lucknow . .. Rs. 190.
Allahabad . ++ No Head Ticket Collector employed.
Cawnpore . .« Ra. 190. '
Mozadabad . .+ No Head Ticket Collector employed.
.B.;treili)" h .. .+ No Head Ticket Collector employed.
Lhaksar N e No Head Ticket Collector employed.
Hardwar . «v No Head Ticket Collector employed.
Dehra Dun .. .. Rs. 190 (Joint Platform Assistant and

Head Ticket Collector).
(b) At Hardwar . .. Rs. 4,702,329 per annum.

At Benares Cantt. .. Rs. 4,64,124 per annum.
At Bareilly .. Rs. 566,480 per annum.
At Moradabad .. .. Rs. 4,830,528 per annum.

House RENT AND MILEAGE ALLOWANCES OF TICKET CHECKING STAFF OF THE
East INDIAN AND OUDpH AND ROHILKHAND RAmLway.

249. (a) & (b). [ have called for further information and will, on its receipt,
lay a reply on the table.

{
Di1s¢HARGE OF TRAVELLING T1ckeT INSPECTORS AND TickkT COLLECTORS.
250. (a) Travelling Ticket Inspectors—

Discharged ]

Reinstated Nil
Ticket Collectors—

Discharged .. 84

Reinstated .. .. .. 8

(b) 2 discharged as they declined to aceept the post offered in the Moody-Ward
Scheme, 4 because their services as Travelling Tickot Inspectors were not satisfactory
and 34 on account of inecfficiency and unsuitability for employment in the New
Scheme.

Three Ticket Collectors were reinstated on their cases being reviewed as it was
eonsidered they should be given a further trial

v .
S rd

RepuoTioN oF PAY oF TBAVELLING TicKEr INSPECTORS ON THE EasT INDIAN
RAamLway.

473. (a) and (b). The pay of the Travelling Ticket Inspectors was not reduced
but their posts were abolished from 1st June, 1931. They were fitted into posts in
the new scheme from Ist June, 1931, in a lower scale of pay in order to avoid their
being discharged as redundant. The question of restoring the previous rate of pay
a fweh of the pexmanent staff whose work is now practically the same as it was

ore is under consideration. A comparison of the duties performed by the former
Travelling Ticket Inspeetors with those of the existing Travelling Ticket Examiners
= furhisbied in teply to ioi No., 1185 - (f) of Sheikh Fazal Haq Piracha indicates
im what respects the duties differ. ' ‘ C

() Attention is invited to the reply given o question No. 229. (a). .-
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5

RepvoTioN or PAy or Trav ¢ Ticker INsPEoTORS ON THE East
PO H oy 3 vy E
- ' INBiIAN RAwwiy. .
474. The pay of the posts of Travelling Ticket Inspectors was not reduced.

————

ALLOWANCES OF GUARDS AND TICKET EXAMINERS ON THE EAST INDIAN
Ramway.

475. (a) This is due to the fact that conditions of mervices, and duties of guards
and Travelling Ticket Exaniiners are not the same. ’

b) A Gl:lal'd is coucerned with the safe running of trains whereas a Travelling
Ticket Examiner has no such responsibility.

.taﬂ(c) Because at that time they were treated on the same footing with Running

ALLOWANCES OF TRAVELLING TICKET EXAMINERS AND OF GUARDS AND
Drivers.

778. (a) Attention is invited to answer to question No. 475 (b) asked by
Lala Hari Raj Swarup on the 22ud February, 1932. Mileage is given to Guards not
merely in consideration of their travelling but having regard to their duties and
rates of pay.

. ff(b) ‘Because at that time they were treated on the same footing with Running
stuff.

. (¢) The answer to the first part is in the negative. The second part does not
arise. ’

(d) Government are not prepared to make an enquiry to answer a purely hypo-
thetical question.

APPEALS OF TRAVELTING TicKin INSPRCTORS TO THE SECRETARY, RAILWAY
Boanrp.
779. (a) They have the rights of appeal under certain circumstances.
(b) Not if an appeal lics to the Railway Board.

(¢) The memorials have been under consideration of the Board in consultation
with the Agent, East Indian Railway. It is hoped that fina) orders in the matter

will issue shortly. i
!

REDUCTION IN THE SALARY OF TRAVELLING TicKET CHECKERS ON THE EAST
INDIAN RalLWAY.
780. Government have not seem the issne of the paper referred to. But the

question of the pay and allowances of Travelling Ticket Inspectors has been under con-
ideration of the Railway Board for some time past and it is hoped that orders will

¢ igsued shortly.

Posts or TicRET CoLLkCrois ON TIL EAST INDIAN RAILWAY PROMOTED TO
‘ TRAVELLING TICRET EXAMINERS.

782. The posts of Ticket Collectors promoted to officiate as Travelling Ticket
Examiners have not been permanently filled and will be a.va.lln.b.le for such men
should the necessity arise to revert them from the Travelling Ticket Examiners

grade.

—— ——

APPOINTMENT OF TICKET (JOLLECTORS.

i i in the new
Yos. In selecting men for discharge and others for retention in t
“hel%%&thoe;}'ﬁn:iﬂgi %id‘dg‘wn {n that letter were followed.
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APPEALS oF TRAVELLING TicKET INSPROTORS.

844. (a) Bome were received in July, 1981, and some in October, 1981. They were
addressed to :

(1) Labour Member, Railway Board, Simla, through the Chief Aecounts
Officer, Calcutta.

Tha;ﬂDire)etor of Finance, Railway Board, Simla (through Chief Accounis
cer).

'l‘h&él!ont)rollor of Railway Accounts, New Delhi (through Chief Accounts
cer).

The Financial Commissionor, Railway Board, Simla (through Chief Ae-
counts Officer).

The Chief Operating Bupcrintendent, East Indian Railway, Caleutia
(through Chief Accounts Officer).

(2) G. L. Colvin, Esq., Agent, East Indinn Railway, Calcutta (through proper
channel).

(3) Becretary, Railway Board, Simla (through proper channel).
There was no undue delay in considering these appeals.

(b) Government do not comnsider that any public purpose will be served by
placing these papers on the table.

(¢) Yes. The matter referred to in the memorial has been under the eon-
gideration of the Ruailway Board and orders on the subject will be issued shortly.

(d) (1) Yes, but only in certain circumstances.

(2) Because the appeal did not lic to the Agent as the Travelling Ticket
Inspectors’ posts were abolished and no appeal is ordinarily allowed against redue-
tion of establishment.

Arpnal 5 oF TBAVELLING TICKEr INSPECTORS.

845. (a) A copy is already in the Librury of the House.

(b) The appeals could be withheld under rules 10 and 15 of the Rules regula$-
ing the discharge and dismissal of State Railways non-gazetted Government ser-
vants referred to in part (a) of this question.

RamwwAY TickrEr CHECKING SYSTEMS.

847. The scheme has now been san:tioned s 2 permanent measure.

Lapy TickKET COLLECTORS ON THE EAsT INDIAN RALway.

848. (a) Travelling Ticket Examiners are not authorised to enter carriages set
apart for females.

(b) Economy effected would be approximately Rs. 46,800 per annum. Lnd{
Ticket Collectors are provided o1 2.3 per cent. of stations on the East Indian Rail-
way.

RE-EXAMINATION OF TRAVELLING TICKET EXAMINERS.

850. The attention of the Honourable Member is invited to the reply given to
Dr. Zia-ud-Din Ahmad’s question No. 832.

ALLEGED INJUsTICES To MUsLIy EMPLOYEE? ON THE EasT INDIAN RAILWAY.
884. (c) Yes.
(3) Yes.

(¢)-No. Honorary Lient..and Snbedar Kanor Jalps Persad and Nubedar
Abdulla Khan,
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TerMs FOR DisCHIARGEL OF Ralway EMPLOYEES.

885. (b) If the term persons ‘ acting in the Crew Department ’ refers to tem-
porary hands, they were not given the benefit of the above rule. Temporary hands
of the Crew Department who were not considered suitable for employment in the
new scheme were discharged with 2¢ hours notice.

MOTION RE COMPLETE CONFIDENCE IN THE HONOURABLE
THE PRESIDENT.

The Honourable 8ir C. P. Ramaswami Aiyar (Leader of the House) :
Mr. President, I desire to make a motion in regard to what has appeared
in a certain newspaper regarding you.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The
Homnourable Member wishes to move a motion in regard to what has ap-
peared in a certain puper. The Chair has noticed it, and leaves the

matter in the hands of the House as the question involves the dignity of
the Chair.

[At this stage, Mr. President (The Honourable Sir Ibrahim Rahim-
toola) vacated the Chair, which was taken by Sir Hari Singh Gour.]

The Honourable 8ir C. P. Ramaswami Aiyar : I desire to make this
motion :

‘‘ That in view of the attack recently made on him in the Press, this Assembly
do place on record its complete confidence in the Honourable the President.’’ (Cheers.)

If T may be permitted to make the observation, Sir, it would seem to
be unnecessary for me, after the manner in which the announcement of
this motion has been received in this House, to make many remarks, but,
Sir, not one of us is unaware of the peculiar position of the President
of this Assembly as the guardian of the privileges of the House, as the
custodian of its dignity and honour and as its official representative.
In placing this motion on record this Assembly is to a large extent record-
ing a vote of confidence in itself, in its beliel’ in its own destiny, its belief
n its own future. The dignity, the privileges and the position that the
President enjoys, he enjoys as the spearhead of this Assembly. Sir, the
President’s position, assimilating as it does, that of the first commoner of
Great Britain, the Speaker of the House of (‘ommons, is a unique one and
8o far as the present incumbent of the office is concerned, it will not be
forgotten that after a long political career, after a great administrative
and official career, he has placed his talents and his energies, not grudging
the trouble involved in that process, at the disposal of this Assembly and
we are grateful to him on that account (Applause.) Tt has been brought
to my notice, as it has been brought to Fis notice, that a certain newspaper
has made some observations regarding him. I do not propose to deal
with the subject matter of these remarks and I know T shall not be
making an appeal in vain to the Ionourable Members of this House
when 1 ask that no other remark: nced be forthcoming on the floor oﬁ
this House except the association in silence but in complete and unani-
mous accord with the object underlying this Resolution. (Loud Cheers.)
I assert unhesitatingly and with thorough gonv:ctmn that the House will
be doing its bare duty if it places on record its unabated confidence for the
present and in the future in the Honourable the President. (Cheers.)
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Mr. Chairman (Sir Hari Singh Gour) : The mption before the
Homm: y . RS s g alaant

‘‘ That in view of the attagk recently made on him in the Press, t Au;mbl
Rlace on record its wmﬁeeto v in the Hanourable the Prestdent s 7 49

The motion was adepted. (Prolonged and Continued Applause.)

.....

Mr. Chairman (Sir Hari Singh Gour) : I shall make it my duty to
convey the sense of this House to the Honourable the President.

THE PORT HAJ COMMITTEES BILL.
Mr. Chairman (Sir Hari Singh Gour) : Further consideration of
;};% 2followmg motion moved by Mr. G. S. Bajpai on the 14th September,
‘‘ That the Bill to ostablish Comr;nitwea in the principal ports of pilgrim traflic

to assist Muslim pilgrims to the Hedjaz, as reported by the Select Committee, be taken
into consideration.’’

_ 8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
8ir, the other day I was dealing with the various misapprehensions as to

the scope of this Bill, that has arisen in the minds of certain bodies and
individuals.

[At this stage, Mr. President (The Honourable Sir Ibrahim Rahim-
toola) entered the Chamber and was greeted by the whole Assembly
with prolonged and continuous applause during which Mr. President
(The Honourable Sir Ibrahim Rahimtoola) remained standing. Mr.
President (The Hobnourable Sir Ibralum Rahimtoola) thereafter occupied
the Chair, which was vacated by Sir Hari Singh Gour (Chairman), and
was again greeted with prolonged applause.]

Mr. President (The IHonourable Sir Ibrahim Rahimtoola) : The
Chair wishes to express its deep gratitude to the Honourable House for
tiie expression of its confidence in the Chair. (Loud Cheers.)

8ir Abdur Rahim : I was pointing out that the Jamiat-ul-Ulemg
has been misled by certain propagandists who fear that pilgrimage to the
Hedjaz might be taken advantage of as g means of promoting s pan-
Islamic movement. T tried to explain to the House that such fears wera
absolutely groundless and had no foundation in fact. 1t is hardly neces.
sary for me to explain that the Haj is a purely religious ritual and it is
not a political institution and, therefore, no one who is afraid of the so-
called pan-Tslamic movement need be under any apprehension that pil-

l':in;‘g%e to Hedjaz would be utilised for purposes of pan-Islamic pro-
aganda.

R Nof only has the object of the Bill bcen misunderstood, but also its
provigions. There is nothing in the Bill to suggest that the deem'meﬂt
w)? to acgyire comtrol ayer and to regulate pilgrim trafic. There is no

rgvision wlhich cap lead to any such apprehension. If there was anyg
%ﬁqﬁsipn, in the Rill which had that effect, T should be the last person ta
sapport the Bill. The Rill, as it says, is merely.intended to assist these

ilgrims, many of whom are extremely poor and who have to perform
ong journeys by rail and, steamer to go to a distant la.m} in ordfer to per-
fqrm their religious duty. Every provision of the Bill is directed to
r}{;}gﬁn{i the pilgrims, and Government. come in simply to help the re-

resentatives of the Muslim public and the pilgrims themselves in onder %9
achieve this end. Then an objection was taken on the ground that Gov
ernment wish to exereise ¢control throvigh thix Bill over the' Haj Com-
mittees. Sir, if the Port Committees were merely voluntary bodies, then
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of course there wonld be no room for intervention by the (fovernment. But
the Bill proposes to confer certain statutory powers on these committees
and those powers are essential for a proper discharge by the committees,
of their duties, in order to enable them to assist the pilgrims, to ensure
their safety and eomfort and to see that they ate not robbed or ¢heated.
Bir, if Honourable Members will look at clauses 18 and 19, they will see
at once that the Port Committees would be absolntely incilpable of per-
forming their essential functions if they had not the power which the Bill
eonfers on them ; and as I have already pointed out, and which I may
repeal again, unless Government support these committees, it will be
almost impossible for them to help the pilgrims in the way that is
necessary. Sir, if merely voluntary associations or committees had
sufficed for our purpose, I am perfectly sure no occasion would have
arisen for the Legislature to pass any measure like this. It is because
voluntary associations and commitlees are powerless, without statutory
authority, to help pilgrims in an adequate manner that this Bill and
the other two Bills which, I am sure, will be brought before the As-
sembly next session, have been sought to be put on the Statute-book. Now
the Port. Connnittees have got to collect and disseminate information ; they
have to see that the pilgrims are properly vaccinated, as otherwise they
would suffer untold miseries in connection with the quarantine at Kamaran.
They have to co-operate with the railway and shipping companies in order
to ensure the comfort and safety of the pilgrims. They have to find sait-
able Muslims for employment by the shipping companies’ pilgrim ships.
They have to bring any irregularities or omissions on the part of the
shipping eompanies in carrying out the provisions of the Merchant Shifp-
ping Act to the notice of the authorities, and they are authorised to inspeét
pilgrim ships to see that the provisions of the Merchant Shipping Act are
properly carried out. They will also collect information as regurds the
way pilgrims are treated at Hedjaz and communicate to Government their
suggestions as to the measures that ought to be taken in such connection.
Now, these are duties and functions which could not possibly be discharged
By the committees without statutory powers. That being the position, it
i< idle to carp at the Bill on the ground that the Bill gives too much con-
trol to the Government over these committees.

Then, objection has been taken to clause 4 as regards the compositioh
of the committees. Now, it is true that certain members of the committee
have to be nominated, including some officials. This, I say, is neces-
sary if the committees have to work efficiently. A suggestion has, I believe,
tfen made that bodies like the Jamiat-ul-Ulema should he represented on
the committees. Now, there is nothing at all in clause 4 which will stalig
in the way of any member of the Jamiat-ul-Ulema or any other body to b
represented there. They could casily he eleeted through the electoral
machinery provided in the Bill. Sir, T shonld like also to point out that
lere is no question of religion involved in this Bill at all. It is only a
measure to enable proper arrangements to be made for the comfort and
safety. of the Iarge number of persons who collect in the ports in India
and who have to sail in eertain ships to the port in Hedjaz. Wherever
there are siich large congregations of men, it becomes necessary to make
arrangements to sce that they do not nnduly suffer in health or otherwise.
Now, in that T séé yothing whatever which can be said to affe¢t anyone’s
religion. It is merely an arrangement to see,that the pilgrims whose num-
bers boarding a single ship amount sometimes to 1,000 or even 2,000
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|Sir Abdur Rahim. |

do not suffer cither through their ignorance of the conditions of the pil-
grimage or at the hands of unscrupulous and greedy persons. . It is a
measure in the interests purely of humane treatment of the pilgrims, many
of whom are very poor and I do not understand why there should be any
apprehension that the Bill is intended to promote the interests of any par-
ticular religion. It stands on the same footing as, for instance, the regula-
tions that arc made on the occasion of pilgrimages within the borders of
India or at the time of fairs and melas. This is nothing more than that
in principle. The scope of the Bill is a little wider, because in making the
necessary arrangements Government have got to deal with a country
which is outside the political purview of India. Sir, I therefore, ask, this
Honourable House not to delay the passing of a beneficial measure of this
character and 1 also ask Mr. Maswood Ahmad, who has moved this
motion, to withdraw it, because it would do no good to obstruct or delay a
meusure xo necessary for the protection of the Muslim pilgrims.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Order,
order. As today is Friday, the House will now adjourn to 2 o’clock.

The Asscmbly then adjourned for Lunch till Two of the Clock.

The Assembly re-assembled after Lunch at Two of the Clock,
Mr. President (The Honourable Sir Ibrahim Rahimtoola) in the Chair.

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Sir, I do not envy anybody, much less any Honourable
Member of this House, seeking legitimate popularity among the masses.
The late immortal Maulana Hali has said in one of his coupleis :

Yah{ tdlib-i-shuhrat-o-nam sére.
Bana dete hain qaum ke kdm sére.

These seekers for fame and popularily, they perform many meritori-
vus acts for their community. But, certainly, Sir, to seek popularity at
the expense of one’s commonsense and conscience is really objectionable
and very objectionable indeed. Sir, I claim to belong to a family ic
which theology and religious education has been a pride for many genera-
tions. Although I am, unfortunatcly, one of the unworthy descendants
of that family, yet I am not behind anybody in my respect towards the
learned and towards our religion. (Cheers.) I myself am of opinion
that in matters relating to religion, Government ought to act with great
caution and care. But, Sir, I contend, and I contend very strongly, that
the measure before the House is not a religious enactment and that it has
nothing to do whatsoever with the religious rights connected with Haj
or the performance of rites relating to Haj. Let us see, Sir, what are
the duties of this committee which is going to be appointed under the
present Act. These duties are laid down in clause 18 of the Bill :

‘‘ (a) to collect and disseminate information useful to pilgrims ;

(b) to advise and assist pilgrims during their stay at the port, while proceeding
to or returning from the Hedjaz, in all matters inoluding vaooination,
inooulation, medioal inspection and issue of passes and passports, and to
co-operate with the local euthorities ocomoerned in such matters ;

(¢) to give relief to imdigent pilgrims ; .

d) to megotiate and eo-operate with railways and shi companies for ¥

@ pwv;oae of seeuringp?r:umng m,uud: for p p ing; ’

(e) to 2;1:' suitable Muslims for employment by shipping eompanies on pilgrim
8 H .
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(f) to bring the grievances of pilgrims and any irregularities or omissions on
the part of a master or owncr of a pilgrim ship in the carrying out of
the provisions of the Indian Merchant Shipping Aot, 1923, to the notise
of the authorities concerned, and to suggest remedies ;

(ff) to authorise whenever practicable an individual pilgrim or a committes of
pilgrims on board a pilgrim ship to represent the gricvancss of the
pilgrime to the master or owner of the ship ; and

(9) such other duties in connection with the pilgrim traffic as may be en-
trusted to it by Government.’’

Now, Sir, will uny Honourable Member of the House or any zealous
Mussalman belonging to any association, Jamait-ul-Ulema or any other
Muslim association, point out and tell me whether any of these duties has
any relation to the performance of religious rite; pertaining to Haj. 1
submit, that it is only a secular measure proposed in order to give faeci-
lities to the intending pilgrims before they start on their journey to
Mecca. Now, Sir, I do not object to anybody raising objections or moving
amendments concerning any Bill before this House, nor do I ohjeet to
anybody opposing any measure. But certainly it is objectionable, if you
try to oppose any measure, simply because it was opposed by a section of
Ulemas in a certain town or in certain cities. Sir, I contend that Islam
is not a priest ridden religion. 1 contend, Sir, that, as a Mussalman, I
am as much qualified to perform religious duties and rights as any of the
big Ulecmas or any big theologian. Sir, my Honourable friend, Shaikh
Sadiq Hasan, who, I regret, is not here, got up to oppose this Bill, simply
hecause it was opposed by a section of Ulemas. I think, Sir, this betrays
a very great amount of weakness on the part of any Honourable Member
of this House. If we have any real and genuine objections to any measure,
let us oppose it, but not simply because that measure is opposed by any
section of the public. Then, Sir, he said, that nobody would like to be a
member of this committee when all the powers of making rules have been
taken by Governmenti under the proposed measure. Now, let us analyse
for a minute what these powers are, which have been taken by the Gov-
ernment. These powers are given in clauses 10, 14 and 22. Clause 10
relates to rules relating to the constitution of commitiees ; clause 14
relates to officers and servants of Port Haj Committees and clause 22
relates to power to make rules for the financial control of committees.

Now, these are the functions which have nothing to do with the real
object of the Bill, that is, to provide comforts for the intending pilgrims.
These duties are all of the nature of official or executive duties, and the
rules relating to these functions can only be framed by a Government at
the first instance. Therefore, to say that Government have taken all the
powers relating to these committees and that the committees will be at
the behest of the Government in the performance of their duties is such
as has no foundation at all.

Again, an objection was raised by my friend, Mr. Maswood Ahmad,
that no provision has been made for the election of Ulemas on the com-
mittee. I submit, Sir, that there is nothing in this Bill which keeps the
Ulemas out of the committees to be elected. On the other hgnd, the pro-
visions for the election are such as give ample scope for their ele.ctlon, if
it is necessary to have any of them on these committees. For instanes,
seven members are to be nominated by the Local Government, of whoxp
not more than five shall be officials and two will be non-officials. It is
‘quite open to Government to nominate two of the Ulemas to become mem-
bers of the committee.
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. ir I. Inwood Ahmed (Patna and Chota Nagput cum-Orissa :
Mihaminadan) : Are Government prepared to promise that  Ulemas
wiil be nominated ¢

Bir Mtk Yakib : Goveinmeilt hive been moulding Shamsul-
Ulemas and if they can manufacture and mould Shamsul-Ulemas, I do
fot think Government will have any hesitation in nominating two Ulemas
on this committee. Then, Sir, we find that two members are to be elect-
ed by the elected Muslim councillors and elected Muslim aldermen of the
Corporation of Caleutta. There is nothing which can debar the Muslim
councillors and aldermen of Calcutta to elect two Ulemas on the com-
mittee. In the same way, the constitution of the committees at Bombay
snd Karachi provides ample scope for the inelusion of Ulemas, if it is
found necessary that they should be on this committee. But really 1
think, Sir, that the functions and the duties of this committee are such
that I do not think it will be necessary to enrol the services of our Ulemas.
Our holy Prophet (peace be on him !) has himself said :

Antum a'lam-u bi umur-i-dunydkum.

‘‘ Ye people : you know better about your wordly affairs than 1 do.’’

The affairs of the world and the duties which appertain to the func-
tions of this committee are such as can better be performed by men of
the world than by our sacred and holy Ulemas.

Then, Sir, my triend, Mr. Maswood Ahmad, whom [ congratulate
on the interest he has shown on this Bill and the large number of amend-
ments he has put down on the agenda paper, said that this Bill should
only be decided by the vote of the Muslim Members of this Assembly.
Sir, I take strong and very strong objection to that suggestion. Sir,
in one breath we claim responsible Government for this country and ask
for democratic institutions in India and in the same¢ breath we want that
the primary right of a member of a democratic institution to take part
in all its discussions should be refused to him. It seems to me that from
separate electorates we arc drifting on to separate legislatures. 1 do
not know what will he the fate of this unfortunate eountry, if an in-
dependent constitutionalist, from some other country, were to come and
anaiyse the speeches we deliver in this House and the contradictions we
indulge in. He cannot form any other opinion except that we are mnot
fit for any sort of responsibility either in the Centre or in the provinces.
Sir, as I have just said, this is a purely secular measure and the duties of
this committee are of a purely secular nature and I do not see what ob-
jection can there be to the inclusion of a non-Muslim, for instance, if
my friend, Dr. Dalal, may be ready and prepared to look after the health
of the intending pilgrims in the port of Bombay, I do not see any reason
why I should not utilise his services. Personally I would prefer him te
many an indifferent Muslim doctor. In the same way, if we find that
there is an ofganised Seva Samiti in Bombay, Caleutta or Karachi and
they voluntarily offer their services for the comfort of the intending pil-
grims, I do not see why we should not not only allow but welcome the
services of such orghnisations. Tn this way, take a Hindu festival like
the Kumbh Mela at Allahabad or some festival in any other plage of the
Hindus. If there were some Muslim organisations to help the pilgrims
and give them comforts in the matter of lodging or sanitation, T do not
sce why my Hindu brethren should refuse such help and assistance.
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Theretore, 1 think that this point on which great str i
Honourable friend, Mr. Maswood Ahmad hat;g no logi(‘:’s isnvg:.s 11’31‘:)(:' 2ylon1:)g’
tire Mughms, in the Assembly, and outside it, have been clamouring for
uoh_le legislation to help intending pilgrims and remove their difficulties
and grievances, and when such a weasure is in the last stage of being
cnacted, my Honourable {riend here moves an amendment that it should
bu re-circulated for eliciting publiec opinion, as though we have not yet
elicited public opinion thereon. This Bill has already attracted the atten-
tion of nearly all the Muslim individuals and organisations, who have
any interest in the matter, and they have already expressed their opinion
either for or against the Bill ; and I do not see any reason whatever why
we should re-circulate it for the purpose of eliciting public opinion. My
Honourable friend has got a large number of amendments and, if he
thinks that the Act is very defective, let him move those amendments on
the floor of this House. But what is the use of postponing the passage
of the Bill ¢ Does he not know that we are on the threshold of new
reforms, that a new constitution is soon going to be introduced in this
country ? And if this Bill be not passed in this session, I am sure that
it is not likely to be passed by the present Assembly, and I do not really
know what will be the fate of such Bills when they come before the newly
constituted Federal Assembly of India. So, Sir, T oppose the motion for
circulation and support the motion that the Bill be now taken into con-
sideration.

The Honourable Chaudhury Zafarullah Khan (Member for Educa-
tion, Health and Lands) : Sir, after my learned and Honourable friends,
Sir Abdur Rahim and Sir Muhammad Yakub, have dealt so ably with
the objections advanced by other Honourable Members of this House
against the consideration of this Bill, it would ordinarily not have been
necessary for me to add anything to their speeches. But this Bill and
two other connected Bills, which are not coming up for discussion
during this Session of this House, have aroused so much controversy
and have given rise to so much misunderstanding among the Muslims
that, T believe, I may crave your indulgence and the indulgence of the
Iouse to add a few remarks to what has already been said.

It has been made abundantly clear that this Bill is in no sense a
religious measure. It has been asserted on the other hand that it does,
to a certain extent, interfere with religion. 'Without going into the’
history of this piece of proposed legislation, I may say this : That in
case this Bill finds a place on the Statute-book, the effect of its pro-
visions will not be to constrain any intending pilgrim to do what he is
not already bound to do or to omit to do that which he either desires
to do or is bound to do. The result of it will not be compulsion of any
sort whatsoever. The result aimed at is that during the season when
very large numbers of Mussalmans from all parts of the country begin
to collect together at certain ports for the purpose of proceeding to
the Hedjaz for the performance of the pilgrimage, certain assistance
shall be rendered to them and certain facilities provided for them.
This Bill will not add a single restriction to those that already exist.
The restrictions to which intending pilgrims are subject have been pro-
vided for by other legislation, no doubt, in the interests of the pilgrims:
themselves. All that this Bill is intended to achieve is to render both:
the journey overland and the stay of intending pilgrims in ports where
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they intend to embark for the Hedjaz less irksome, less subject to res-
triction and less uncomfortable than it is at present. It does not evem
compulsory seek to regulate their movements in the sense that those
intending pilgrims who do not desire to take the benefit of any of the
provisions of this Act or any measures devised for their comfort as
the result of the passage of this Bill through this liouse need not do
so. If an intending pilgrim does not require any assistance from a Port
Haj Committee or from any officers employed by it, he is not compelled
to seek or to avail of that assistance. Therefore, the tirst matter that
I wish to make absolutely clear both to Hounourabie Members of this
House who, I am sure, do not require that assurance now after they
have looked at the detailed provisions of the Bill, and to Muslims out-
side this House, is that the passage of this Bill through this House and
its ultimately being placed on the Statute-book will not add any
constraint to those to which intending pilgrims are already subject.

I was rather surprised to hear my Honourable friend, Shaikh Sadiq
Hasan, eriticise the Bill in the manner in which he did and to say that
the Bill was somehow a mischievous deviece of the Government to
attain some ulterior and sinister object which he did not proceed to
explain. As a matter of fact, he added that he could not guess what
was behind the mind of the Government when they brought this measure
for discussion before the House. All that he really was concerned with
was that there had been a great deal of opposition to the provisions of
this Bill from certain religious bodies and associations. I am quite
willing to pay a higher compliment to my Honourable friend, Shaikh
Sadiq Hasan, than he was willing to pay to himself, and it is that I
eonsider that with regard to the provisions of this Bill he is just as
competent to judge of their effect and of the motive underlying them
as any body of Ulemas in this country and it was his duty to have
judged the provisions of this Bill on their roerits rather than be
guided by what certain associations might or might not have said.
One or two matters of specific criticism 1 may advert to, although they
have already been alluded to and dealt with by some of the Honour-
able Members who have preceded me. One matter on which stress has
been laid both by Mr. Maswood Ahmad and by Shaikh Sadiq Hasan is
that this Bill does not provide for the election of Ulemas or represen-
tatives of Ulema Associations on to these Port Haj Committees. As
h.a.s been pointed out already, this Bill does not lay down any restric-
tions as to who may be a member of a Port Haj Committee, except
that five out of seven, or four out of six in the case of the Karachi
Committee of the nominated members may be officials. The remaining
proyisions of the Bill do not restrict the choice of members of Port
Haj Committees to any partienlar category. It is, therefore, open to
the electorates that might ultimately be determined under clause 4 to
eleet anybody as a member of these Port Haj Committees including the
U:lema ; and when the members who have to be elected under the pro-
visions of this Bill have been elected, it is then open to them in the
case of each of these Haj Committees to proceed to co-opt a certain
number of members-and the Bill again does not lay down any restrietion
as to who may be co-opted. If those, who are to form an electorate
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for the election of these members, are as keen to have among the mem-
bers of these committees a certain number of Ulemas, as some mem-
bers of this Honourable House are, I am perfectly certain that they
will give effect to their desire by electing or co-opting Ulemas to
these committees. One difficulty, which would have confronted Gov-
crnment if they had insisted as a matter of obligation in this Bill that
a certain number of Ulemas must be eclected, would have been the
difficulty of defining what an alim means and to define that in such a
way that the definition should have given satisfaction to all classes of
Muslims. I have yet to be told and I should be glad to be told the
definition of an altm upon which all Muslim Members of this House
may agree. That is one of the many good reasons why the Bill does
not proceed to lay down too many restrictions with regard to the
people who may be elected to the membership of these committees.
My Honourable friend, Shaikh Sadiq Hasan, was then very apprehen-
sive with regard to the usefulness of these committees, because
he said there were going to be as many as 7 out of 19 or
6 out of 17 nominated members of whom 5 or 4, respectively,
may be officials ; and he put a question as to whether anybody ecould
point out any municipal committee or district board at present in
operation in India on which so large a percentage of members was
nominated or official members. It is not necessary to take up that
challenge, although it is possible still to point out solitary instances of
that kind, because these Port Haj Committees at their inception can
i no way be compared with local bodies of that kind. What Mr.
Sadiq Hasan must remember in this connection is that this is the
very first attempt to set up bodies of this kind and, I am perfectly
certain, that the moment these bodies begin to function, they will be
only too grateful to Government for having provided that at least in
the initial stages they should have the assistance and the co-operation
of nominated members among whom there will be an element of official
members. I am perfectly certain that it would be difficult for these
committees to find their feet and to begin to function properly unless
they did obtain the assistance of people experienced in the running of
such committees and in the management of affairs like those which
will be entrusted to these committees. Honourable Members should
be satisfied that the number of official members is such that Govern-
ment have not the slightest intention through these official members
in any way to manage the affairs of these committees for them. Their
very proportion of about one quarter of the total on these committees
ought to re-assure Honourable Members that they are there to help
the committees and not in any way to influence their decisions or to
interfere in the details of the matters which they have to administer.

One point that my friend, Shaikh Sadiq Hasan, raised rather
perplexed me as T had imagined that he had read the provisions of the
Bill as it emerged from the Select Committee before he delivered his
speech. One point of his criticism was that these committees are not
being permitted to receive subscriptions, and that in this way a fal}'-
ly generous source of obtaining funds would be shut out. I am afraid
he had in mind the provisions of the Bill as it stood before it was
eommitted to the Select :Committee, for if he had looked at the pro-
visions of clause 20, sub-clause (k), he would have found that the Haj
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‘Committee’s funds would consist, among other funds, of any sums
received by the Haj fund from private sources and that subscriptions,
therefore, are not barred. Mr. Maswood Ahmad who has also had
certain ecriticisims to offer does not appear to me to have made up his
mind finally yet as to what modifications he desires in the provisions
of this Bill. A stream of amendments has constantly been flowing in
in the name of my Honourable friend, and one is rather perplexed in
dealing with them as to what attitude to adopt which would conciliate
him or reconcile him to the provisions of the Bill and bring in his
support. One Honourable Member has assured the House that at one
time Mr. Maswood Ahmad did not intend to move any amendment,
and even after that assurance was given, there is a very large number
of amendments put down on the order paper for the day. His very
anxiety to help in so modifying the Bill that the provisions of the Bill
wmay be acceptable to him, I think, does show that he is not very
anxious to have the Bill circulated for public opinion at this stage.
He seems to be in possession of the opinions and eriticisms of the
Ulemas who are concerned with this Bill. He himself seems to have
studied it with minute care. Although he does not seem to have
completed his study as vet. He was a member of the Select Committee.
and 1 am perfectly certain that he will be content with trying to get
the provisions of the Bill so modified as to make it acceptable to him
rather than that the consideration of the Bill should be further delayed.

It has been pointed out that this measure and other measures
connected with it are ahselutely essential as preliminary measures to
afford some alleviation and some comfort to the very large number of
poor pilgrims who congregate together in these ports and that their
passage should not be further delayed. I would, therefore, submit,
Sir, that the House may be pleased to give its consent to the further
consideration of the Bill rather than that it should be further delayed
by the motion for circulation being accepted.

Maulvi Muhammad B8hafee Daoodi (Tirhut Division : Muham-
madan) : Sir, T want to record the most strong and emphatic protest
against the motion of my friend, Mr. Maswood Ahmad, for circulating the
Bill for eliciting opinion thereon. Tt is not for him to bring in a motion
like this, because, as the house will soon sce. h ehas been connected with
this Bill, as it was presented before the Assembly in the Delhi session
rather fromn the very beginning of its origin. He was a member of the
Stauding Haj Committee, and there it was that the recommendations of the
Haj Enquiry Committee were fully considered. It appears, Sir, from the
proceedings of the Standing Haj Committee which met on the 12th and
13th September, 1931, that the recommendations of the Haj Enquiry
Committee on this question were thoroughly dealt with and the provisions
of the Bill as it was presented before this House in the Delhi session,
had the full consent and agreement of all the Members present there. If
we have done anything in this Bill we have improved it very much. We
have eliminated a large portion from the original Bill which seemed
objectionable. Tt appears, Sir, that my friend, Mr. Maswood Ahmad, was
present in that committee and had agreed that there should be nine
nominated members in the Bombay Port Haj Committee, while we have
reduced the ntmber now to seven. It is -clear, Sir, that he had agreed
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to the number of members in the Karachi Haj Committee being 17 to which
he now takes exception. He had also agreed to the quorum being fixed
at five, which the Sclect Committee had raised to six. Therefore, Sir, I
do not think that he has any justification to come before this House, after
huving taken part in the deliberations from the very first stage of the
Bill, and ask us to circulate it for eliciting public opinion thereon. Mr.
Maswood Ahmad knows very well that we have not done anything new after
the Bill was circulated last April.

The germ of the provisions of the Bill was there at all the ports in
India, the foundations for the Haj Committees were laid long before our
recommendations were made. In 1908, the Governor of Bombay created non-
officiul Haj Committees at the ports of DBombay and Karachi. In 1913, the
Bengal Government created a non-official association, called the Haj Com-
mittee, in that city. We had Haj Committees all over India. We had a
Provin.cial Haj Committee at Patna. When we were on the Ilaj Enquiry
Committee, the most important thing that was pressed upon us was to
improve the statns of the Haj Committee so as to give them power to
function effectively and to be of much greater use to the pilgrims, and we
gave. I should think. most of our attention to that part of the require-
ments of the community. I am glad, Sir. to acknowledge here the gene-
rositr of our Chairman. Mr. Clayton, who agreed readily to all the reason-
able proposals that we put forward in this connection before him.
It was a unanimous report on this question that we presented to the
Government, in which, of course, we wanted to have a larger number of
elected members and a lesser number of nominated ones. But when the
question came before the Standing Haj Committee, it appears that the
members who represented this House on that committee did not see through
it very carefully, and our recommendations were upset by the consent
of the members in the Standing ITaj Committee, because the word used
in the proceedings of the Standing Haj Committee is that the proposals
were all ¢ agreed ”’ by the members present and proposals in the Bill
were put forward before us after that agreement. By that agreement we
found that our recommendations had been modified to a very large extent,
and thut the nominated element had been introduced in a great measure.
I and my other friends, Maulvi Sayyid Murtuza Saheb Bahadur, Haji
Chaudhury Muhammad Ismail Khan, our friend from Multan of the Haj
Enquiry Committee and all other members suggested that the nominated
element should be lessened and the elected element increased. Although
Government officials. who had their own way of doing things, strongly
objected to this, but, seeing the force of opinion on the Select Committee,
they agreed to the provisions as they are now embodied in the report of
the Select Committee. Mr. Maswood Ahmad was also a member on the
Seleet Committee. T know that he could not be present on that, da_\{, blgt
that is not the fault of the other members of the Committee. that is his
own fault. He ought to have preferred this work to the other work
that he had at home. If he was not present,'he should thank himself aud
not blame the members of the Select Committee.

Qir. that although we have improved the provisions of this
Bill :oﬁf?lg’asq trlyle number of ilected mfambers on the Port Haj C_om:ptt.tees
snd other matters are conceraed, still in the country the complaint is that
Shafee Daocodi is at the bottom of the whole thing, it 18 he who was on the
Btanding Haj Committee, it is he who proposed a larger number of nomi-
nated element, and that he is doing everything behind the scenes. T am
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very sorry that Mr. Maswood Ahmad has brought my name so promi-
nently in his minute of dissent in three places as if I was the author of the
‘whole thing. I would now ask my Honourable friend, Mr. Maswood
Ahmad, and the other Members of this House to look at the importance
of the question. This is, as the Honourable Chaudhury Zafarullah Khan
has said, the first of our experiments to have a statutory Haj Committee
at the ports where pilgrims require our assistance. For the first time we
are giving it a start. We had to see whether we have got sufficient material
to work upon. The main question was one of finance, and we could very
well see that the question of finance could not be solidly met by any
other means than by a grant from provincial or Central revenues. We
have seen committees like this dying out for lack of funds, and, therefore,
we were constrained to look to the other side of the picture, and as such
we could not so strongly object to even that much nominated element in
the committee. The consideration of funds which we were going to derive
from Government for the Haj Committees weighed much with us. These
considerations were there before every member, and for that reason they did
not think it wise to press their point of having 75 per cent. elected
element on the Port Haj Committees. After all, it is a committee which
has got to serve the pilgrims. It does not matter if men who Government
know will be able to serve well on the committee are appointed by Gov-
ernment. I do not think that on a committee like this we should be
insistent on having full elected element. Of course, we should be insistent
on having men who ave likely to serve zealously and enthusiastically on the
committee. (‘ommittees have died down for want of enthusiasm of
members and not for want of their being not elected. With these remarks,
I would strongly oppose the motion which has been moved by my Ilonour-
able friend, Mr. Maswood Ahmad.

Mr. Muhammad Muvazzam 8ahib Bahadur (North Madras : Muham-
madan) : It has been pointed out by my Honourable friend, Shaikh Sadiq
Hasan, that the Government in this particular case have been influenced by
a sinister motive, but after having heard Mr. Bajpai’s statement as one of
fact that there was no sinister motive behind this Bill, T think it was up
to Shaikh Sadiq Hasan to have thought twice before havmg expressed such
a charge, because I always feel that if there is any sinister motive underly-
ing a measure brought before this House by the Government, they will
never state it as a fact that there is no sinister motive unless it is devoid
of every sinister motive. If any Bill has a sinister motive, they keep it
back, they do not make mention of it. I should think that Shaikh Sadiq
Hasan should have applied his mind before making that remark, because 1
am sure that Government have no sinister motive at all with regard to this
Bill.

Then, as regards certain remarks which my Honourable friend, Bhai
Parma Nand, has made, such as that the Government are trying to spread
communalism, or remarks to that effect, which T find in his minute of dissent,
page 1, where he says :

“T ¢annot at all see what relation there could exist between the Haj COom-
mittee of some port and the Oentral Legislatures ex: a simplo inference that in
the name of the Port Haj Committees the Bill, in: reality, nims: at the creation of a
separste Muslim organisstion similar to that ot Khilafat, - Committee approvod .and
sanctioned by the Central Legislature of the country.’’
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My Honourable friend’s apprehension is that, though these
Committees on the face of them purport to tﬁe consgtituted u,l:g:t- }t};aii
enactment, they will really begin to funetion as political ox-‘ganjsatidns..
(Bhai Parpza Na‘nd' : ‘“ As communal organisations.’’) . ,just as the Khila-
fat Committee did in days gone by, and that, on that account, the Govern-
ment ought not to countenance any measure which may have the cffect
of creating such political organisations in the garb of semi-religious ones.
With regard to that, I say that the object of this Bill is not to interfere
with the rehglpn of the Mussalmans or with their religious rights in any
way appertaining to the performance of the Haj. What the Bill aims at
is to render all possible facilities, all possible comforts, to those intending
pilgrims to the Hedjaz who are now suffering under very great dis-
advantages.

As a matter of fact, it will be up to the Port Ilaj Committees to be
constituted in Karachi, Calcutta or Bombay to sce that all these pilgrims
who get on board the ships are cared for on their journey, that these
committees get into active touch with the shipping authorities and thereby
provide such comforts for the pilgrims as could be secured. That is the
wmain function of these committees and if, in fixing the constitution for
these committees, Government have a hand in nominating eertain members,
without defining what particular nationality or ereed they should belong
to, 1 do not see how the work of these committees would diminish or
deteriorate by reason of such nominations. It is said that these Haj Com-
wittees ought to be purely elected bodies, elected not from Mussalmans
alone but from members of any community and, so far as the Bill is con-
cerned, it appears to me that the greatest latitude is given in so far as the
candidates who may stand for election to these committees are concerned.
Those who wish to get into any of these committees need not have the right
to vote at the elections. Anybody and everybody may stand for election
to these committees. In such circumstances I cannot see how my friend,
Bhai Parma Nand, would call these Haj Committees communal committees.

Bhai Parma Nand (Ambala Division : Non-Muhammadan) : The
members of the constituency are Muslims.

Mr. Muhammad Muazzam Sahib Bahadur : I will come to that.
Then there is another argument levelled and that is that the Legislatures
of the country ought to be shut out from these committees. The ground
that he has put forward for the exclusion of the Muslim legislators of the
‘country is that he cannot see any connection between the Port Haj Com-
mittees and the legislators. It seems to me that in Bhai Parma Nand’s
mind it has always been the case that legislators are political workers,
pure and simple. They have got nothing else to do except to be politicians.
Does it stand to reason that because Members of this Legisla.ture or tlge
Legislative Councils are elected to these Port Haj Committees, their
primary duty will be to convert the Haj Committees into .po.htxcal bodies ¥
I certainly wish to controvert that statement, because it is not politics
alone that engages our attention. There are a thousand and one things
‘besides politics that engage our attention. It is not for politics alone that
‘we come here. Even now, there are a number of things not connected
with polities that are being discussed in this House, such as social matters
for instance. Why should he presuppose for a moment that legislators,
‘once they enter these Haj Committees, will carry on politics and polities
“alone ! . Then there was a suggestion put forward by more than one Member
_in this House, including my friend, Mr. Maswood Ahmad, that the Ulemas
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should be the necessary adjunct of these committees. I fail te see what

articular charm attaches to the inclusion of the Ulemas on these cqm-

itteces. As a matter of fact, I personally think that far from helpiug
these committees, the Ulemas will be the means of creating a split in tHe
smooth working of the committees and if there had been a provision in the
Bil! that Ulemas ought not to be elected to these committees I should have
been very glad. I think that would be a healthy provision, but, as it is,
even the Ulemas are not excluded. They can come in. Nothing precludes
them from standing for any of these committees. Sir, in the matter of
rendering help to the pilgrims, T do not see how the Ulemas could render
better aid than my friend, Mr. Kabir Ahmed. e is far remote from the
Ulemas but still as a man. ..

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : How
can a Muslim Member take part in this debate when he cannot pronounce
a Muslim name ?

Mr. Muhammad Muazzam 8ahib Bahadur : | thought, Sir, Kabir was

a Muslim name.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : What is
the Honourable Member doing now ¥ The Honourable Member cannot rise
when the Member in possession of the House does not give way.

Mr. K. Ahmed : The Honourable Member cannot pronounce a
Muhammadan name.

Mr. Muhammad Muazzam 8ahib Bahadur : 1 really believe that Mr.
Kabiraddin Ahmed would be of greater use to the pilgrims than any alim
in this country. Then there was another remark. namely, that the nomi-
nated element was far in excess of what was required. [ think that in the
initial stages when this Bill has got to be brought to practical working,
there ought to be a certain nominated element. because it gives very gread
weight to these non-official committees and this nominated element helps
the committees in the proper discharge of their duties. With these words,
Sir, T oppose the motion for cireulation.

Maulvi 8ayyid Murtuza S8aheb Bahadur (South Madras : Muham-
madan) : Before 1 procecd to speak, I should thank you for having given
me an opportunity. As one of the members of the Select Committee and
also of the Haj Enquiry Committee, I feel bound to give expression to my
views in support of the motion for consideration. So far as this Select
Committee is concerned, it consisted of four members of the aj Enquiry
Committee, that is, 50 per cent. thereof including my Ionourable friends,
Maulvi Shafee Daoodi, Khan Bahadur Rajan Baksh and Chaudhury Ismail
Khan and myself. Every point was diseussed and sifted and the Select
(‘ommittee came to a cogent conclusion. In this
connection 1 have to bring this one fact to the notice
of this House. No doubt I am not at one with my Honourable friend,
Mr. Muhammad Muazzam Sahib, when he says that Ulemas won’t serve
any purpose on these committees. Sir, I have got great regard for them.
As one of the founders of the Majliss Ulema—a Muslim akin institution
in Southern India—I cannot but have due regard for the Ulemas who are
religiously-minded people and who are always proving themselves service-
‘#ble to Islam. (Hear, hear.) But then I cannot help observing in this
eonnection that they were a little hasty in jumping to the dicision that

3 P.M.
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Government were unduly interfering in this matter and that the Mussalman
Mernbers also were a party to it. Had they observed patience till the ‘Select
ommittee came to some decigion, they would have come to lamow
how the matter was decided in Select Committee. Then, my Honourable
friend, Bhai Parma Nand, in one breath says that Government would net
be justified in financing these committees because they are communal and
religious and in another breath he wants to take his stand on the decision
hastily passed by the Jamiat-ul-Ulema. He says the Jamiat-ul-Ulema has
laid such a stress on this point that they observed the 10th of June as a
l1aj day in order to protest against these measures,—and that day happened
to be the day on which we signed the report of the Select Committee. In
this connection 1 have to inform the House that on the Haj day we ran
up to the Jama Masjid. Not only did we join the Friday congregation
there, but also participated in that meeting which was convened to condemn
the Government as also the Muslim Members that supported the
measure. We were approached, one after another, by the audience to
take the chair, but we said that inasmuch as there was something against
us, we were obliged to decline the offer with thanks. The meeting waa
presided over by the Imam of Jama Musjid—who is also a recognized Alim,
one who completed his course and got his degree from Darul-Ulum, Deoband.
The whole question was put by the President, and then my Honourable
friend, Maulvi Shafee Daoodi Sahib, and myself explained everything,
when the whole audience was fully satisfied, and not only were they
satisfied, but they also passed a vote of confidence in the Muslim Members
and in the Select Committee. (Ilear, hear.) So, Sir, had we had the
opportunity of attending other meetings also, we would have convinced
them and, at the same time, we would have converted them to our view.
Now as regards Bhai Parma Nand, although many speakers have said
something, 1 bave to say a few words. When his name was proposed by the
Deputy Leader of the Nationalist Party, we welcomed the proposal and
we were under the delusion that he would prove himself helpful to the
Select. Committee,—or at least we thought, according to the Persian saying,
‘ Mera ba khaire to ummeed mecst sher merasan’ :
‘1 do not expect any good from you ; at least if you do not do me any harm,
that would be deemed as an obligation.’’

We were entirely disappointed—so long as the Select Committee meet-
ings continued, he remained silent. On no occasions he voted wfth us. But
when we perused the minute of dissent drawn up by him, we were
astonished. In this connection T have to say that Mr. Masyvood Ahmad
was not justified in saying that our Hindu colleagues should ne.lther support
this motion nor oppose it. On the other hand, I hold a dlfferg,nt view.
My Hindu friends also should recognize that the Haj pilgrimage is not an
Indian question only, but it is of international importance. (Hear, hear.}
As regards this question, Muslim pilgrims have to satisfy so many condi-
tions ; the Government of India have to abide by so many restrictions
‘under international law. (Hear, hear.) But for these things, we woulq
not have sought the help of the Government, but would have run the Haj
administration independently of the Government. Sir, we do want to
stand on our own legs so far at least as religious matters are concerned
(Hear, hear), but as regards these international }aws and sanitary ocom-
ventions, the pilgrims have to satisfy not only this Government but also
the Duteh Govérnment, the Hedjaz Government, the.French Government,
Ahe Bgyptidn Goveriment, and so forth. In these circumstances the Haj
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-pilgrimage cannot possibly be placed on the same level as the pilgrimages
,m,iﬁ by members of otgr colxilmunities in India.. Do we, Mussalmans,
grudge any payment from provincial Governments or the Central Govern-
ment for the purposes of other religionists ¥ No, we do not and we will
not ; so we hope that our Hindu brethren also wiﬁ not have any objection
to this. Sir, in view of the fact that these measures are calculated to do
good to Haj pilgrims, whose sufferings are great and must necessarily be
mitigated, 1 support the motion whole-heartedly.

8Some Honourable Members : 1 move that the question be now pui.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, I take this opportunity to thank the Govern-
ment for the honest efforts that they have made to remove the genuine
gricvances of the Mussalmans. Sir, [ am not prepared to give a certificate
that the Government’s intentions are always honest, but, in this particular
case, from what 1 have seen, I think they have really tried their level best
to remove the genuine grievances of the Mussalmans. (Hear, hear.) They
appointed a Haj Committee, they gave full latitude to this committee io
go about and investigate the conditions all over the country, this com-
mittee produced a very good report, and the Government then formulated
their recommendations in a Bill which was referred in the last session to a
Select Committee consisting of about eight or nine members whose religious
sentiments nobody can doubt. This Cominittee worked verv hard. I also,
Sir, take this opportunity to thank the members of the Select Committee.
and its President, Sir Abdur Rahim, for removing the defects which were
present in the original Bill. The Bill as it has now emerged from the
committee will no doubt prove very useful to the Mussalmans.

Before I come to the subject matter, I may be permitted to say one or
two words with regard to the note of dissent by Bhai PParma Nand. I am
perfectly sure that if he considers the principle of his minute of dissent
very carefully, he will himself withdraw it. No doubt it is not the business
of the Government and of the Legislature to interfere with any religion.
Tt is not the business of the Legislature or of any Government to support
one or the other religion. But it is certainly the legitimate function of
every Government to support the travelling facilities of their people by
whatever motives those travels may be actuated. Take, for instance, the
travel by rail of the Hindu pilgrims. Have we not on the floor of the
House protested against the manner in which the third class pilgrims are
carried by the B. N. W. Railway * 1llave we not, on many occasions.
protested that on this account alone it is justifiable to purchase this
particular railway in order that the pilgrims may have greater facilities
and comforts for their travel. To provide facilities in travel is certainly
not in any way an interference or patronage of any religion. May I also
remmd him that we charge a terminal tax at places like Hardwar for
providing comforts for pilgrims and will it be right for any person to say
that he is not going to pay this terminal tax, because it only affects one
‘particular religion. I think it is really the duty of every person to pay
this terminal tax whatever religion he may profess, though it is intended
for providing ecomforts for those Indians who go there on religious metives.
"May f also, 8ir, -say that time is money and may 1 ask him if we are
justified, if we accept his principle; to apend any time.of the Legislature
.on' a ‘measure which affects only one partienlas religion ¥ Does not the
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Bill, brought forward by my Honourable friend from Madras, .does not the
motion for adjournment, brought by Mr. Lahiri- Choudhury, relate to a
particular religion ¢ Sir, it is the duty of the State to come forward and
help every religion so long as it does not interfere with the private beliefs
of the individuals. I think this is the principle on which we should work
and, I llaope, my Honourable friend, Bhai Parma Nand, will also accept this
principle. '

Bhai Parma Nand : Financial support is a different matter.

Qr. Ziauddin Ahmad : Not financial support to a religion, but
financial support for providing facilities for travelling.

Now, Sir, as regards the objections raised by the Jamiat-ul-Ulema and
other bodies. I have also received a large number of letters and telegrams,
and one telegram was received by me when the Honourable the Secretary
of the Education Department was sitting with me only yesterday in whiek
the sender asked me to make every effort to oppose this particular Bill.

Khan Bahadur Haji Wajihuddin (Cities of the United Provinces :
Muhammadan Urban) : Every Member has got those telegrams.

Dr. Ziauddin Ahmad : Yes. But I think we had better judge these
telegrams on their own merits. In this particular case, the Honourable
Member in charge of Education has made it abundantly clear that this
committee will not interfere with the privileges which persons may now
enjoy. Those persons who want to travel in a particular manner or who
want to live in a particular way will not be interfered with by this com-
mittee, The committee will only offer assistance to those persons who
seck its assistance and, in that way, the present privileges will not be inter-
fered with. I do not think there is any interference contemplated in this
Bill. There are no doubt genuine difficulties under which the Mussalman
pilgrimns are now suffering and they have been related to me by persoms
who have actually travelled under these conditions. I was told that when
they first go to the ship, these third class passengers are treated like cattle.
They stand naked at one particular place and the Medical Officer comes
in and puts a stamp on the body of passengers in the same way as is put
on sheep which are taken to the slaughter-house. I was told also by some
persons who have been actually to the Ilaj that there are enormous
difficulties at Jeddah. They are asked to deposit the return half and
it takes a very long time to get back the return half of their tickets. These
are the difficulties which have been narrated to me and these are the
difficulties which cannot be met by the present committee which is now in
existence. Unless there is some authority behind this committee, it is
impossible for them to meet these difficulties.

Now, as regards the nomination of official members about which objec-
tion has been taken. Speaking for myself, I am not in favour of having
a large number of official members but, in this particular case, I take an
exception. And I will tell the House why I take it. In order to remove
the difficulty of medical examination, I would very much like to have the
Medical Officer on this particular committee. If we can convince him in
the committee, I am sure, it will have a greater effect than a formal
resolution of this committee sent by post to the Medical Officer of the
Port.. I would rather have all those persons who are really concerned with
the comforts of the pilgrims on this committee itself so that we may con-
vince them. In. that case there will be a greater chance that their recom-
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mendations will be accepted. It is much better to talk out with the officials
in the committee than to send in a formal resolution of the committee
whatever autharity behind it may have. 8ir, I may also point out that
at present there is a practical monopoly of the pilgrim tr Had there
been several companies and had there been several lines gomg from the
Indian ports to the ports of Arabia, then probably the necessity of this
committee would not have been so great. But, we find at present, there
is a practical monopoly by this particular compamny amd this monopoly
cannot be met by a private body which now exists. Unless we have a
constitutional committee, supported with the full authority of the Govern-
ment, it is impossible for any body of people to meet this monopoly of the
pilgrim traffic. Unless we have such a strang committee, as is contemplated
in the Bill, it will not be possible to secure the same comforts and privileges
from this organisation which aims at obtaining maximum profits with
minimum expenditure.

Now, I come to one or two provisions of the Bill. I can say that I do
not entirely agree with my friend, Maulvi Shafee Daoodi, when he said
something about my friend, Mr. Maswood Ahmad. No doubt Mr. Maswood
Abhmad was a member of all these committees, but it is quite possible for a
man to change his opinion under the pressure of his electorate, or on
account of new facts which he did not know before. I daresay, everyone
of us has been pressed and it is quite possible that it may have different
effects upon different persons. Some persons may be influenced more and
sonie less.

Mr. N. M. Joshi (Nominated Non-Ofticial) : Or he may have changed
his opinion honestly.

Dr. Ziauddin Ahmad : Coming to the terms of the Bill, I would very
much like to have some Alims included in this Bill. I entirely agree with
my Honourable friend, Chaudhury Zafarullah Khan, that it is impossible
for any person to define an Alim. If you ask me the definition of an Alvm,
I would frankly say that T cannot define it. But T think he would agres
that if the maJorlty of the Muslim Members of this Legislature say that
the person A is an Alim, then he is certainly an. Alim, though we may
not be able to define the term. Therefore, if an Ah‘m is elected by the
majority of the Muslim Members of the Legislature, and the majority of
them have confessed that he is an Alum, then, T think we may take it for
granted that he is an Alim whether he can be or cannot be defined as such.

Khan Bahadur Haji Wajithuddin : A member of the Jamiatnl-
Ulema will be a recognised Alim.

Dr. Ziswddin Abmad : It was pointed out very clearly by Sir Abdur
Rahim and also by Bir Muhammad Yakub that there was nothing in
this Bil which might preclude Alims from this committee. 1 gquite
agree, it is quite porsible that every member of this eommittee may be
an Alym, there is nothing prohibiting that. Bat I tabled a motion
simply on the ground that there was a strong agltatlon emong certain
sections that it was very desirable to inclitde Afims in these cdmmittees
and I know that some persons will be very much satisfiéd i a provision
is made that at least two persons in this committee may be Alims. How
it may be done, is & matter which we may discuss when the amendments
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are before us. Here the difference is not in principle. We all like to
have Alims in this committee. This is only a question of how these
things could be put in words. We were all agreed that it was very
desirable to have some Alims on the committee, we were all agreed that
it was certain that some of them would be elected by one or all of the
constituencies. The second thing to which 1 should like to draw the
attention of the Ilouse is clause 5 which says that the constitution of the
committee might be changed by the executive Government. We know
the executive Government practically means the Member in charge of
this particular Department. At present, no doubt, we have got &
Musli)m in charge of this Department, but there is no guarantee that the
Member. ...

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : I only wish to point out that there is no provision in this Bill
empowering the Governor General in Council to amend the constitution
arbitrarily or secretly. There are very formal provisions put down as
to how it could be done.

Dr. Ziauddin Ahmad : I was referring to clause 5, namely, power to
alter composition of Port Haj committees. This clause says :

‘¢ The Local Government may g)ropm to the Governor General in Council a draft
of rules altering the composition of a Port Haj Committee,’’

I was referring to the fact that the Governor General in Couneil
may finally approve the draft.

The Honourable Chaudhury Zafarullah Khan : After previous pub-
lication of the draft.

Dr. Ziauddin Ahmad : I would have preferred this power being
given to the Legislature and not to the Governor General in Council as
in clause 5. It is a departure from the principle that the Act of Legis-
lature can only be altered by the Legislature. However, I do not like
to wreck this Bill on this ground alone. We may possibly give a chance
to the Governor General in Council and if we find that the Governor
General in Council is not using the privileges in the best interests of the
Mussalmans, then any of us, or any of our successors, might come for-
ward in the Legislature and demand that this particular section might
be expunged. I would certainly have preferred that a change in the
composition of the committee, i.c., alteration of clause 4 ought to have
been left to the Legislatures and not to the executive GGovernment.

The last point that I should like to draw the attention of the House
to is that among the sources of income Government have not considered
the possibility of taking the interests which the Mussalmans have relin-
quished to Government in regard to the interests on savings bank depo-
sits, war bonds and various other Government securities and the
interests on fixed deposits in the Imperial Bank. Sir Haroon.Jaﬂer,
in 1927, brought forward a Bill in the Council of State and said that
the money relinquished by the Mussalmans ought to be handed over
to Mussalmans and may be spent for any purpose which Muslims
may decide. The Government of India did not. take any action on this
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and postponed the matter by usual tactics. They invited public opinion,
and rejected it on the ground that it was not unanimous and that pablic
opinion was diffused in the matter. So, nothing was done since 1927.
The Government have not even kept an account of these funds. I
approached the Secretary of the Finance Department about two years
ago and asked him this account to be shown. I discovered that there was
no material available in the Finance Department by which this fund
could be indicated. This fund 1is a large one, and T know that the
Jumma Musjid in Bombay has invested lirge :ums of money. T was
told in Bombay that the interest would be somewhere approaching two
lakhs of rupees only on this item above.

The Honourable Chaudhury Zafarullah Khan : Will the Ulemas

dgree to the utilisation of that interest for the committee ?

Dr. Ziauddin Ahmad : I realise the difficulty. Ulemas might pos-
sibly object, if it is spent on religious purpose. 1t may be utilised in
paying the salary of the executive officer and his staff, and nobody will
have any particular objection and then the funds which the Govern-
ment might contribute might be spent foar other purposes. 1 wish the
Honourable Member in charge of the Department considers this aspeet
of the question and takes out the money which the Finance Department
is wrongfully keeping tight with them, the money really belongs to the

Muslim community.
Several Honourable Members : The question may now be put.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The
question is that the question be now put.

The motion was adopted.

Mr. G. 8. Bajpai : There is very little for me to say at this stage.
1 formally oppose on behalf of Government the motion for circulation
which has been moved by Mr. Maswood Ahmad.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The
question is :

¢ That the Bill, as amended by the Select Committee, be circulated for the purpose
of eliciting opinion thereon.’’

The motion was negatived.
Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The
guestion is :

¢ That the Bill to establish committees in the principal ;])orts of pilgrim traffic to
apsist Muslim pilgrims to the Hedjaz, as reported ﬁy the Select Committee, be taken

into consideration.’’
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Clause 4.
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Mr. A H Ghuznavi (Dacca cum Mymensingh : Muhammadan
Rural) : Bir, I do not move my amendinent® No. 2 on the agenda.

Dr. Ziauddin Ahmad : Sir, I do not move my amendmentt No. 8
the agenda.

Mr. M. Maswood Ahmad : Sir, I move :

‘¢ That in sub-clause 1 (a) of clause 4, for the word ¢ seven ’, the word ¢ four ’
be substituted.’’

Sir, at the very outset I want to make it perfectly clear that I did
not join my hand with that of my Honourable friend, Bhai Parma Nand, in
tabling these amendments. But, at the same time, I have to say that I
do not feel ashamed in joining my hands with my Hindu brethren. (Loud
Applause.) I believe, the day when we all join hands will be the
day of complete freedom and when llindus, Muslims, Sikhs, Depressed
Classes, ete., all the children of India belonging to different communities,
castes and creeds join their heads and their hands, the day for complete
freedom will dawn. (Hear, hear.) Unnecessary communalism cannot
pay in the long run. (Loud Applause.)

Mr. President (The [ionourable Sir lbralim Rahimtoola) : Order,
order. These are very estimable sentiments said by every section of the
House, but the Chair is unable to appreciate what relevancy these re-
marks have on the amendment which the Ionourable Member has

moved.

Mr. M. Maswood Ahmad : Mr. President, 1 have finished what
I bad to say on this point. I bow to your ruling, and I come now
to the main point. I want to say that my Honourable friends should
not be frightened by seeing so many long amendments on the agenda,
some of them are rather consequential amendments and very few of
them are amendments of principle. If you decide any principle, one
wuy or the other, all the consequential amendments will go away and
so this House will have to decide only one or two amendments of prin-

eiple.
I am glad to say that I requested my Honourable colleague, Bhai
Pama Nand, not to move his amendments and he has kindly accepted my
proposal and he will not move his amendments. Now, Sir, coming to
the merits, I will say that you cannot show any parallel law where you
hiave got 37 per cent. nominations. You find that seven members are
to be nominated of whom not more than five are to be officials and this
seven out of nineteen comes to 37 per cent. There may be any back-
ward area where such nomination may exist, but at least T am not
prepared to accept ecither Bombay, Karachi or Calcutta to bg a back-
ward area or the Muslim community to be a backward community.

Further, 8ir, much has been said about the Haj Enquiry Committee
in this connection, that the committee toured all over India and spent

*¢t That for sub-clause (1) of clause 4 of the Bill the following be substituted :—
¢ (4) (1) The Port Haj Committee of Caleutta shall consist of ninetcen members

‘Composition of Port o 0 0.
j ittees.
(a) fifteen m‘igbfr:mtlom bee nominated by the Local Government, of whom not
more than five shall be officials ; and . L t
(b) four members to be elected by the elected Muslim members of the Distrie

’

in Bengal ’.’ . :
t¢¢ That il;ozflcll:cll;.luse e(nlg) of clause 4 of the Bill for the word ¢ nineteen ’ the word
" twenty-one ’ bé substituted.’’
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a lot of money, thousands of rupees were paid to each’ member and’
after the troubles of years, the Haj Enquiry Committee made certain
recommendations. May I ask Honourable Members, what is the recom-
mendation of the Haj Enquiry Committee in this matter ¥ They re-
commended that five out of a total of 25 members should be nominated.
1 will ask my mathematician friend, Dr. Zianddin Ahmad, to tell me if
five out of 25 is not 20 per cent. So, this proposed nomination is not in
accordance with the recommendation of that committee. What is the
similarity between the Haj Enquiry Committee’s recommendations and
this Bill, I fail to understand. 'The only point of similarity is the words
‘ Port Haj Committee . These words are of course common in the Bill
and in the report, but other things are quite different having absolutely
no similarity. But we cannot be satisfied with words only.

T want to ask those, who support this 37 per cent. nomination,
whether they are prepared to accept this percentage of nominations in
the future legislatures. Are they ready to accept it for their local
councils ? Nobody is going to accept it for the local councils and for
the distriect boards and municipalities. Then, why is it that this 37
per cent. is being forced on the poor Muhammadans ¢ Is this the
reward of their loyalty ¢

Then, Sir, the Haj Enquiry Committee recommended five nomina-
tions out of a total of 25. Government have increased the five to seven
and decreased the total from 25 to 19. Sir, is it called an honest in-
tention ¢

Now, Sir, we have to see how the present Port Haj Committees are,
what is their composition, and what is the proportion of official mem-
bers on them. In this connection I will quote what the Bengal Govern-
ment say. They say :

‘¢ The present provincial committee, which is also the Port Haj Committee for
Calcutta, consists of 19 members and includes (four officials who are) (1) the Com-
missioner of Police, Calcutta, (2) the Port Health Officer, (3) the Health Officer of
the Caleutta Corporation, and (4) the Deput{i()ommiuioner, Port Police. The remain-
ing members are prominent and influential Moslem gentlemen representing practically
all sections of the community in Bengal. It is, therefore, very similar in eomposition
to that indicated in the report and could easily be transformed into a port eommittee
on the lines suggested.’’

* Out of 19 members, there are only four officials and under this Bill
we will have five nominated officials. Further, we find that the remain-
ing members on the Bengal committee are prominent and influential
Muslim gentlemen representing practically all sections of the community
in Bengal.

Again, the Bombay Government say that they consider that a total
of 18 members at the most would be sufficient of whom 13 may be select-
ed from a panel of names submitted by the various Muslim  bodies.

8o, Sir, if you analyse, you will find, the Bengal Government wants
about 20 per cent. nominated officials and the Bombay Government
wants 28 per cent. nominated ; the Haj Enquiry Committee recommended
20 per cent. ; but this Select Committee gives 37 per eemt. nominated
meémbers of whom five, 1.e.,, 25 per cent. are to be officials. Some of my
Honourable friends may accept this proportion, but I want to do my duty
and T am not prepared to accept any such recommendation.
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An argument has been advanced from some corner
Treasury Benches that these nominated officials will be of great :ﬁet}:g
the committee and will teach the members of the committee., I say, Sir
do the Muslim community which has got men like Sir. Fazl-i-Hu’sain,
Chp,ud.hury Zafa;ullah Khan, Sir Ali Imam and Sir Abdur Rahim, re:
quire to be guided and to be taught by officials § Do these people
require any guidance from the nominated officials ¢ I, for one, am not
prepared to accept it at all,

A.p Honourable Member : Why did you not press it on the Select
Committee ?

Mr. M. Maswood Ahmad : What was the result of my pressing on
other points ¢ It is very difficult to defeat the Government when you
are in a committee. I admit for arguments sake that I made a mistake
in not allowing my relatives to die, and should have stayed on in spite
of that. But are the Members of this House going to sacrifice the in-
terests of the whole Muslim community for my fault ¢ They should not
sacrifice the interests of the whole Muslim community, because Mr.
Maswood Ahmad was not able to be present in the committee on a parti-
cular date.

Now, Sir, I ask the verdict of the Muslim gentlemen present here
whether or not they are prepared to accept such a high percentage of
nominations. One Honourable Member, claiming to know Islam and
religion, has said, it is not a religious question. But the same gentle-
man once said ‘‘ The Child Marriage Restrairt Act is not an interference,
with the religion . He expressed his willingness for the inclusion of
Muslims in the Act. But, now, he repents and wants Muslims to be
exempted. Is the same gentleman prepared to say even now that the
Child Marriage Restraint Act is not a religious question ? I warn this
House, especially our Muslim friends, that if they accept this recom-
mendation and reject my motion, they will repent for years to come and
generations unborn will also regret it. Sir, with these words I move
my motion.

Mr. G. 8. Bajpai : Sir, I beg leave to oppose this amendment. It is
not necessary for me to explain at length why I oppose the amendment,
because the arguments against the amendment have already been autici-
pated, not merely from the Government Benches, but by members of the
Select Committee who were also members of the Haj Committee.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The ques-
tion is :

¢¢ That in sub-clause 1 (a) of clause 4, for the word ‘ seven ' the word ¢ four ’
be substituted.’’

The motion was negatived.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Bhai
Parma Nand.

Bhai Parma Nand : May I make a few observations, Sir !

Mr. President (The Henourable Sir Ibrahim Rahimtoola) : The

Honourable Member is perfectly entitled to make as long a speech as he
likes provided it is relevant to the amendment which he is called upon to

move. .
I.208LAD ;
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Bhai Parma Nand : T do not want to move the amendment®. I only
wish to make a few general observations in withdrawing it.

‘Mr. President (The Honourable Sir Ibrahim Rahimtoola) : The
Honourable Member will have an opportunity on the third reading to make
general observations.

Mr. M. Maswood Ahmad : Sir, I move :

¢¢ That in part (d) of sub-clause (1) of clause 4 of the Bill, for the word
¢ four ’ the word ‘ two ’ be substituted.’’

My reasons for this amendment are very simple and I hope this
amendment will be supported by every corner of the House.

* TFirst of all, T say that we should see what the recommendation of the
Haj Inquiry Committee is in this matter. They say at page 127 :

‘¢ It is desirable that a considerable percentage of the representatives so elected
should themselves have performed the pilgrimage, but we do not feel it possible to
prescribe any definite percentage. In order to provide on the Committee a percentage
of members with an up-to-dante knowledge of the conditions of the pilgrimage, the
eighteen members eclected us above should co-opt two members who should have per-
formed the pilgrimage during recent years.’’

The Committee, therefore, recommends that two persons should be co-
opted. Muech has been said here about the Standing Haj Committee and
we must see what is their recommendation. Their recommendation is to be
found at page 15 of the proceedings held at Simla on the 12th and 13th
September, 1931. You will find there that they also recommend two co-
opted members by the elected members. We find that all the bodies recom-
mend only two co-optations. But, in the Bill, the co-optation is four. I
really wonder on what basis the Select Committee has recommended the
co-optation to be four. So I am moving this amendment that this co-
optation may be reduced from four to two.

I want, with your permission, Sir, to make clear something on this
question. You will find in the Bill, in sub-clause (c), a distinction has heen
made that only those Members of the Central Legislature who come from
Bombay and Bengal can vote in Port Haj Committees ; and this is the
first time we see this distinction. Amongst the elected Muslim Members,
a differentiation has been made. The other provinces have not been given
a chance to serve on any committee ; and, at the same time, when the gues-
tion of voting comes, the other provinces have been debarred from voting
who ahould be elected on these committees. There is no provision for any
seat for different provinces. Different Muslim organisations have not been
provided with a single seat. Ulemas have not been provided with a single
seat. They have not been given any chance to select their representatives.
So, to remove these defects, I have proposed further amendments, which will
come later on. But, for the present, I propose that this co-optation should
be reduced from four to two according to the recommendations of the Haj
Inqmry Committee and Standing Haj Committee. I move.

’“Mhp&ﬂ )ofonlnhuo (1) of clause 4 of the tortheword
¢ seven ’ the word ? be . substituted. ? Bl
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Dr. Ziauddin Ahmad : Sir, may I just draw the attention of the
Honourable the Mover that he would very much like to include some Alsms
in this coramittee and here is an opportunity in clause (d) for some Alims
to be included ; but, if he will restrict the number from four to two, then
the chances of their inclusion will be very much minimised. I withdrew my
motion only on this ground that under this clause they are very likely to
be elected. The other point is that he wants representation of different
provinces, like Bihar and United Provinces ; and they will have a ehance
of coming in under clause (d). Therefore, I would have much liked that
the number should be increased from four to six, and I was rather dis-
appointed with the statement that he made that he wanted to reduce the
number. I would certainly have supported him had he made a proposal
to increase the number from four to six.

The Honourable Chandhury Zafarullah Khan : Sir, I think it will be
best if at this stage I try to point out some of the implications of the
amendment moved, so that Honourable Members may have a chance of
judging how it might affect certain considerations which they themselves
have put forward. So far as this particular amendment is concerned, the
Government would be willing to be guided by the opinion of the Musiim
Members who are mainly concerned—not that for a moment 1 take up
the position which Mr. Maswood Ahmad took up that other Honourable
Members should not vote on the matter when the matter comes forward—
but for the reason that for other Members and Government Members this
is comparatively a matter of indifference, and I, on behalf of Government,
would be willing to accept the position which commends itself to all or
nearly all of the Muslim Members of this House. As you have observed,
what Mr. Maswood Ahmad is seeking to do is to reduce the number of
co-opted members from four to two, and then by a subsequent amendment
to allot these two members for election to an electorate composed of Muslim
Members of the Central Legislature. He has tabled no amendment that in
case these two amendments are accepted, he will delete from sub-clause (1)
(¢) the provision relating to the Members of the Council of State and the
Legislative Assembly elected by constituencies in the Presidency of Bengal.
R0 that the first effect of the acceptance of these two amenaments would
be that Muslim Members of the Central Legislature elected from consti-
tuencies in Bengal would take part in two elections, first to help to elect
six members under sub-clause (7) (¢) and then to help to elect two mem-
bers under the amendment which has been put forward by my Ionourable
friend. That would be the first effect. The next would be that the com-
position of this particular Committee, with regard to which the amendment
has been moved, would not remain as elastic as the result of this amend-
ment being accepted as it is at present. At present, four out of 19 seats
will be filled by co-optation by eight of the elected members, and they
will have the widest possible choice in the matter. There are a good many
interests including the Ulemas and others with regard to which it might be
desirable to have them represented on this committee, and surely it could
be much more easily and much more inexpensively managed to bring these
interests on to these committees by co-optation of four members by eight
members who have been elected by am-electorate which in itself was an
elected body than if you took away two out of these and gave them to the
elected Mnslim' Members of the Central Legislature. These are some of

L208LAD . 2
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[Chaudhury Zafarullah Khan.]

the considerations which Honourable Members may keep in view in dealing
with this amendment. As I have said, 5o far as the attitude of the Govern-
ment is concerned, it is a matter of indifference to them, and they will be
prepared to abide by the decision of the Muslim Members.

Mr. M. Maswood Ahmad : May I explain, Sir,.....

Maulvi Muhammad S8hafee Daoodi : Sir, this is a point in which I
want to support my friend, Mr. Maswood Ahmad, because he really wants
to improve the constitution of the Port Haj Committees. As has been
pointed out by the Honourable Member in charge of the Department, the
present constitution is that the Muslim Members of the Legislative Assembly
of the provinces concerned will have a right of voting for the members
in their Port Haj Committees. What my friend proposes is that all the
Muslim Members of the Central Legislature should have that right. It is
a very reasonable proposal, and I think it is an improvement upon the
constitution that was made in the Select Committee. I, therefore, support
him, and I hope the Iouse will also support him. We should not throw
out a reasonable proposal, because he has made other preposterous proposals,

Mr. 8. C. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Sir, the ground for restricting the election of the Boards
to Muslim Members is that the matter concerns the Muslims primarily. If
we follow that reasoning logically, T do not see why the Muslim Members
from Bengal should not have a greater right of representation in these
Boards, when Hajees are mostly from Bengal. I know that Muslim Mem-
bers of other provinces would also like to have a share in these elections.
If it is once conceded that provision should be made in this Bill for exelu-
give voting by Muslim Members, then consistently with that principle
Muslim Members from Bengal should, I think, have a greater chance of
electing their representatives. So I oppose the motion of my friend,
Mr. Maswood Ahmad.

Mr. G. 8. Bajpai : Sir, I wish to say that it would help Government
to make up their mind if one or two more Muslim Members are allowed

to have their say in the matter.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : I gave
all the opportunity that was available, and nobody

got up.
The question I have now to put is :

4 P.M.

¢¢ That in part (4) of sub-clause (1) of clause 4 of the Bill, for the word
¢ four ’ the word ¢ two ’ be substituted.’’

The Assembly divided :
AYES—2.
Maswood Abmad, Mr. M. " | ‘Shafec Dacodi, Maulvi 'Muhammsad.
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NOES—47.

Abdul Matin Chaudhury, Mr.

Abdur Rahim, 8ir.

Acott, Mr. A, 8, V,

Ahmad Nawaz Khan, Major Nawab.

Ahmed, Mr. K.

Aiyar, The Honourable 8ir C. P. Rama-
swami.

Allah Baksh Khan Tiwana, Khan Baha-
dur Malik,

Amir Husain, Khan Bahadur Baiyid.

Anwar-ul-Azim, Mr. Muhammad.

Bajpai, Mr. G. 8,

Banerji, Mr. Rajnarayan.

Clow, Mr. A. G.

Dalal, Dr. R. D.

Fazal Haq Piracha, Shaikh,

Fazl-i-Ilahi, Khan Sahib Shaikh,

Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel Sir Henry.

Graham, Bir Lancelot.

Greenfleld, Mr. H. C.

Ismail Ali Khan, Kunwar Hajee.

Jadhav, Mr. B. V.

Jawahar Singh, Sardar Bahadur Sardar.

Jehangir, Sir Cowasji.

Jog, Mr. B, G.

The motion was negatived.

Clause 4 was added to the Bill.

Macqueen, Mr. P,

Mitra, Mr. 8. C.

Mody, Mr. H. P.

Mukherjee, Rai Bahadur 8. C.

Nsﬁ:iu, Rao Bahadur B. V. Sri Hari
o.

Nichols, Mr. H. L.

Nihal Singh, Bardar.

Pandit, Rao Bahadur 8. R.

Raghubir 8ingh, Kunwar.

Rau, Mr. P. R.

Reddi, Mr. T. N. Ramakrishna.

Sahi, Mr. Ram Prashad Narayan.

Scott, Mr. J. Ramsay.

Sher Muhammad Gakhar,
Captain.

Sorley, Mr. H. T.

Suhrawardy, Sir Abdulla-al-Mfmiin.

Tin Tiit, Mr.

Tottenham, Mr. G. R. F.

Wajihuddin, Khen Bahadur Haji.

Yakub, Sir Muhammad.

Yamin Khan, Mr. Muhammad.

Ziauddin Abmad, Dr.

Zulfigar Ali Khan, 8ir.

Kban

Mr. President (The Ilonourable Sir Ibrahimi Rahimtoola) : The
question is that clause 5 stand part of the Bill.

Mr. M. Maswood Ahmad : I beg to move :

‘¢ That clause 5 be omitted.’’

The point is very simple and I have already placed it before the House.
Only I would remind the House in a word or two that whatever power is
given by the Act with reference to the formation of the Port Haj Com-

mittees, is taken away by clavse 5.

¢ The Local Government may propose to the Governor
Port Haj Committee,

of rules altering the composition of a

in Council, after previous publication of the
of section 23 of the General Clauses Act, 1897, shall take

I say that the whole attempt of the Select Committee to
r view will be frustrated by this clause. We

f Bengal do not like the present position, and

reasonable according to thei

(lause 5 says :

General in Council a draft
and the Governor General
draft in accordance with the provisions
the d.raft into consideration.’’

to make clause 4

know that the Government o . 0
pear future this clause will be a tool in the

I have no doubt that in the

hands of the Government to change the provisions of el
great power that the Governor General i

position of Port Haj Committee withou
I received a te

it to the House. It comes from Mr. Hasanally, wh

Honourable House.

ause 4. This is a

in Council may change the com-
t asking for the assent of this

legram last night, and I want to read

o is well known to this
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[(Mr. M. Moswood Ahmad.]
House. He served as a member of the Haj Inquiry Committee and other
committees. He says : ‘

¢ Hnj Committee Bill as emerged from Select Committée most unsatisfactory.
Constitution retrogressive. Bill should be published. Please protdct pilgrims and
Muslim interests by getting at least clause 5 deleted.’’
If we cannot do anything else, we must at least get rid of this clause. Tt
is a very dangerous clause, and it will be a weapon in the hands of Local
Governments. Whenever they like, they will make a report to the Central
Government, and after publishing the draft in the Gazette, it will be taken
into consideration and all the efforts of the Select Committee will have been
wasted. With these remarks, I move my amendment.

Mr. G. 8. Bajpai: I rise to oppose the amendment. I think my
Honourable friend, Mr. Maswood Ahmad, has entirely misunderstood the
purport of this clause. There is no intention whatsoever on the part of
the Government to utilise it at any stage for the purpose of making these
Committees less representative than we are making them by the provisions
which have been made in clause 4 of this Bill. The whole idea is this.
We want to have an elastic procedure for modifying the composition of
these Comumnittees, such modifications being dictated, as is quite likely, by
experience gained. One point was made by the Honourable Member in
charge of my Department the other day when speaking on this Bill—
that the composition of provincial Governments in the future is likely
to be more predominantly non-official than it is to-day, and it is hardly
conceivable that at any stage we shall have proposals from Local Govern-
ments for making these Committees less popular in their character than
they will be under this Bill. Sir, I oppose the amendment.

The motion was negatived.

Clause 5 was added to the Bill.

Mr. President (The Honourable Sir Ihrahim Rahimtoola) : The
question is that clause 6 stand part of the Bill.

Mr. M. Maswood Ahmad : I move that clause 6 be omitted.

Mr. G. 8. Bajpai : I oppose the amendment, Sir.

The motion was negatived.

Clause 6 was added to the Bill.

Clauses 7, 8. 9 and 10 were added to the Bill.

Mr. M. Maswood Ahmad : Sir, T move :

‘¢ That sub-clause ({) of clausc 11 be omitted.’’

The Loeal Government have got many powers and I do not see why
after the election, the Chairman should not take up his office without
the approval of the Local Government. Why the Local Government’s
approval should be necessary before he takes his office ¥ On this ground
I propose that this amendment should be made. I appeal not to leave
the election of the Chairman at the mercy of the Local Government.

The motion was negatived.
(The alternative amendment to clause 11 was not moved.)
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Clause 11 was added to the Bill,
Clauses 12 and 13 were added to the Bill,

Mr. M. Maswood Ahmad : I move :

‘¢ That after sub-clause (3) of clause 1¢ the following new sub-clause bo added :

‘ (4) All the officers and servants of the Port Haj Committees shall be
Muslims ’.*’

This is my last amendment and T hope my ITonourable friends will
support me. All 1 want is that the officers and servants of the Port
Ha) Committees shall be Muslims for the reasons I have mentioned in my
note of dissent. This is a very just demand, Mr. President, and I ask
the House to accept at least this. Is there anybody who likes that
executive officers and other servants of the Port Haj Committee should
not be Muslims ! Sir, I move.

The Honourable Chaudhury Zafarullah Khan : Sir, the Bill has no
where provided that even a single member of a Port Haj Committee
should necessarily be a Muslim and 1 do not see any reason why it should
be provided specifically in the Statute that the servants and officers of
a Port Haj Committee shall be Muslims. There is no doubt that the
elected and co-opted members very likely will he either all or almost all
of them Muslims and if that is so, it is for them in conjunction with the
nominated official and non-official members to decide which persons
possessing what qualifications would serve them best for the purposes
and the duties which the Committee has to carry out and I think that
discretion might be well left to the Committee instead of providing in
the Statute that the servants and officers of the Committee shall be
Muslims.

Maulvi Muhammad 8hafee Daoodi : I would like to put forward
another aspect of the question. Now that Mr. Maswood Ahmad has done
his best for putting up the case he was set up with, he will be applauded
as a martyr by the Delhi Jamait-ul-Ulema. I would, however, like to
say that there were some points in his amendments which, if they had
Leen pressed reasonably, might have improved the tenor of the Bill,
which has not been done. Therefore, T am sorry for what Mr. Maswood

Ahmad has done. -
Mr. President : The question is :
‘¢ That after sub-clause (3) of clause 14 the following new sub-clause be added :
¢ (4) All the officers and servants of the Port Haj Committees shall be
Muslims *.”’
(A division was challenged.)

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Will
those Ilonourable Members who are in favour of the amendment.stand
up ?

(Messrs. Maswood Ahmad, Badi-uz-Zaman and Khan
Makhdum Syed Rajan Bakhsh Shah stood up.)

Mr. President (The Honourable Sir Tbrahim Rahimtoola)
against :

Bahadur

: ThOB,O

J

(A large majority stood up.)
The motion was negatived.
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Clause 14 was added to the Bill.
Clauses 15, 16, 17, 18 and 19 were added to the Bill.

The Homourable 8ir Prank Noyce (Member for Industries and
Labour) : Sir, I move :

‘‘ That sub-clauses (b), (¢) and (3) of clause 20 be omitted and that the subse-
quent sub-clauses be re-numbered.’’

-

My Honourable friend, Shaikh Sadiq Hasan, the day before yesterday
appeared to think that 1 had some sinister motive in moving this amend-
ment. I much appreciate the compliment he had paid me by casting
me for the role of a robber chief, but I would assure him, if he were here
that the part I have been called upon to play is of & much humbler and
more prosaic nature. He would, I am sure, be much relieved to hear that
the amendment I am moving is a purely formal one. As my Honourable
friend, Sir Abdur Rahim, and also the Honourable Chaudhury Zafarullah
Khan have explained, it was originally the hope and intention of Govern-
ment that the three Bills relating to this subject should be placed before
this House in the course of this Session and that they should be passed
into law. Unfortunately it has only been found possible to proceed with
the one which is at present before the House. In what Sir Abdur Rahim
very rightly beld to be the most important of the three Bills, that which
deals with the amendment of the Indian Merchant Shipping Aet, provision
is made that certain funds should become the property of the Government.
Those funds are the ones mentioned in sub-clauses (b), (¢) and (d) of
clause 20, namely, certain unclaimed deposits, unclaimed passage money
and fees levied for pilgrim passes. Now, Sir, I think it will be obvious
that Government cannot assign funds to the Haj Committees which are
not at present in their possession, and it is for that reason and that
reason alone that T am moving that these sub-clauses should be omitted.
I would, however, at the same time draw the attention of the House to
sub-clause (i) of clause 20 under which it is within the powers of
Government to allot to the Haj Committee any sums which they choose :
and I can assure the House that, as soon as the Bill amending the Indian
Merchant Shipping Aect is passed and these funds become available, it
is the intention of Government to allot them to the Port Haj Committees.
Sir, T move.

The motion was adopted.
Clauses 20 to 24 were added to the Bill.

Clause 1 and the Title and Preamble were added to the Bill,
Mr. G. 8. Bajpai : Sir, I move that the Bill, as amended, be passed.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : Sir, I do not propose to make a long speech or
to move for circulating the Bill for eliciting public opinion, but I do
not like to record a silent vote on this very important Bill which affects
my community. Sir, neither do I want to speak for notoriety’s sake as
might be thought in some quarters, nor do I wish to point out the incon-
sistencies of either Maulana Shafee Daoodi or of my friend, Mr. Maswood
Ahmad, but as a friend of mine here said that we may be held answerable
to the Ulemas who have been very unkindly and,.I shonld respectfully
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point out, injudiciously indicted in this House, I wish to affirm publicly
that the Mussalmans of India entertain a very great regard for their
Ulemas, just as our Hindu friends have a very great regard for their
Pandits and their religious heads. (An Honourable Member : ‘‘ Not
always. ’’) Sir, it may be said that nothing has actually been said
against Ulemas (An Honourable Member : ‘‘ Nobody said that’’), but
at least it has been said that they are not fit members to sit on these com-
mittees. (Sir Abdur Rahim : ‘‘ Nobody has said that.’’) Sir, whether
they are capable of sitting in this House or whether they are not capable
of acting as advisory members on any committee, it rests with this House,
which is a privileged House, to say whatever they like about the Ulemas.
Sir, I have risen to support this Bill and to say that the principles
involved in this Bill are undoubtedly—as has been explained by the
Leader of my Party—sound principles. The first principle which has
been enunciated by the Select Committee is the principle of democracy
which I find in clause 4. Then another democratic principle adopted is
the principle of election. Now I find that it has been criticised by my
friend, Mr. Maswood Ahmad, and other gentlemen here that out of 19
members seven members will be nominated. Well, I submit, that the
rest 12 members will come by means of election and by no other means.

Mr. G. 8. Bajpai : Sir, T do not wish to interrupt the Honourable
Member, but I want to point out that, at this stage, the discussion of
clauses is rather irrelevant ? :

Mr. President (The Homnourable Sir lhrahim Rahimtoola) : The
Honourable Member, on the present occasion, in speaking on the third
reading, can speak on the general principles and give reasons why he
wishes to support the motion for the third reading or why he proposes
to oppose it. I wish to explain to the Honourable Member, therefore,
that all arguments would be relevant if advanced for the purpose of
either supporting the passage of the Bill or of opposing the Bill. To go
into details except on that main issue would not be in order. The Chair
wishes to further explain that in giving his reasons why he wishes to
support the Bill, he can, in dealing with the provisions in the Bill, adduce
the reasons that he proposes to place before the House in support of the

motion.

Mr. Muhammad Azhar Ali: Sir, as I was giving reasons for
supporting the Bill, so one of those reasons was that the principles
enunciated in the Bill are quite consistent with the democratic principles
which the country is going to adopt in the new comstitution. Also that
the disqualifications which are sometimes placed on the heads of certain
members of our community, for instance, the Moplahs, have been to a
certain extent removed by this enactment. Sir, the duties of the Com-
mittee have also been defined. My submission is that all those prineiples
which have been enunciated and the principles on which this Bill has
been enacted are of a salutary character and, therefore, T support this
Bill.

Mr. Muhammad Anwar-ul-Azim (Chittagong Division : Mubammadan
Rural) : Sir, I should not like to tire the House at half-past four, when
the Honourable Members are anxious to have their tea. - :

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Wiil the
Eonourabié Member kindly try to speak a little loudly, because the Chair

¢annot hear him ¢
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Mr. Muhammad Anwar-ul-Azim : Sir, that is due to the peculiar con-
struction of this House. As I happen to come from a part of the.country
from where a large number of Hajis happen to go to Mecca every. year,
I think my constituency will take me to task if I do not participate in the
course of this debate and tell the House their opinion. That 1s my only
justification for standing up at this fag-end of the day.

Generally speaking, I think, I will willingly support the principles of
the Bill. You will remember, Mr. President, that when this measure was
introduced in the last Delhi Session, 1 was one of those who objected to
the composition of the Port Haj Committees so far as Bengal was concern.
ed. But I am very glad to find that the Select Committee has very
kindly seen to some of those objections which were raised during the
course of that debate. But it seems to me, although clause 4 has been
changed very materially, there are still some loopholes in it which ought
to have been considered more seriously by the Committee. For instance,
from a detailed reading of clause 4 you will find that some voting powers
have been allotted to some Mussalman members who might belong to some
Medical Council. T dare say from my place here in the Assemb%y that it
will be absolutely impossible for any Mussalman to get into any Mediecal
Council in Bengal especially in Calcutta and, as such, their joining for
voting anywhere will be meaningless.

Mr. G. 8. Bajpai : I rise on a point of facts, Sir, to correct my Honour-
able friend. No seats as such have been assigned to the Medical Council
of Dengal The Medical Council of Bengal is part of an electorate to
elect to this Committee.

Mr. Muhammad Anwar-ul-Azim : What I meant to say was that two
votes have been given to Mussalman members who might be belonging to
the Medical Council in Calcutta. I am certain that they will not find any
Mussalmans sitting on that Council and, therefore, the representation of
Mussalmans from this side will be nil. Secondly, T should like to em-
phasise for the consideration of the authorities in Bengal that they ought
to try to give proper effect to clause 6, because there it has been specifi-
cally mentioned that where the Committee was of opinion that the neces-
sity was present, they might declare some of the port towns in Bengal as
a centre from which the Hajis should go to the Hedjaz. In this connec-
tion, I should like to suggest for the consideration of the coming Com-
mittee and also of the Government of Bengal that my port town of
Chittagong, which was for many years a place for taking out the pilgrims
to Hedjaz, should also be taken as a place from where the Hajis could go
to the Hedjaz with safety. My experience is that Calcutta is unpopular
as a port of embarkation and the village Hajis suffer a lot there in many
ways. Certain objections have been taken by certain friends that perhaps
it will be more or less a compact body consisting of Mussalmans alone.
But if anybody refers to the Bill in detail, he will find that the Calcutta
Haj Committee will not be an one-sided affair.

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : T hope
the Honourable Member will follow the ruling the Chair gave when Mr.
‘Azhar ‘Ali wae on his legs. On the third reading the Honourable Mem-
ber can only say whether he wishes to snpport or oppose the motion and
he can give his reasons why he ‘¢ither opposes it or supports it. The Chair
has been unable to know whether the Honourable Member has risen to
support the third reading or to oppose it. . s
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Mr, Muhammad Anwar-ul-Azim : Mr. President, it is' manifest that
I amn supporting the passage of the Bill.

Mr, Prelident (The Honourable Sir Ibrahim Rahimtoola) : But the
Honourable Member should not go into such minute details.

Mr. Muhammad Anwar-ul-Azim : I will not do that. Sir, objection
has been taken in some quarter that the Committee will eonsist of Mussal-
wans from Bengal alone, but, Mr. President, you will find that the power
of nomination has been given to the Government. Seven members will
be nominated and it is no where said that they all will be Mussalmans.
As a matter of fact, the Local Government have got a very wide range
for their selection 1 should not be surprised if out of these seven seats
kept for nomination even half of them may not go to the Mussalmans. So,
it there is any misapprehension with regard to that in any quarter, my
submission is that it is misplaced.

Now, with regard to the position of the Ulemas, I have not got much
to say. 1t has been overdone by the previous speakers but perhaps it
wouid have been better if it were possible for Government to find out
sume constituency for them to be represented on these Committees. In
any case, there is some loophole here also. There is a clause which says
that four members will be taken by co-optation. My submission to Govern-
ment would be that perhaps while considering the composition of that
Committee, out of the seven nominated members whom they will take, two
would be non-officials and these two, or one of them, could be easily an
Ulema of position, who could be trusted to take a broad and practical

view of the whole matter.

Lastly, a great objection has also been taken by some of my Honourable
friends with regard to the powers of the Local Government in the matter
ol future constitution of this committee. I do not know that the millenni-
um will be coming by the change of constitution in my Province. A
doubt may be lurking in the minds of some Honourable Members with
regard to the various aspects of the Bill. The autonomous administration
10 the provinees will not be of the ki.d that will show grit and independ-
ence, and as such in a legislation from here, so much power should not
have been given to them. I think this is a legitimate ground for their

Just fear.

I am certain, Mr. President, that for the first four years, the com-
mittee will be a hand-maiden of the Local Government and I wish it all
good which a pious Moslem could hope for With these few words, I
support the third reading of this Bill.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I offer my sincere congratulations to the Muslim community
tor getting this piece of legislation passed. 1 also offer my congratula-
tions to the Government for pushing on this Bill so very vigorously. _It
is well-known, Sir, that it was first moved by my friend, the late Sir
Huroon Jaffer, who, it is a pity, is not in this world to see the fruition of
his labours. It is well known that Hajis have many difficulties to meet

with on their way to the Hedjaz and there are a number of unscrupulous
people who take advantage of their ignorance and gullibility and many
heurt-rending cuses have been exposed. T think the Haj Committees
that will be established will give very useful help to the Hajis and make
their passage to the Hedjaz and back as comfortable as possible. With
these words, T offer again my congratulations to my Muslim friends.
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. Mr. M. Maswood Abmad : I want to make my position very clear in
this matter, namely, that in my opinion this Bill is useless for Mussalmans
and so I neither support this Bill nor oppose it. I do not support, because
it is not acceptable to Muslims, and I do not oppose, because I know
it is of no use to oppose. The Fouse is bent upon to pass it.

Mr. G. 8. Bajpai : I do not think I need say anything at this stage.

Mr. President (The Honourable Sir Tbrahim Rahimtoola) : The ques-
tion is that the Bill, as amended, be passed.

The motion was adopted.

THE WORKMEN’S COMPENSATION (AMENDMENT) BILL.

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, T move :

‘‘ That the Bill further to amend the Workmen’s Compensation Act, 1923, be
referred to a Belect Committee consisting of Mr. G. Morgan, Mr. Satish Chandra Sen,
Mr. 8. G. Jog, Lala Rameshwar Prasad Bagla, Mr. 8, C. Mitra, Mr. Abdul Matin
Chaudhury, Mr. B. V. Jadhav, Mr. Muhammad Anwar-ul-Azim, Mr. R. T. H. Mackenzie,
Kunwar Hajee Ismail Ali Khan, Mr. N. M. Joshi, Mr. K. Ahmed, Mr. H. P. Mody,
Mr. K. P. Thampan, Dr. R. D. Dalal, Mr. A. G. Clow and the Mover, and that the

number of members whose presence shall be necessary to constitute a meeting of the
committee shall be five.’’

Sir, it will be observed that the names I have read out differ in a few
respects from those on the order paper. Mr. Govindu Reddy is unable to
serve and Mr. & G. Jog has been substituted for him. Haji Chandhury
Muhammad Ismail Khan has been included by mistake—probably not for
the first time—for Kunwar Hajee Ismail Ali Khan. The names of
Mr. Mody, Mr. K. P. Thampan and Dr. Dalal have been added and the
services of these three Honourable Members will, I am sure, be of great
value to the Committee.

It is T think, Sir, nnnecessary for me at this late hour to say more
than & very few words in support of this motion. When the Flonourable
Sir Joseph Bhore moved that this Bill should be circulated for the pur-
pose of eliciting public opinion, he pointed out that the most important
amendments embodied in the Bill related to the reduection in the waiting
period, the exceptions embodied in the second proviso to section 3 (1)
of the Act which operate to remove the liability of the employer in certain
circumstances, the increase in the rates of compensation and the extension
of the Act to a large number of industries to which it did not in the past
apply. We have now received opinions on these and a number of less
important amendments and their mass is very formidable. In print it
runs, T think, to more than one hundred pages. Those opinions are very
much what one might have expected. Most employers, though by no means
all; think that the amendments of the Act are likely to add an appreciable
burden to their shoulders af a time of unexampled depression. The pro-
tagonists of labour point of view hold the opposite opinion and think that
the Bill does not go far enough. Most Local Governments—again, not. all—
the United Provinces Government, for example, think that the rates of com-
pensation in the Act are sufficiently high already as far as their Province
is eoncerned—most Local Governments hold that the Bill hits the happy
mean. It is unneeessary for me to discuss the opinions in detail. They
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will, I am sure, reccive the most careful consideration at the hands of the
Select Committee. Sir, I move : '

Mr. President (The Honourable Sir Ibrahim Rahimtoola) : Motion
moved :

‘¢ That the Bill further to amend the Workmen’s Com i
referred to a Select Committee consisting of Mr, G. Morgan, :“Si:il:;hA(“:ltaugia’Se?
Mr. & G. Jog, Laln Rameshwar Prasad Bagla, Mr. 8. C. Mitra, Mr. Abdul Matir
Chaudhury, Mr. B. V. Jadhav, Mr. Muhammad Anwar-ul-Azim, Mr. R. T. H. Mackenzie
Kunwar Hajee Ismail Ali Khan, Mr. N, M. Joshi, Mr. K. Ahmed, Mr. H. P. Mody,
Mr. K. P. Thampan, Dr. B. D. Dalal, Mr. A. G. Clow and the Mover, and that thé

number of members whose presence shall be necessary to coustitute n i
committee shall be five.’’ Y mecting of the

Mr. F. E. James (Madras : European) : Sir, T rise not to oppose
the reference of the Bill to Select Committee, but to place on the record
of the House the point of view of certain important interests which I re-
present. One of the most important provisions of the Bill is that it extends
workmen’s compensation to labourers on plantations. Now, Sir, the estates
in Southern India both Indian and European feel that such extension is
neither necessary nor advisable at the present time, and that it will be
difficult from the administrative point of view. In the first place, they
feel that the only labourers who require special protection are those working
in factories. and they at present come under the terms of the Workmen’s
Compensation Act. The work in the fields is not hazardous and they do
not feel that it is necessary to give statutory protection in connection with
that lahour. They also fee] that the substitution of voluntary protection
which is at present exercised by employers in many ways in the matter of
accidents by compulsory legislation, will tend to lessen the harmony which
at present undoubtedly does exist between labour and employer on estates
in Scuth India. Then, Sir, my constituents feel that this Bill is not ad-
visable at the present moment from this point of view. Every one who is
in touch with the planting industry is aware that at the present moment
the planting industry in South India,—and T suppose the same is true to
some extent in the North,—is fighting for its life. Low prices of products,
and cut-throat competition Trom other countries, make it a very difficult
proposition to run estates profitably : and there are some estates in South
India which are at present facing the possibility of closing down altogether,
and with the consequent throwing of labour out of work. Therefore this
section of my constituents feels strongly that any additional burden placed
upon the industry at the present time is one which it will be very difficult
for that industry to bear, and that it may result possibly in driving
parts of it out of business altogether.

Then, Sir, there are industries in South 'Indig, q}xite apart from the
planting industry, which feel that this new Bill with its greatly increased
rates is going to impose an extremely heavy burden which at present under
existing conditions they are not able to bear. You will observe, Sir, from
the Bill that the rates of compensation are incre;sed 1;t;o a very lgygebf:nt;rgé
varying i case of half-monthly payments for temporary disa
f::!fll ligﬁol%ethzent. increase in the case of low-paid workers, to 20 per cent.
in the ease of workmen earning Rs. 80 a month. It also provides for f,_on;;
pensation for workmen earning up to Rs. 200 a,.month as against a lm}t
of Rs. 80 under the present Schedule. This increase in the ratlels, !t
is considered, will result in an increased burden to industries generaty &
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[Mr. F. E. James.]
a time when they find it very dificult indeed to bear their existing com-
mitments. In regard to plantation labour I need not strees the difficulty
of fairly administering the Act. Accidents on the field are very rare in-
deed and it is extremely difficult to ascertain their causes. It was the view
of one Association that there is a danger that the result of this Bill will
be a rapid increase in the ‘‘ suicides’ club *’. I think that is probably an
unfair view to take, but there is undoubtedly a danger that in agricul-
tural labour on plantations there is grave danger of the Aect being misused.

1 will touch only very briefly on another difficult problem which we
feel in the South and which is not felt in the North. The planting indus-
tries which I represent cover not only the South of British India but also
large portions o? Indian States. The result of this Bill will be that por-
tions of these estates will come under the Aect, and those portions of the
estates which are in Indian States will not come under the Act. In some
cases actually the estates will be divided. I would suggest that a measure
like this shonld be on a federal basis. and that as there is an immediate
probability of a federal government with jurisdiction over the whole of
India, a measure of this kind should wait until it can be brought into
effect throughoat the whole country.

Then, Str, there are two other points which T wish to make and T will
draw the attention of the Select Committee to these two points. The Bill
extends to plantations, on the basis that it is cxtended to non-hazardous
occupations in organized industrics. I think the committee should con-
sider the possibility of extending it first to hazardous occupations in agri-
culture, such as pepper and cocoanut collecting and toddy tgqpping.
There is far more risk of danger in these industries, some of which are
definitely organised in South India, than in ordinary plantation work on
tea, rubber, or eoffee estates.

Then, Sir, the second point is that there are non-hazardous occupations
in agrienltural industry *»:h do not at present come under the Bill. I
am sure I shall not be regarded with favour by many of my friends when
I verture to suggest that many zamindars employ large bodies of labourers
on definitely organised industry on their estates, as for example in the
collection and transport of agricultural produce. Why should they be
exempt from -the operation of this Bill if you are going to apply it to
organised industries on plantations I place these suggestions before the
louse because I may not have another opportunity of making them before
the Seleet Committee «its ; but 1 do not want anybody in the House to
assume for one moment that the interests which I represent, and particular-
ly the planting interests are opposed to the amelioration of the conditions of
their labour. I think I may claim that within recent years there is no body
of employers which has done more for its labour than the planting industry,
hy the provision of child welfare, hospitals, maternity benefits, dispensaries,
sehools and recreation facilities. Those who kmow conditions intimately
know how much in recent years the consecience of the employers has been
quickened in the matter of providing this amelioration of the social and
econnmic condition of labour. But there are two'things wla}oh I wish to
say. The firet is, that there is a danger,—and I impress this as strongly
as 1 possibly can upon the House—there is a very dfinite denger that
much of the present voluntary effort on the part of employers will be
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curtailed by the extension cf the principle of State interference. I do not
think the experience of Europe, particularly the experience of England, in
labour matters is always a safe guide ; and I think merely to copy labour
legislation from English Acts is apt to prove either ineffective or dangerous.
The second point 1 wish to make is, that organised industry should not be
looked upon as a laboratory in which social experiments ought to be carried
out. That is a very dangerous principle if that is once accepted by the
State in this country. Having said that, and having laid down these two
main prineiples, 1 do not oppose the reference of this Bill to Select Com-
mittee but 1 do most earnestly hope that the members of the Select Com-
mittee will consider the points that I have made in all sincerity and with
the great restraint,

The Assembly then adjourned till Eleven of the Clock on Monday, the
19th September I932.
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